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LOK SABHA
Thursday, 12th December, 1057

The Lok Sabha met at Eleven of the
Clock

{Mn, Srzaxen in the Chair)

—

ORAL ANSWERS TO QUESTIONS

U.8. International Cooperation
Adminigtration

+
[Shri Shree Narayaz Das:
{ Shri Radha Raman:
*1653. | Shri Mahanty:

Will the Minister of Finance be
pleased to state:

{a) whether it 1s & fact that U.S.
Government'’s International Coopera-
tion Administration has accepted a
new policy halting the use of
American aid funds to finance profit
making industries owned by foreign
governments;

(b) whether its repercussions on
India have been examined;

{c) whether this new policy will
affect any previous agreements en-
tered into between Government of
India and International Cooperation
Administration;

(d) whather Government have
asked the International Cooperation
Administration for any loan or aid
for any industries in the public sec-
tor; and

(e) i 50, whether the requests have
been responded to favourably?

4362
The Deputy Minister of PFinance
(Shri B. R, Bhagat): (8) The Govern-

ment of India have not been advised
of such & new policy.

{(b) and (c). Do not arise.

(d) and (e). A list of projects on
which assistance can be utilised has
been fyrnished to the I.C.A. and is
now under their consideration. This
list includes certain industrial under-
takings of Government.

Shri Shree Narayan Das: May I
know whether the attention of the
Government was drawn to a report
published in some Indian newspapers
with regard to the new policy that
this Administration is going to accept
and if so whether the Government of
India suo moto enquired from its own
side with regard to such a policy?

Shri B. B. Bhagat: We did see such
a report in the newspapers. But,
obviously, because there has been no
such communication from the LC.A.
direct to us, we cannot give any
credence to reports published in the
newspapers.

Shri Radha Raman: Just now, the
hon. Minister said that a list of
schemes for which aid is reguested
from the I.C.A. is submitted to them.
May 1 know the amounts involved
and how it compares with the amount
which was previously asked for?

Shri B. R. Bhagat: We have sub-
mitted an exhaustive list of urgent
schemes under the Second Five Year
Plan which need assistance, parti~
cularly of the foreign exchange con-
tent. So, this is not a comparable list
with regard to the aid received by the
projects under annual aliocation. It iz
for the entire remaining part of the
Second Five Year Plan. Naturally,
that involves a big amount.
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Shrimaati Renu Chakravartty: Of
this list which has been submitted to
the L.C.A.,, what amount is meant for
the public sector and what amount
hag been asked for the private sector
by us?

Shri B. B. Bhagat: We have sub-
mtted about 75 schemes and I think
roughly about one third is for the
private sector. About the amount in-
volved, I am not 1n & position to give
the exact figure just now.

.Shri Panigrahi: May I know whe-
ther the Government of India had
sought any clanfication fromsthe In-
ternational Co-operation Admimstra-
tion on this policy announcement?

Shri B. R. Bhagat: We cannot seek
any clarification of some stray news-

paper reports

Shri R. Ramanathan Chettiar: What
is the total amount that we have got
through this International Co-opera-
tion Administration?

Shri B. R. Bhagat: Total amount m
what period?

Shrimati Resn Chakravartty: Till
today.

Shri B. R. Bhagat: So far, the total
aid that we have received from the
United States under their various pro-
grammes ncluding the wheat loan
and others, 1s roughly of the order of
about Rs. 400 crores

Shrimati Renu Chakravarity: May [
know the date on which this parti-
cular scheme has been submitted,
whether it was before the retirement
of the Foreign Aid Chief who has just
retired Mr. Hollister and the new
Chief has taken over?

Shri B. R. Bbhagat: The scheme has
been submitted very recently. I can-
not give the date. I think, may be a
few weeks.

Shri Radha Raman: May I know if
the Government has received any in-
dication of the time during which or
within which the schemes which are
pubmitted by the Government of India

12 DECEMBER 1987
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will have received their final dect
sion?

Shri B. R, Bhagat: These lists are
under examination in the ICA 1
hope the decision will be taken very
soon; I hope during this financial year.

Shri C. B. Pattabhl Raman: In view
of the favourable reception so far as
Community development projects are
concerned, have the Government ap-
proached for a loan for Community
development 1n America?

Shri B. R. Bhagat: We have re-
ceived assistance for Community de-
velopment. I do not remember all
the schemes we have submitted and
how many of the schemes and for
amount they are for community de-
velopment. 1 want notice.

witat "~ dw
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The Minister of Law (Shri A. K.
Sen): (a) and (b) No appeal has been
made to the public regarding reduc-
tion of fees payable o lawyers As
far a. Government cages are CORCern-
ed, the question was considered 1n the
State Law Ministers' Conference held
in New Delh) recently, and 1t was
decided that the State Governments
should request their Law Officers to
accept a voluntary cut of at least 10
per cent. 1n their fees during the pre-
sent austerity period. [ believe thiz
request has been made, but we have
no information about the response
from the Law Officers yet. At my-
own personal request, all the ad-
vocates on the Central Government's.
panel in Calcutta have agreed to a
reduction of 10 per cent. aof their foss.
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Shri A. K. Sen: If the hon. Member
has in view, lawyers generally, I do
not suppose we yet possess any power
to compel] the lawyers to reduce their
fees. If we try to do it, our action
would be condemned as unconstitu-
tional, 1 have the least doubt about it.
‘We must leave it to the good sense of
the lawyers to charge reasonable fees,

Shri B. 8. Murthy: May I know
whether the State Law Ministers have
approached the Bar Associations in
this connection and if so, what 1s their
reaction?

Shri A. K. Sen: As far as I am
aware, the Bar Associations have been
asked to help, 1n the proposals which
are being considered for extending
legal aid to the poor. So far as fees
charged by them {rom private htigants
are concerned, no such approach has
been made to the Bar Associations and
ne such approaches are feasible.

Shri Easwara Iyer: May I know as
to whether thas reque-t for voluntary
cut is extended to the judiciary also?

Shri A. X. Sen: Most of the judicial
officers are State employees because
their salaries arc charged on the
State Consolidated Funds., It 1s for
them to extend ~uch requests.

Shri V. P. Nayar: What about the
Supreme Court?

Mr. Speaker: Whatever 13 saved is
not going to lessen the fees. Govern-
ment are not going to get it.

ot fieqfer firer - & w3 e
§ o o woswr ot gy &, AfET w4y
xa fear & €Y afwy wew ORI 337
ol § s forg swrc ity & difew
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Shri A. K. S8en: The appeal has
already come from the hon. Member
from the floor of the House. I shall
forward this to the Information and
Broadcasting Ministry for giving it
publicity.

Cultural Affairs and Physical
Education

o1056, J SBr1 Snbodh Hasda:
Shri 8. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to
state:

{a) whether due to economy
measures funds for cultural affairs
and physical education have been re-
duced during 1957-58; and

(b) the schemes hkely to be drop-
ped on account of reduction of funds,
if any?

The Minlster of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimali): (a) and (b). A
statement 1s laid on the Table of the
I.ok Sabha. [See Appendix IV, an-
nexure No. 1]

Shri Subodh Hasda: May I know
the amount that was saved by drop-
ping the schemes mentioned in part
(b) of the question?

Dr. K. L. Shrimali: The exact
amount I am not able to -dicate, bud
1t may come to gbout Rs :° lakhs or
SO.

Shri Basappa: May I know 1if the
buildings required for the National
Academy are going to be dropped, and
may I know the amount that was re-
qured for this?

Dr. K. L. Shrimali: For the cons-
truction of buildings for the three
National Acadernies there was @& pro-
visional provision of Ra. § lakhs, and
this scheme has been dropped.for &
year or two.
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Shrl 8. C. Bamanta: As regards part
(b) of the question, the hon. Minister
said that three constructions on the
cultural aide have been dropped for
1937-58. May 1 know whether they
have been dropped for the Plan period
or not, and whether they will be taken
up afterwards?

Dr. K. L. 8hrimali: I only said that
it hag been dropped for a year or two.
We are waiting for better umes.

Shri C. R. Pattasbhi Raman: In the
realin of physical education is there a
proposal to cut down the allotment to
the coaching schemes?

Dr. K. L. Shrimali: No, Sir.

Shri Hem Barua: From the state-
ment it is evident that ‘the Govern-
ment proposes to abandon the cons-
truction of the Budha Jayanti Com-
memoration Monument in Delhi. May
1 know what are the reasons for the
decision to abandon this important
construction®

Dr. K. L. Shrimsali: It has not been
abandoned altogether Because of
certain  difficuities with regard to
foreign exchange, Government are
postponing the construction of cer.
tain buildings I have already said
that we are waiting for better times
and these buildings will be put up in
course of ime

Shri Supekar: May [ know  what
percentage of allotment for the pre-
vious year, that 1s 1956-57, was not
utilised or whether the whole amount
allotted for the previous year was
utilised?

Pr. XK. L. Shrimali: As regards last
year, I shall need notice

Auxtiiary Workshop and Hostel at
Bhilai

*1857. Shri V. C. Shukia: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether 1t 13 a fact that a con-
tract to construct an auxiliary work-
shop and a hostel was given to a pri-
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vate contractor without calling for
tenders in Bhilai Steel Project; and

(b) which was the authority directly
concerned with award of this con-
tract?

The Minister of Steel, Mines aand
Fuel (Sardar Swaran Simgh): (a) No,
Sir.

(b) The General Manager of the
Project with the approval of Govern-
ment,

Shri V. C. Shukia: May [ know the
number of contracts thst have been
awarded at the Bhila: stee] project by
negotiations irrespective of the ten-
ders originally submitted?

Sardar Swaran Singh: 1 would re-
quire notice There are many tenders
there and so many works which are
allotted. I cannot produce a list of
all those und the details of those ten-
ders. Moreover, that 1s a matter which
is bemng done by the Hindustan Steel
(Private) lim:ted

Shri V. C. Shukla: May I know the
number of instances in  which the
Ministry of Steel had to award the
contracts for several works directly?

Sardar Swaran Singh: 1 do not know
what the import of that question 1s.
Tenders are invited and the contracts
are concluded by the Hindustan Steel
(Private} Limited The Ministry as
such does not award any contracts.

Shri V. C. Shukla: My question
relates to the period when it was
directly under the Ministry of Steel,
before the Bhilai steel project was put
in charge of the Hindustan Steel
(Private) Limited

Sardar Swaran Singh: I would re-
quire notice, and he should indicate
the particular contract he has in
mind

Extension Lectures In Delld
University

*1058. Dr. Ram Subhag Singh: Will
the Minister of Education and Bciem-
tiic Research be pleased to state:

(a) whether it is & fact that
the University of Delhi has prepar-
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ed a scheme to arrange extension lec-
tures in Delhi; and

{b) if so, the nature of that scheme?

The Minister of Stale in the Mints-
try eof Education and Scientific
Research (Dr. K L. Shrimall): (a)
Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 2}

Dr. Ram Subhag Singh: May I know
in how many centres this extension
lecture scheme has been launched?

Dr. K. L. 8hrimali: The proposal is
that the whole city will be divided
into 14 2ones, and one full course will
be delivered at each of these zonal
centres during the current academic
session. This scheme has just been
Jaunched and in course of time all the
centres will be covered.

Dr. Ram Subhag Singh: May I know
whether the Government is satisfied
that there exists close contact between
the teachers and the taught in the
Delhi University, and whether the
teachers there are able to pay indivi-
dual attention to the students’ pro-
blems?

Dr. K. L. Shrimali: This question
does not arise out of the main ques-
tion. This scheme deals with a course
of extension lectures, and the people
“attending them will be private citi-
zens who enrol themselves for these
courses. There is adequate provision
in the Delhi University for close con-
tact between the students and the
teachers.

Shrt Hem Barua: From the state-
ment it is evident that extension lec-
tures are going to comprise two types:
lectures on general education and spe-
cialised lectures; and the Delhi Uni-
vertity proposes to issue certificates
after the completion of the lectures.
Is that being done in consultation
with the Inter-University Board?

Dr. K. L. Shrimali: No, Sir. As far
@3 I am aware, this is a scheme of the
Delhi Univereity, and they propose to
issue certificates after the completion
of the course.
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Shri Basappa: May I know on what
basis the lecturers will be selected, it
they will be paid any extra amount,
it soc how much?

Dr. K. L. Shrimall: No extra remu-
neration will be paid to the lecturers;
only some conveyance charges will be

paid.
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Osmania University

*1060. Shri Jhulan Sinha: Will the
Minister of Edacation and Sclentific
Research be picased to state the action
so far taken on the proposal to take
over the Osman:a University”

The Minister of State in the Minls-
try of! Education and  Scientific
Research (Dr. K. 1.. Shrimali): In view
of the apposition of the State Gov-
ernment to the proposal, 1t has boen
decided to drop the idea.

Shri Viswanatha Reddy: May I
know whether 1t 1« 4 fact that the op-
position of the State Government to
the taking over the QOsmania Uni-
versity 1s not to it being kept as a
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university as such, but to converting
it into a Hindi university?

Dr. K. L. Shrimali: The hon, Mem-
ber is aware that the proposal was
to take over the Osmania University
and to establish g Hindl university in
the South. There was strong oppoai-
tion both from the former Hyderabad
Government and the present Andhra
Government, and in view of the op-
position, the Government of India
have decided to drop the whole pro-
posal.

Shri Viswanatha Reddy: May I
know  whether alternstively the
Andhra Government suggested that if
the Government of India was inter-
ested in propagating Hindi in the
South they should start a new uni-
versity for Hind: teaching in the
South rather than taking away the
existing educational facilities offered
by the Osmania University?

Dr. K. L. Shrimall: Government
does not propose to set up any Hindi
university in the South at the present
moment

Shri T. N. Singh: What are the
reasons which 1mpelled the Govern-
ment to consider the question of have
ing language as the basis for a uni-
versity which was< never heard of be-
fore® Why was a language universi-
ty thought of at all®

Dr. K. L. Shrimali: The bhon Mem-
ber 1s certainly aware that language
1~ the most impnrant factor in edu.
cation. and m course of time 1t 18
quite obv.ous that our own languages
must e the media of nctraction at
the university siuge

Inter-University Youth Festival

'
1

1061 Shri Vajpayee:
* ") Shri Ramakrishna Reddy:

Wi the M:ister of Education and
Scientific Research Le pleased to
state:

(a) the amount incurred on the Il_l-
ter-University Youth Festival held in
New Dell recently;
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(b) the amount incurred during
1988 on the same Festival; and

(c) what new features were intro-
duced in the programme this year?

The Minister of State in the Minis-
try of Eduncation and Scientific
Research (Dr. K. L. Shrimalf): (a)
An emount of Rs. 2.98 Lakhs has been
sanctioned but the accounts have not
yet been finalised.

(b) Rs. 2.54 Lakhs,

{c) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 3].
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Shrt B. S. Murthy: May I know
whether any other universities have
extended an invitation for holding
tins festival for the comung year, and
if sa, why Government are not favour-
ubly con<idening such an invitation?

Dr. K. L. Shrimali: That proposal
was considered at a meeting  of the
representatives of the universities, but
after careful  conuideration. 1t was
devided that the festival, since it s
4 new experiment and it has aroused
¢ preal enthusiasm amongst students
snd teachers. might be held here for
u certmn period of ume, and then we
nught consider holding it at different
places. At present  Government do
not propose to hoid 1t at other places.

Shrl Hajarmavis: Have Government
any propaosal to extend the facilities
of youth festival to the working
classes and labour youth instead of
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conflning it to the university youths
alone?

Dr. K. L, Shrimali: This is a differ-
ent question. Government have vari-
ous other schemes for giving recrea-
tional facilities and other cultaral
facilities to the working classes.

Pay Scales in Manipar

*1083. Shri L. Achaw Singh: WiM
the Minister of Home Affatrs be
pleased to refer to reply given to
Unstarred Question No. 859, on the
23rd August, 1957, and state:

(a) whether the pay scales of
Class 1II employees in Manipur
have been revised;

{b) if s0o, how they have been
revised; and

(c) whether the revision affects
the employees of departments other
than the Secretariat staff?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (bL). Yes. The pay scales of all
clerical staff in Class III under the
Manipur Administration have been
reviced. A copy of the relevant
orders 15 placed on the Table of the
Lok Sabha. {[See Appendix IV, an-
nexure No 4]

(¢) Yes. The revision covers the
clerwal staff of all departments in-
cluding the Secretarat

Shri L. Achaw Singh: May 1 know
whether the revised pay  scales for
clac- JII emplovees in Manipur are
ctill lower than those for class III
empic vees in Assam?

Shri Datar: We have followed the
model  of pav  scales in Assam  for
equivalent posts

Shri Rarish Chandra Mathur: May
I know whether Government have got
uniform pay scales for all the Cem-
trally administered territories?

Shri Datar: They are uniform e
the extent that is possible. But m
respect of territories, we generally
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follow the model of the adjoining
State.

Shri Harish Chandra Mathur: Is jt
not the policy of Government to have
a uniform scale and pay local allow-
ances to meet local circumstances?

Shri Datar: The principle that Gov-
ernment are following is of better
use.

Ex-Hyderabad State’s Money in a
London Bank

*1068. Shri Gajendra Prasad Sinha:
Will the Minister of Home Affairs
be pleased to state what steps are
being taken to recover the sum of
over One Million Sterling 1lving
with the West Minster Bank Ltd,
London belonging to the ex-Hydera-
bad State in view of the House of
Lords decision that it would not
release the money as it would
infringe Pakistan’s sovereign rights?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
matter is under consideration.

Shri Gajendra Prasad Sinha: May I
know whether there is any proposal
to bring this matter up in the coming
discussion between the Finance Min-
isters of India and Pakistan?

Shri Datar: Government are consi-
dering this matter along certain lines.
It will not be in public interest at this
stage to disclose those lines.

Shri Kasliwal: It appears from the
decision of the House of Lords that
it would not be possible to release the
money for various reasons, but there
are indications in the decision that if
an Act of the British Parliament were
passed, the money could be transfer-
red to India. May I know  whether
Government are also considering this
question of having an Act of ‘the
British Parliament passed?

Bhri Datar: Government are consi-
dering various lines,

Shri Rameshwar Tantia: In view of
the fact that this involves g ok
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international law, may 1 know whe-
ther Government are intending to
refer it to the Hague Court?

Shri Datar: I would not commit
Government at this stage.

Pipe line for the Transport of Crude
Ofl in Assam

*1067. Shri Hem Barua: Wil the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the name of the firm which
is engaged in the survey of routes
for a pipe line to be laid to trans-
port crude oil from Naharkatiya and
Moran to the refining centre; and

(b) the time by which the consul-
tants’ report is expected to be ready?

The Minister of Mines and Oll (Shri
K. D Malaviya): (a) International
Petroleum Consultants of U.S.A.

(b) By the end of May 1958.

Shri Hem Barua: The Refinery
Location Committee had recommended
according to its Proposition No. 1 that
a refinery with a capacity of 15 mil-
lion tons per annum be instituted.
But in view of the fact that Govern-
ment have decided to institute two
refineries, may I know in what ratio
the capacity of the refineries is going
to be divided?

Shrt K. D, Malaviya: It is premature
for Government to answer this ques-
tion.

Shri Hem Barua: In view of the fact
that the Refinery Location Committee
has recommended two patterns of
production, one of diesel-ofl-red-kero-
sene-motor spirit bias, and the other of
aviation spirit bias, may 1 know the
pattern or patterns of the propossd
refineries?

Shri K. D. Malaviya: T may be al-
lowed to say that this supplementary
question has no relation to the ques-
tion asked by the hon. Membder.
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All India Gasefteer

+
Shrl Padam Dev:
‘”"{sbﬂ Hem Raj:
Will the Minister of Education

and Scientiic Research be pleased
to state: ,

(a) the progress since made in the
revigsion of the gazetteers at the all
Indis, State and District levels; and

(b) which of the States have
finalised their plans for the publica-

tions of State and District Gazet-
teers?

The Minister of BState in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
{b). A statement is laid on the Table

of the Lok Sabha. {[See Appendix
IV, annexure No. 8).
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Dr. K L. Shrimali: The total ex-
penditure, as far a3 the Central Gov-
ernment are concerned, is estimated
at about Rs. 85 lakhs. A provision of
Rs. 33 lakhs was approved in the
Becond Plan, but it has now been
reduced to Rs. 25 lakhs. I could not
exactly say how much it would cost
the State Governments. That would

differ from Btate to State to some
extent.

Indisn Steel Engineern

*1¢N. 8Shri Ramakrishaa Reddy:
Will the Minister of Steel, Mines
and Fuwel be plessed to state:
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(a) whether the forty-five Indian
Engineers, who went to Russia dur-
ing November 1957 for training in
steel industry have gone at the cost
of the Indian Government or .under
technical training sid by the Rusgian.
Qovernment,

(b) how long they will remain in
Russia and what will be the pro-
bable cost of their training; and

(c) whether they will be entitled
to higher salaries than their present
scale after their return?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) It.
is expected that the cost of training
of these forty-five Engineers in the
USSR will be borne by the United

Nations Technical Assistance Admin-
istration.

(b) Six months in the first in.
stance, This may be extended if
necessary. The cost of training |is

Roubles $00/- per engineer per
month.

(¢) Graduate Apprentices receive a
stipend of Rs, 250 per month and are
considered for the scales of Rs. 300—
500 or Rs. 350—850 depending on
their ability and performance during
treining. Junior Engineers are-
appointed even initially on Rs. 350—
850 and continued on that scale.

Shri Ramakrishna Reddy: May I

know how many engineers have been
sent from Andhra Pradesh?

Sardar Swaran Singh: There was no
such thing as selection from any
particular State. So, I could not say

how many engineers hailed from
Andhra Pradesh.

Shri Ramakrishna Reddy: May I
know whether the selection is made
on merit or on the basis of senfority?

Sardar Swaran Singh: Suitability
is the main consideration. Merit and
seniority are both congidered.

Shri Basappa: May I know whether
any engineer has been sent for train-
ing with this iIn wiew that when he
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goturng back he may develop the
Phadravati Iron and Steel Works?

Sardar Swaran Bingh: Not in this
Dbatch,

Dr. Gobekar: May 1 know whether
the engineers have signed any con-
tracts with the Government of India?
J2 so, for how many years?

Sardar Swaran Singh: All of thém
have been employed by the Govern-
ment. They are getting stipend dur-
ing this period. The terms of the
rgontrect are that after they finish
their training, they will continue to
be in the service of Government de-
pendh)x. again, upon their guitability;
if they shape well, they will be re-
tained; if not, they will make room
for others.

Shri C. D. Pande: May 1 know
-whether similar batches of engineers
have been sent to the USA and
.Germany, and whether their ex-
penises are also met by the UNO or
by the respective States where they
have been sent ?

Sardar Swaran Singh: The ex-
penses of the engineers who have
been sent for training to the USA are
not borne by the UN Technical Assis-
tance Fund but by the Ford Found.-
ation, if my memory serves me right.
Expenses of the trainees who  have
gone over to the UK are borne under
the Colombo Plan. 1 could not say
oft hand as to what 1s the financial
arrangement for the expenses of en-
gineers who have gone to West
Germany.

Shrimati Parvathi Krishnan: May
I know whether these engineers are
direct employees of the Government
or whether they are employed by the
Hindustan Steel Limited?

Sardar Swaran Singh: They are
employed by the Hindustan Steel
(Private) Limited.

Shri Ranga: As regards such of
them as have been in government ser-
wvice till now, when they came to be
emploved by the Hindustan Steel
Limited, would they get the benefit
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of their previous service with Gove
ernment, or would they have to taks
up service anew, apart from whatever
senjority they have already earnsd in
the service of Government?

Sardar Swaran Bingh: When those
people who were already in govern-
ment service applied for a post here,
they did so with eyes open, and con-
sidered that the prospects here were
perhaps better than the original pros-
pects. Their previous service and ex-
perience wiil be taken into consider-
ation in appointing them to particular
posts and also at particular levels in
particular grades. 1 cannot enunciate
any rule of thumb which is applicable
in such cases. Jt will depend upon
the merits of each individual case.

Shri T N. Singh: Has it come to
the notice of Government that there
are many cases where engineers and
technicians trained at Government
cost are being taken over by private
enterprise, whereas Government
themselves have been scrupulously
observing the scheme on their side?
It so, may 1 know whether any atten-
tion has given to the point of making
these condstions more stringent so
that technicians trained at our cost

may not go over easilly to  private
enterprise?
Sardar Swaran Singh: Actually,

the pattern adopted with regard to
these trainees has been so devised that
a contingeney of the nature pointed
out by the hon. Member is  fully
met. They are not Llrainees as such
sent out on training and then they
take their chance on return to find
a suitable job. That has not been
the pattern adopted in the case of
these trainees. They have been em-
ployed, and this is part of their em-
ployment under whith we have sent

them abroad for mmproving their
technical  qualifications. The em.
ployment continues. When they

come back, they are put on specific
jobs.
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Interest on Stamding Sterfiug
Balanees

°1971. Shri Harish Chandra
Mathnr: Will the Minister of Finanece
be ploased to state:

(a) the rate of interest
to India on standing
balances;

(b) the circumstances under which
this rate was fixed; and

(¢) whether any steps have been
taken or are contemplated to get
it revised in view of the gradual
rise in bank rate in England?

payable
sterling

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): (a) A part of
the sterling balances of the Reserve
Bank of India is invested in medium
dated UK. Government securities,
and 1n remainder in UX. Treasury
Bills. The medium dated securities
are earning interest at rates ranging
between 2 per cent. and 4§ per cent.
and the treasury bills at 6§ per cent
currently.

(b} and (c). The interest rates on
dated  seccuritics are governed by
their terms of issue, while the in-
terest rates on treasury bills vary
from  time to time depending on
market conditions in the United King-
dom A rise 1n the bank rate in the
United Kingdom puts up the interest
rate on treasury bills No special
steps are, therefore, required to be
taken to pget the interest on sterhng
balances revised on account of an in-
crease 1n the bank rate.

Shri Barish Chandra Mathar: What
13 the procedure followed 1n regulat-
ing the interest rates?

Shri B R. Bhagat: As I said, the
interest rates on dated securities vary
fiom 2 per cent. to 4! per cent. and
thoze on Treasury Bills vary as mar-
ket conditions vary., S¢ no  special
procedure is required to change them.

) Shri Harish Chandra Mathur: What
is the criterion for fixing these rates
*of 2 per cent. and 4} per cent?
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Shri B. R. Bhagat: They are UX.
Government securities and when they
are issued, they bear a fixed rate of in-
terest. When the Reserve Bank buys
them, it chooses which to buy. Some
securities bear 2 per cent. others 3
per cent, and still others 4} per cent.
interest. So the rates aré fixed when
they are issued.

Shri Ramanathan Chettiar: May
I kxnow how much is the amount that
has been funded, out of the sterling
balances that are in London, for the
payment of pensions etc. which were
arrived at by the late Shri R. K.
Shanmukham Chetty, who was the
Finance Minister in 19487

Mr. Speaker: The reports are all
there. It is an old story.

All India Council of Secondary
Education

*1072. Sardar Igbal Singh: Will the
Minister of Education and SBclentific
Research be pleased to lay a statement
showing the action taken by Govern-
ment so far on the recommendations
made by the All India Council for
Secondary Education in their 5th and
6th mecetings?

The Minister of State in the Minis-
try of Education and Scientiic Re.
search (Dr. K. L. Shrimalj): A state-
ment 1s laid down on the Table of the
Lok Sabha. [See Appendix IV,
annexure No. 6].

Shri Basappa: Are the State Gov-
ernments fully co-operating with the
Centre 1n the matter of implementa-

tion of the recommendations of the
Council?

Pr. K. L. Shrimali: It 1s very diffi-
culi to say ‘fully’, but we are receiv-
ing co-operation from the State Gov-
ernments in a large measure.

Shri Ranga: Is it a fact that most
of the State Governments as well as
Universities have informed the Gov-
ernment of Irdia of their inability to
implement the scheme of the pre-
University course because of the high
expenditure involved in establishment,
equipment and the rest?
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Dr. K. L. Shrimali: No, that is not
correct. All the Universities have
agreed to this scheme in principle, and
the scheme is in the process of imple-
mentation.

Shri Ranga: May I know up to what
percentage is being implemented now?
The principle might have been agreed
upon, but then there is the question of
expenditure also.

Dr. K. L. Shrimali: He is going
beyond the scope of the question
which related to the 5th and 6th meet-
ings of the All India Council of
Secondary Education. I am prepared
to answer it, but it is not relevant to
this particular qQuestion.

Shri Ranga: He said that they had
accepted the principie. I raised the
question of the difficulty experienced
by Universities and local Govern-
ments regarding expenditure. That
was why I asked up to what percent-
age they were able to implement the
plan.

Dr. K. L. Shrimali: All these
schemes, as I said, are in the process
of implementation. The Government
of India have appointed a Committee,
known as Deshmukh Committee, to
go into this question. We have writ-
ten to the State Governments to ask
whether they would be able to find
their share with regard to this scheme.
The whole matter is being exammned.
Most Universities have agreed to the
scheme in principle. Now it is only
a question of finding ways and means
of implementing it.
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& g ¥ 8 4w § gofeo g
wmEivraw A Efsfonama
gt et Jrp & W
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oft sfrorew wre ¢ T i G-
WX W XE a4 wa< § v due
fuk & warw & gt 9 fafewe o
m§ 377 A @ B s T EETA R
few 2z o% watdz foar & 7

Dr. K. L. Shrimali: The origina?
Question is very limited. But I am
prepared to answer this question.
Some States have already increased
the salaries of teachers with the assist-
ance of the Central Government, but
I cannot give him the facts and figures
he wants.

8hri B. S. Murthy: What is the extra
expenditure involved in implementing
the scheme and what are the means
at the disposal of State Governments
and Universities to incur this extra
expenditure?

Dr. K. L. Shrimali: To which scheme
is the hon. Member referring?

Shri B. S. Murthy: Pre-University
scheme.

Dr. K. L. Shrimall: May I point out
that this 1s a very limited question. It
refers to the recommendations of the
All India Council of Secondary Educa-
tion at its 5th and 6th meetings.
None of these points deals with those
recommendations.

Theft at Central Ordnance Depot,
Agra

-+

J Stri 8. M. Banerjee:
|\ Shri Tangamani:

Will the Minister of Defenoce be
pleased to refer to the reply given to
Starred Question No. 1728 on the 12th
September, 1957 and state:

(a) whether the departmental in-
quiry instituted into the theft of
“Reeds Contact B” at the Central
Ordnance Depot, Agra has concluded;
and

(b) if so, what are the findings of
the court of enquiry?

*1073.
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The Deputy Minister of Deftiie
gxmmm): (s) Not yet,

{b) Does not arise.

Shri 8. M. Banerjee: May I know
whether the thefts at the Ordnance
Depots sre increasing and if so what
steps have been taken to tighten up
socurity measures!

8hri Raghmramasiah: As 1 answer-
ed in reply to a question last time,
there has not been an increase. In
fact, thefts are on the decrease due
to increased security measures.

Shri 8. M. Banerjee: May I know
whether there is shortage of some
articles in the same Ordnance Depot
at Agra and it so what steps are taken
to wverity these articles with bin
cards?

8hri Raghuramaiah: The question
relates to the theft of certain articles.
1 may inform the hon. Member that
all these articles have since been re-
covered.

Report of the Community Develop-
ment and National Extension
Service Team

*1074. Shri Raghnbir Sahal: Will
the Minister of Finance be pleased to
state:

(a) when the interim report of the
team for Community Development ang
National Extension Service wag sub-
mitted to the authorities concerned;

(b) when it was issued for eliriting
publi¢ opinion;

{c) whether the report hag  been
congidered by the State Governments
and their reactions obtained; and

(d) whether the authorities con-
cetned have formulated their conclu-
siona?

The Deputy Minister of Finance
{(Shri B. R. Bhagat): (a) The Team
for Community Projects and National
Extension Service has submitted no
interim report. Itz final report was
signed on the Mth November, 1887
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and presented to the Chairman, Com-
mittes on Plan Projects, on 25th
November, 1987.

(b) The report has not been issued
for eliciting public opinion. Its dralt
recommendations embodied in the
chapter entitled ‘Democratic Decen-
tralisation’ wers, however, issued to
the Press on 20th October, 1957 for
eliciting public opinion.

(c) Draft recommendations were
circulated to the State Governments
and their reactions obtained before
the report was finalised by the Team.

(d) Not yet

Shri Raghnbir Sakai: 1t appears
that the interim report that was
issued by this team was not issued for
eliciting public opinion. We find that
extracts from this report were appear-
ing from time to time in the Press
and even editorials appeared.
Actually the report was issued to the
Members of this House on the 3rd of
December. I wouid like to know why
the Members were not supplied with
this report as soon as it was sent to
the authorities concerned?

Shri B. R. Bhagat: I said very clear-
ly in the beginning that the team of
community project submitted ~ To
interim report and so the question of
any extracts being published does not
arise. The only thing they did was
to publish a chapter on democratic
decentralisation and that was laid on
the Table of the House. So, I think
there has not been any effort to keep
the House away from any such in.
formation.

Shri Panigrahi: After the submission
of this report, 1s the Government of
India considering to allot any addi-
tional financial &id to the community
development and NES areas for in-
creasing agricultural production?

Shri B. R. Bhagat: The report is
being considered at present and the
Ministry of Community Development
is preparing a paper which will be
submitted to the  Central Com-
mittee on Community Projects and it
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will also be considered in a joint meet-
ing of the Committee on Plan Pro-
jects and the Central Committee of
Community Projects, It will then
forward the recommmendations to the
National Development Council which
will finally adopt the report. When
that report iz= adopted, action will be
taken.

Shri B. 8. Marthy: In the introduc-
tion to the reoart, on page 2, it is
said:

“On the basis of these discus-
sions and a study of material col-
lected, we formulated certain ten-
tative conclusions and recom-
mendations. These were sent to
the State Governments and later
we held discussions with them”

May I know whether a copy of the re-
commendations sent to the State Gov-
ernments was also sent to the Central
Government and, it so, whether this
does not constitute an interim report?

Shrt B. R. Bhagat: I do not know.
The Comrmuttee 1n the course of its
business might have sent certain
recommendations or certain points
to the State Governments and 1 think
it was included :n their terms of re-
ference. Y do not think it is an in-
termn report unlesa the Committee
means it as such.

Skri Raghubir Sahal: In reply to a
previous question on the 18th Novem-
ber, 1957, the hon. Minister was
pleased to say that the recormmend-
ations were now under discussion
with the authorities concerned and as
soon as the report is in a final form,
copies would be placed on the Table
of the House and supplied to the
Members. May I know whether there
is any need for further consultation
even now with thes authorities con-
cerned?

Bhrt B. R. Bhagat: I do not know
to what report he refers. I will
have to examine that guestion.
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Peajad Usniversity Teaohers

+

. fAardar Ighal Singh:
1475, Rhri D. C. Sharma:

Will the Ministar of Education and
Sclentific Research be pleased to state:

{a) whether the University Grants
Commission has sanctioned any grant
for increasing the scales of pay of the
Punjab University teachers;

(b) whether the recommendation of
the Commission in this respect has
been implemented by the Punjab Uni-
versity 1n the years 1956-57 and 1957-
58 so far; and

(c¢) it not, the reasons therefor?

The Minister of State in the Minis-
try of Education and Sclentific BRe-
search (Dr K. L. Shrimali): (a) No,

Sur.
(b) No, Sir.

(c) The State Government and/or
the University have not yet agreed to
share 20 per cent. of the increased
cost on the revision of salaries of the
University teachers.

Sardar Iqbal Singh: What was the
demand placed by the University of
Punjab before the University Grants
Commussion in this regard?

Dr. K. L. Shrimali: The Punjab
Government said thai they we ¢ will-
Ing to contribute 20 per cent. of the
increase 1mn cust for upgrading the
salary of university teachers. But.
at a later stage, they said that they
would not be able to méet that cost.
In view of that the Umiversity Grants
Commission took a decision that they
would not release their share till the
University or the State Government
could ind & matching fund.

Sardar Igbal Singh: May I kpow
whether the Punjab Government or
some of the colleges and schools that
have migrated from West Pakistan
have made a special request that this
condition may be waived in view of
their financial condition?
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Dr. X. L. Shriomili: The Rehabili-
tation Ministry may take that into
eceount.

Basic and Primary Eduocation

S8hri Subodh Hasda:
Shri 8. C. Samanta:

Will the Minister of Edacation and
Scientific Research be pleased to state:

(a) whether it i3 a fact that the
per capita expenditure on students
studying in a basic school is more
than those studying in.conventional
primary schools;

*1C78.

(b) if so, by what percentage;

(c) whether any attempt 13 being
made for bringing down the cost; and

(d) 1if so, details thereof?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimalf): (a) It is
so generally.

(b) It varies.
(¢} The cost is already low

(d) Does not arise.

S8hri Subodh Hasda: What is the
reason for the difference in per capita
expenditure on students studying 1n
basic and primary schools?

Dr. K. L. Shrimall: It varies from
State to State. In Assam the ratio 1s
5:2; Kersla 17 per cent, Mysore 33
and 1/3 per cent, Rajasthan 24 per
cent, Orissa 777 per cent, Delhi
Administration 20 per cent, Himachal
Pradesh 50 per cent, Manipur three
times higher Tripura 66 per cent. It
varies from State to State.

Bhri 8. C. Samanta: Is 1t not a fact
that when a boy passing from the
basic achool goes to the secondary
schoal, he cannot follow the syllabus
that is prescribed for the secondary
education and so the guardians have
fe incur more expenditure for it also?
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pr. K L. Shrimali: This question.
has arisen from time to time. We
have advised the State Governments.
to make the secondary school syllabus.
similar to the syllabus of the basic-
and post-basic schoolg and in most of
the States as far as we are ware there
is no difficulty. In one or two States,
there are difficulties and we have
already taken up that matter with
the State Governments.

Shri Nanjappa: What is the Madras
ratio?

Pr. K. L. Shrimall: In Madras it is
high but the ratio percentage was

not available. We did not get any
figure from the State Government.

History of Freedom Movement

+

‘1077 shri Bibhati Mishra:
. Shri Radha Raman:

Wil the Minister of Education and
Scientific Research be pleased to state:

ta) whether Government have fixed
any definite period for final prepara-
tion of History of India's Freedom
Movement, and

th) i1f so, the period within which
an authentic copy of History of Free-
dom Movement will become available®”

The Minister of State in the Minis-
try of Education and BScientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). No definite period has been fixed
but it 15 now estimated that i1t woeuld
take about four years to write and
publish the History

st fenfa fam - & ST TR
g fF anftar e ¥ efgm &1
fores ¥ fg @@ ®t 17 w9 &
AAfas goew 7 @ w@wr &, faaady-
WA T R d O O & ;.

Mo ®lo Wio wmmeh : FAfaw
A FTHr TOET &Y T ¢ 1 W A Forger
guT @1 IE1 At R Adfaw oegr
fiear ¢, Afew fog off chrge ww aw
A forer W7 wer | ww ez @ Oy
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Shrimati Renoka Ray: May 1 know

how many years this work has already
taken?

Dr. K. L. Shrimalt: Sir, it was decid-
ed in 1952 to set up this Board. The
Board's term expired in 1955. Then,
later on, some work was done by the
National Archives, and the work has
now been entrusted to Dr. Tara Chand.
Hon. Members would probably realise
that this work is of a difficult nature.
We really wanted to have a first grade
history, and I hope we shall be able
to have one with the assistance of Dr
“Tara Chand.

Shri Thanme Pillai: May ! know
whether this history would be wnitten
on the lines of the Hundred Years of
Freedom Struggle film or something
different from it?

Dr. K. L. Shrimali: All these details
will have to be determined. As far
as the period is concerned, as I said,
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as soon as Dr. Tars Chand bas tesmm
over the work I will be able t0 lot the
House know ahout the gensral details

Dr. Sushila Nayar: Although a com-
siderable amount of valuable material
has been collected, there iz waluable
material still available scattered about
in several places, and in some of the
places people wish to make that avall-
able. What machinery has the Gov-
ernment got to collect that remaining
material which may be of considerable
value to the historians? That is one
Question, and 1if I may be permitied to
put a second question, Sin......

Mr. Speaker: No, no; one at a time.
The hon. Member was herself g
Speaker.

Dr. K. L. Shrimali: Sir, the Board
of Editors which was appointed in
1952 had collected, as I said, all the
material that was available. It is pos-
sible that some material may still be
lying hidden somewhere, and 1 do
hope people will co-operate in mak-
ing that material available to the
historians.

Some hon. Members rose.—

Mr. Speaker: We will go to the
next question.

Shri Raghunath Singh: This iz a
very important question, Sir, and I
only want to put one supplementary.

Mr. Speaker: I know, each Member
has got only one question S8Shri Bhakt
Darshan

WATY w7 WA \NAw

*tovs. Wt Wer wHT : W7
e, wm el fwn R 3o W
teYy & wrifed wer s\ gy
FImrs v d gz s Y por
& fr .

(%) IoT wRw & yarey fory &
wry A W d e & woerd
% wiwggarw ¥ syw ¥ AT i
Tefiq aXew & @ A vt SRy
. &
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{w) nfy g, o wiwgymw w
wr sfoeey fnemy;

(w) afrwlras st wivqynw
aft Y € &, o Su¥® wr ey &
it

(w) ug wwogyarw  dAwy: W
aw qb gefy ?

wor ofie dw Wt (s ¥o o
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( sublimare ) % w9 § 5T ey
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¢ form® www Ay O A wrAn F gwdy
e ar o ¥ 1 e aram Ty e &
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arawz frer Y a7 @ Afww 2o F
FR THE ¥ B F) T & X g
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RO~ HF AN Y ST SE F AT H
farep I qEArE FE@ w7 oweE o
afy wrawTs guT &Y T T W AN F
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off wet weta - i, @ few
¥ ¥ g } fe qmffa e fawm
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! TR X gU, W A g5 I g
g fiv wfis wwge Saw wiw-gears # g
wh 8, yw awfew wnd ot g,
witd w7 v s 7 ot 5 v
R A ?

Wt &0 ¥o wrewhiw : wiw TymY
wot Fare Xy ag A f wrr g B
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Dugda and Patherdip Coal Washezhes

*1079. Dr. Ram Subbag Simgh: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 448 on the
30th July, 1857 and state the progress
made in the setting up of the coal
washeries at Dugda and Patherdip?

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): Tenders
have been called for the washery at
Dugda. The last date of receipt of
tenders is the 1lth of January 1958.
Meanwhile preliminary work like
acquisition of land, planning the sup-
ply of water, planning the railway
connections, the township etc, have
been taken up. Construction will
commence &s soon as u contract is
concluded for the pilant.

Tests on the washability of coals
proposed to be washed in Pstherdip
are now being conducted by the Fuel
Research Institute. It is expected that
the results of these will be available
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before the end of December 18537
Based on the results of these and
depending on the response to the
tender for the Dugda washery, it is
hoped that it will be possible to make
arrangements for the construction of
the Patherdip washery, with one or
more of the agencies quoting for the
Dugdas washery.

Dr. Ram Subhag Singh: May I know
whether the cost of constructing these
coal washeries has been estimated and,
if so, what that cost is?

Sardar Swaran Singh: A coal
washery at the moment is being put
up at Kargali, and there are Japanese
suppliers who are putting up the
washery. The cost of that is about
Rs. 2.5 crores, and the cost of the other
two washeries is also likely to be of
the same order.

Dr. Ram Subhag Singh: May I know
whether these washeries will be con-
structed by the Steel Ministry, or the
expenditure will also be shared by
any other Ministry, say, the Railways?

Sardar Swaran Sihegh: No, Sir, this
will be under the Steel Ministry,
because washred coal is to be supplied
mostly for the steel plants

Kutab Minar

+
Shri 8. C. Samanta:
Shri D. C. Sharma:
Shri R, C, Majhi:
Shri Bhakt Darshan:
Shri Vajpayee:
Shri S. M. Banerjes:

Will the Minister of Edncation and
Scientific Research be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1589 cn the 12th September,
1957 and state:

(a) whether the electrification of
Kutab Minar has since been complet-
ed;

{b) if s0, the total cost thereof;

(c) if not, the reasons for the delay;
and

{d) when it is likely to be com-
pleted?

*1000.

12 DECEMBER 1987

Oral Answers 4896

The Minister of State iu the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): (a) and
(b). The wark of the electrification of
the Kutab Minar hus been started by
the Central Public Works Department
on the 29th November, 1857.

(c) Does not arise.
(d) By the 15th January, 1958,

Shri S. C. Samanta: May 1 know
what is the estimated cost?

Dr. K. L. Shrimali: About Rs. 20,000.

Shri Subbiah Ambalam: May 1
know whether the Government will
consider the desirability of installing
an electric lift in the Kutab Minar?

Dr. K. L, Shrimali: Well, Sir, it is
very difficult to put up one. It would
certainly be convenient if a lift could
be put up, but the whole structure is
such that, I am not an engineer but
off-hand I can say,—it would be an
extremely difficult job.

oft wwe wita  ofrary, gAw AT &
w9 § w7 w6 A I g A,
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o wTo Wro wiyweelt : A Frdwa
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Y wew 1 oy ty wAad w5y

WRITTEN ANSWERS TO
QUESTIONS

“Who is Who” In Indian Literature

*1054. Shri D. C. Sharma: Will the
Minister of Education and Scientific
Resenrch be pleased to refer to the
reply given to Starred Question
No. 1447, on the 4th September, 1957,
and state further progress made so far
regarding the compilation and publi-
cation of ‘Who is Who' in Indian
literature?

The Minister of State in the Minis-
try of Education and Scientific Re-
searck (Dr. K. L. Shrimall): So far
about 5,000 forms have been filled in
by writers and about 2,500 of these
have been edited. It 18 expected that
the work of editing will be completed
by the Sahitya Akademi by the end
of the current year.

Foreign Exchange Allotment for
Andhrs Pradesh

*1062. Shri Balarama Krishnaish:
Will the Minister of Finames be
pleased to state:

(a) the total foreign exchange
allotted to the projects included in
the State Plan of Andhra Prsdesh in
the Second Five Year Plan period
and especially during 1957-58;

(b) the names of the projects for
which these allotments have been
made; and

(c) whether these allotments would
be fulfilled in the face of the shortage

in toreign exchange?

The Deputy Minister of Finance
(Shei B. R, Bhagat): (a) In framing
the Plan, including the State Plans,
foreign exchange was not earmarked
for individual States or for specific
projects included therein. Releases of
foreign wxchange wre, however, made,
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on requests from the State Govern-
ments, in accordance with the policy
prevailing from time to time in the
light of foreign exchange resources
available and the relative priorities of
the projects.

(b) and (c). Do not arise.

Board of Scientific Terminology

*1064. Shri Eumaran: Will the
Minister of Eduecation and Scienti-
fic Research be pleased to state:

(a) whether the Board of Scienti-
fic Terminology set up by Govern-
ment has any scheme to co-ordinate
the work in regard to Technical
and Scientific Terminology in Hindi
and regional languages; and

(b) if so, at what stage the scheme
stands at present?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L, Shrimall): (a)
There is no specific scheme for this
purpose but the Board is already
taking all possible steps to evolve, so
far as possible a standard end uniform
vocabulary of scientific and technical
terms for Hindi and other regional

languages.
({b) Does not arise.

Use of Himdi

*1065. Shrimatl Shakuntals Devi:
Will the Minister of Home Affairs
be pleased to state the extent to
which the Constitution (Hindi Langu-
age for Official Purposes) Order, 1988
has been implemented so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
extent to which the Constitution
(Hindi Language for Official Purposes)
Order 1855, has been implemented is
as under:—

1. Communications received in
Hindi from members of the
public are, as far as possible,
replied o in Hindi;

2. Administrative reports and
reports to Parlmment are
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usually both in English eand
Hindi, and a number of jour-
nals issued by different Minis-
tries are published in Hindi as
well as in English and other
languages.

3. Important Central Bills and
enactments are usually trens-
lated in Hindi;

4. Hindi communications received
{from State Governments
which have adopted Hindi as
their official language are also,
as a rule, replied to in Hindi.

3. Treaties and mgreements with
foreign countries are usually
concluded both in Hindi and
the language of the foreign
country; and

6. All formal documents issued to
diplomatic and consular
officers are in Hindi.

Assistant Commissioners for Scheduled
Castes and Scheduled Tribes

*1068. Shri Balkrishna Wasnik: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 1408, on the
9th September, 1057, and state:

(a) the number of Scheduled Caste
candidates who were called for inter-
view for the posts of Assistant Com-
missioners for Scheduled Castes and
Scheduled Tribes; and

(b) the remsons for not calling other
uled Caste candidates for inter-
view?

The Deputy Minister of Home
Affairs (Shrimat] Alva): (8) Eighteen
(18).

(b) The Union Public Service Com-
mission considered only these candi-
dates fit to be called for interview.

Central Excise Department

1545. Bari E. M. Rao: Will the
Minister of Finance be pleased to state:

(a) the number of posts reserved
for Scheduled Castes and Scheduled
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Tribes in the Central Excise Depart-
ment for the calendar years 197 to
1987;

(b) the number of sapplicants €or
the above posts in each of the years;
and

(c) the number of above posts
actually fllled by Scheduled Castes
and Scheduled Tribes during the above
years?

The Deputy Minister of Finanoce
{8hri B. R. Bhagat): (a)

Year Scheduled Scheduled

Castes Tribes
1947 53 Nil
1948 102 12
1949 124 13
1950 278 )
1851 211 1
1952 205 74
1953 164 69
1954 248 ]
1955 343 106
1956 693 419
1957 198 158

(upto 31-10-57)

(b) Direct recruitment to Class 1
and Class 1 posts in the Central Excise
Department since 1855 has been made
on the results of the Combined Com-
petitive Examination held by the
U.P.S.C. The number of Scheduled
Caste and Scheduled Tribe applicants
for reserved posts in these classes is
not known. Direct recruitment to
non-gazetted cadres is made through
Employment Exchanges. While the
exact number of Scheduled Caste and
Scheduled Tribe candidates sponsored
by the Employment Exchanges for the
various reserved posts is not known,
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the total number of such applications
recetved by the Collectorates from all

sources are given below:—

Scheduled
Castes

Year

1047
1948
1949
1960
1981
1952
1958
1954
1988
1956
1987

Year

1947
1948
1949
1950
1951
1852
1953
1964
1953
1956
1887

14
29
28
135
242
311
450
373
903
2174
1098

Scheduled
Castes

Scheduled

Tribes

Nil
Nil
Ni1
13
81

144
268
147

Scheduled
Tribes
Nil
Nil
Nif
8
21
30
21
39
49
82
37
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Kéducational Grants te Jammu and

search be pleased to state the total
amount given to Jammu and Kashmir
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State from the 1st Janusry, 1047 to
the 3lst March, 1987 under the follow-
ing heads:—-

(i) Sclentific Research and higher
education training; and

(ii) University?

The Minister of State in the Minis-
try of Education and Solentiflo
Rescarch (Dr. K, L, Shrimall): (i)
Nil

(li) *Rs. 1,40,520.

Amistance (0 Jammu and Kashmir

1555. Shri Yajnik: Will the Minister
of Home Affairs be pleazed to state
the total amount sanctioned to Jammu
and Kashmir State and that actually
spent during the period from 1st
November, 1947 to 31st March, 1987,
yearly under the following heads:—

(i) Centre Reserve Police;
(ii) Peace Brigades; and
(i) Home guards?

The Minister of State in the Minie-
try of Home Affairs (Shri Datar): The
Government of India have made no
grants to the Jarmmmu and Xashmir
Government 1n respect of expenditure
on the Central Reserve Police, or
Peace Brigades. The following
amounts were spent on account of
Jammu and Kashmir Home Guards in
the years mentioned below:—

1851-52 Rs. 10:60 lakhs.
1952-33 Rs. 14'02 lakhs.

No expenditure on Jammu and
Kashmir Home Guards has been in-
curred after 1$52-53.

Financial Assistance to Jammu and
Kashmir

1556, Shri Yajmik: Will the Minister
of Home Afiairs be pleased to stiate
the total amount given to the Jammu
and Kashmir Governthent during
November, 1947 to the 3lst March,

*This includes grants given to the State Government and the University

of Jamunu and Kashmir,
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1987, yessly umder the Zfollowing
heads:

(i) Health;
(i) Customs Grants;, and
(ili) Dévelopment works?

The Minister of State In the Minis-
try of Home Afiairs (Skri Datar): A
statement furnishing the information
is placed on the Table of the Lok

Sabha. [See Appendix IV, annexure
No. 10.]

Maltiparpose Projects in
Chetanagpur

1557. Shri 8. C. Godsora: Will the
Minister of Home Afiairs be pleased
to state:

(a) the number of special multipur-
pose projects started for the develop-
ment of backward areas in Chotanag-
pur (Bihar); snd

(b) the assgistance rendered by the
Central Government in this regard?

The Depuly Minister of Home
Affalrs (Shrimati Alva): (a) Four.

(b) A sum of Rs. 10'80 lakhs has
been given for this purpose 30 far
from the Home Ministry's grants,
which is exclusive of the share of the
Ministry of Community Development
on the projects.

Promotion in Ordnamce Factories

1558, Bhri 8. M. Banerjee: Will the
Minister of Defeace be pleased to
state the number of employees pro-
moted in Ordnance Fuactories during
1985-56 and 1958-57 from:

(i) industrial to non-industrial
supervisory categories;

(ii) non-industrial to non-gazetted
posts; and

(lii) non-gazetted to  gazetted
posts?

The Deputy Minister of Delfence
(Shri Raghuramaiah):

19585-56 1956-57
() 33 a2
(%) ] 58
(i%d) | 16
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Ovectimae Work ia Ordmance
Factories

1559. Shri 8. M. Banerjee: Will the
Minister of Defemce be pleased to
state:

(a) the total number of overtime
hours put in by industrial and non-
industrial employees in various
Ordnance Depots during the Yyear
1957, so far; and

(b) the tetal amount paid as over-
time allowances?

The Deputy Minister of Defonrce
(8hri Raghwuramaiah): (a) and (b).
Information is being collected and will
be laid on the Table of the Lok Sabha
as soon as it is received.

Civilian Jebs in Ordnance Factories

1560. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the value of civilian jobs done
by each Ordnance Factory during
1956-57;

(b) whether production of civilian
jobs has increased from that of 1955-
58; and

(c) it so, by what percentage?

The Depaty Minister of Delence
(Bhri Raghuramsaiah): (a) A state-
ment showing the value of civil trads
work done by each Ordnance Fuctory
during 1956-57 is laid on the Table of
the Lok Sabha. [See Appendix IV,
annexure No. 11.]

(b) The total value of civil trade
work done during 1955-56 was Rs. 448
crores. The exact value of civil trade
work done in 1856-57 will not be
available till the Audited accounts are
available. But this is expected to be
of the order of Rs. 35 crores.

(c) Does not arise.

Tribal Areas of Aadhra Pradesh

1561. Shri Satyanarayana: Will the
Minister of Home Affailrs be pleased
to state:

(a) the amount allotted for the
development of Tribal Areas of
Andhra Pradesh during 1957-88; and
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{b) the progress achieved during
the year so far?

The Deputy Minister of Heme
Affairs (Shrimati Alva): (a) A sum
of Rs. 39-86 lakhs has been allotted
during 1957-88 under the State Plan
and Rs. 20'26 lakhs under the Ten-
trally sponsored programme for the
welfare of Scheduled Tribes and the
development of Scheduled Arees in
Andhra Pradesh.

(b) The requisite information is
being collected from the State Govern-
ment and will be laid on the Table
of the Lok Sabha as soon as received.

Education in Andaman amd Nicobar
Islands

1542. Shri D. C., Sharma: Will the
Minister of Education and Scientific
Research be pleased to state the ateps
so far taken by Government for the
development and promouon of educa-
tion in Andaman and Nicobar Islands?

The Minister of State in the Minis-
try of Eduocation and Scientific
Research (Dr. K. L. Shrimall): In
1955, an Education Committee for the
Andaman and Nicobar Islands was
appointed to study the existing edu-
cational set up in these Islands and
also to recommend plans for the im-
provement and reorganisation of the
education system. The Committee
made 77 recommendations out of
which a large number of the recom-
mendations have already been imple-
mented. A statement showing the re-
commendations implemented by the
Chief Commissioner, Andaman and
Nicobar 1slands is laid on the Table
of the Lok Sabha. [See Appendix
IV, annexure No. 12]

Sanchi Monuments

1583. Skri D. C. Sharma: Will the
Minister of Education and Scieatific
Research be plemsed to state:

(a) the amount spent on the main-
tenance of the Sanchi monuments
during 1987 (upto the 30th November,
1987); and

(b) the amount proposed to be
spmt during 1958-88?

Writton Asiateers 4923

The Minister of State In the Minds-
try of Edacetion and BSolentife
Research (Dr. K. L. Shrimali): (a)
Rs. 4685)- from 1-4-57 to 31-10-57.

{b) No estimates for 1058-590 have
yet been finalised.

Expansion Programme of Coal
Productien

1564, Shrl D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the proposed expansion pro-
gramme to increase the production of
coal in the Government owned Col-
leries under the Second Five Year
Plan; and

(b} the steps taken in this regard?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
Second Five Year Plan envisages an
increase of 12 million tons of coal
production in the Public Sector, out
of which 2-37 million tons will be from
the collieries owned by Government
at the beginning of the Second Plan
and 1°15 million tons from Singareni
Collienies, which are at present pre-
dominantly owned by the Andhra
Pradesh Government.

The remaining production 1is pro-
posed to be raised from the following
virgin coalfields:—

(In million tons)

1. Korba .. 260
2. Xathars . 1.00
3. Karanpura
(i) Gidi area .. 1350
(ii) Bachra!Ssunda .. 080
4 Kores .. LOO0
$. Bisrampore .. 100
2.70

(b) The following steps have been
taken in connection with the impile-

mentation of the expansion program-
me of coal in the Public Sector:—

(1) DRILLING: Drilling and pro-
specting has nearly Dees



¢))

(3)

Written Annwers 12 DECEMBER 1987 Written Anrwers

completed in Kathara, eastern
part of Korba, Gidi and
Saunda (Karanpura) areas.
It is going on in Bisrampur,
Korea and the western part
of Korba.

PLANT AND MACHINERY
worth about 14 crores has
been obtained. Orders for
further equipment and machi-
nery worth about Rs. 5 crores
have been placed.

THE COAL BEARING ARFEAS
(ACQUISITION AND DEVE-
LOPMENT) ACT, 1957 This
Act was enacted in May, 1957
and came into force in
June, 1957. It empowers
the Government te acquire
unworked coel bearing lands
covered by private leases
or prospecting licences which
are found surplus to the
production in the Private
Sector and which may
be required by Government
for prospecting and establish-
ment of new collieries.

Under Section 9 of this Act, noti-

4)

(3)

®)

fication for acquisation of cer-
tain lands in Katharg ares has
issued and the question of is-
suing similar notifications for
the acquisition of other areas
is under examination.

PROJECT REPORTS: Project
reports have been finalised in
respect of a number of exist-
ing as well as new collieries.
The propossls regarding the
remaining ones are under
examination

OPENING OF COAL MINES:
In Korba ares a pilot quarry
has aiready been opened and
considerable work has been
done on a pair of inclines. A
number of other coalfields
are expected to be in produc-
tion by March, 1958,

COAL WASHING PLANT:
A coal washing plant is under
construction in the Bokaro|

4914

Kargali Colliery for washing

the entire production of these

collieries and is likely gsgo
. into action by March, 198.

(7) TRAINING CENTRES: Four
training centres have been
opened at four existing Col-
lieries to train junior techni-
cal personnel.

(8) TRANSPORT: The main rail-
way projects necessary to
develop the new coal mines
have been finalised and preli-
minary work is going on.

Iron Ore Deposits

15¢5. Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state the estimated quan-
tity of Iron Ore deposits in India?

The Minister of Mines and OH (Shrl
K. D. Malaviya): The iron ore deposits
in India are estimated at 21,000 mil-
lion tons.

Researches in Secondary Educathwm

Shrit §. C. Samania:
Shri Bubodh Hasda:
Lhri Shree Narayan Das:

1588,

Will the Mimster of Education and
Scientific Research be pleased to refer
to the reply given to Starred Ques-
tion No. 9871 on the 15th Sepiember,
1854 and state:

(a) the names of the Umnversities
and the amounts of further central
grants given to each for carrying out
researches in Secondary Education
since 1955-56 so far; and

(b) what are the different subjects
relating to Secondary Education in
which researches are at present being
carried out by the Universities?

The Minister of State in the Milmis-
try of Education and Scieaiifle
Bessarch (Dr. K. L. Shrimall): (a)
and (b). A statement is laid on the
Table of the Lok Sabha. {See Appen-
dix TV, annexure No. 19)
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Merit Scholarshipe

Dr. Ram Sa Singh:
u®, '{slu-l mbhﬁ.:‘m

Will the Minister of Education and
Scientiic Rescarch be pleased to
state:

(a) the number of students who
applied for getting merit scholar-
ships for post-Matniculation studies
in India during the year 1957-58;

(b) the number among them who
have Dbeen awarded ment scholsr-
ships; and

(¢) the wvalue of each schoiarship?

The Minister of State in the Minis-
try of Education and Scientific
Resoarch (Dr. K. L. Shrimali): (a)
snd (b). Since all the applications
from elhigible candidates are due to be
received from the State Governments
by 15-12-1957, it is not posuble to
provide the figures at this stage. In-
formation will be laid on the Table of
the Lok Sabha in due course.

(c¢) The value of each scholarship
is determined on the basis of a ‘Means
Test' which selected candidates are
required to complete. Information
can therefore be provided after the
awards have been made. A copy of
the schedule contamming the Means
Test is laid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 14}
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Inter-Company Investments

Shri Morarka:
“‘"{sm Nathwant:

Will the Minister of Finance be
pleased to state:

(a) in how many cases Govern-
ment's permission for approval of
inter-company investments and loans
was sought since the Companies Act,
1958 came into force;

(b) in how many cases such per-
mission was given and in how many
cases it was withheld; and

(c) the grounds on which the per-
mission was withheld?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) 139.

(b) Permission was given in 90
cases, and withheld 1n 65 cases, 4
cases are under consideration.

(c) The applications were either re-
ceived too late, or were for general
permission unrelated to specific trans-
actions, or involved contravention of
the Insurance Act, 1938, or the Indian
Companies Act, 1913, or the loans and
investments in respect of which the
applications were made were found to
be contrary to good company prac-
tice.

Appointment of Managing Agents

Shri Morarka:
1570. 4 ahri Nathwant:

Will the Minister of Finanoe be
pleased to state:
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(b) the number of applications
received by Government for new
appointment and for approving the
changes in the constitution of certain
managing agency firms since the
Companies Act, 1956 came into force;
and

(c) the number of applications al-
ready disposed of and the manner
thereof?

The Deputy Minister of Finance
(S8hri B. B. Bhagat): (a) Where the
prohibitions specified in sections 324
or 325 do not apply, and Government
are satisfied that it is not against the
public interest to allow a company to
have a managing agent and that the
managing agent proposed is a fit and
proper person, approval is accorded to
appointment or re-appointment of
managing agents, 80 long as the
terms and conditions of appoint-
ment are fair and reasonable and are
in conformity with the provisions eof
the Act.

(b) From 1-4-56 upto 31-10-37, 100
applications for new appointments of
managing agents and 562 applications
for changes in constitution of the
managing agency companies and firms
were received.

(c) Out of 100 applications for new
appointment of managing agents. 84
were approved and 8 rejected The
remaining 8 applications were await-
ing disposal on 81-10-57 pending fur-
ther particulars called from the com-
panies concerned. Of the 562 appli-
cations for changes in the constitution
of managing agencies, 532 applications
were approved; the remaining 30 were
awaiting disposal on 31-10-57 pend-
ing receipt of further particulars cal-
led from the companies.

Oplum Smuggling

1571, Shri Raghunmath Simgh: Will
the Minister of Finamee be pleased
to state the number of cases of opium
smuggling on the border of India
detected during the last 3 months?
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The Deputy NMinister of Fimanoce
(Shri B. R. Bhagat): 20 cases of opium
smuggling were detected on the Indo-
Pakistan border during the period
trom July to September, 1957.

Housing of Scheduled Castes

1572, Shri Jhulan Sinha: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount sanctioned
by the Central Government by way
of subsidy or loan towards the
housing of Scheduled Castes under
the scheme for welfare of Scheduled
Castes and Scheduled Tnbes etc.
during the first year of the Second
Five Year Plan m the country. and

(b) the result achieved in conge-
quence of this subsidy?

The Deputy NMinister of Heme
Afialrs (Shrimati Alva): (a) A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 15}

(b) The required information has
not yet been received from all the
State Governments. It will be laid
on the Table of the Lok Sabha as

soon &s available.
Civil and Criminal Cases

1578. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state how many appeals
civil and criminal wre pending in
various High Courts of India for
more than ten years?

The Minister of Siate in the Minis.
try of Home Affalrs (8hri Datar):
A statement is laid on the Table of
the Lok Sabha. (See Appendix IV,
annexure No. 16)

Dismnissal en Charges of
Missppropriation
1574. Shri M. R. Krishnaa: Will the
Minister of Defence be pleased to
state:
(a) the total number of Officers
of the Defence Services who have
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been diamissed from the services an
charge of misappropriation of various
funds between 1934 and 1037 so far;

(b) whether any of them have taken
recourse to Courts; and

(c) how many of them have got
Court decisions in their favour?

The Deputy Minister of Defencs
(Shri Raghuramailah): (a) Twelve.

(b) None.
(c) Does not arise.

Tamil Schools in Andaman

1575 Shri R. Narayanasamy:
- Shri Elayaperumal:

Will the Minister of Education and
Sclentific Research be pleased to state:

(a) whether there is any school for
the Tamil! Speaking boys in the
Andaman Islands; and

(b) if not, whether
propose to open such a
there?

Government
School

The Minister of State in the Minis-
try of Educatien and Scientific Re-
search (Dr. K, L. Shrimali): (a) No,
8ir, but Tamil is being taught as
subject in one primary school.

(b) There is no such proposal at
present.

U.N. Technical Assistance
Programme

1576, Shrl Wodeyar: Will the
Minister of Finanoe be pleased to
state:

(a) whether it is a fact that the
Government of India have increased
its contribution towards the UN.
Technical Assistance Programme for
1958; and

(b) it so, what is the present
contribution and the increased one?

The Deputy Minietur of Flaanes
(8bri B. R, Bhagat): (a) Yes
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(b) For .1957: Rupee equivalent of
$500,000.

For 1958: Rupee
$628,600.

equivalent of

Mineral Proapecting

1577, Shrt L. Achaw Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{a) how many persons have applied
for prospecting licences to discover
minerals and precious stones in Mani-
pur during 1957 so far;

(b) the amount of fee levied for
such licences; and

{c) how many applicants from in-
side and outside Manipur have been
granted licences?

The Minister of Mines and Oil (8hri
K. D. Malaviya): (a) Only two per-
sons have so far submitted applica-
tions for prospecting licences.

(b} No fee has so far been levied
as the applications have not been
granted.

(c) Does not arise.

Basic Training Institute at Imphal

1578, Shri L. Achaw Singh: Will the
Minister of Education and Sclentific
Rescarch be pleased to state:

(a) the number of trainees who had
their training during 1955-56 and 18568-
87 in the Basic Training Institute at
Imphal; and

(b) the facilities available and
equipments provided in this institu-
tion for their training?

The Minkster of State in the Minis-
try of Education and Sciemtific Re-
search (Dr. K L. Shrimall): (a) 1985-
36—41; 1956-57—84.

(b) The institute imparts training to
elementary achool teachers in  Basie
Education for one year and necessary
facilities and eguipment for the pur-
Pose have “een provided.
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Singte Tescher institutiong im
Manipur

1579. Shrl L. Achaw Singh: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) how many single teacher insti-
tutions have been started 1n the vil-
lages in Manipur upto date;

{b) how many of them are still
functioning;

(c) whether 1t is a fact that there
are larger number of students than a
teacher can manage in each institu-
tion end guardians csnnot manage
these institutiong without additional
teachers; and

(d) the steps Government have
taken to appoint additional teachers
in these nstifutions?

The Minister of State in the Minis.
try of Education and Scleatific Re-
search (Dr K. L. Shrimali): (a) 195.

(b) AllL
(c) No, Sir.
(d) Does not arise.

Smuggled Curremcy Notes

Shri Morarka:
1580. ! Shri Nathwani:
Sardar Igbal Singh:

Will the Minister of Finance be
pleaseqd to state:

(a) the amount of Indian Currency
Notes smuggled out of India and cash-
ed with the Bank of England during
the last four years; and

(b) how much gold has been seized
by the customs authorities during the
same period?

The Deputy Mimister of Finance
(S8hri B. R. Bhagat): (a) It is not
possible to assess the amount of Indian
Currency Notes smuggled out of India
and cashed with the Bank of England.
However, Indian Currency Notes
worth Rs. 38,44,118 were seized by
the Customs authorities during the
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period 1st January, 1854 to 31 Octo-
ber, 1857 while being attempted to be
smuggled out of India.

(b) The quantity of smuggled gold
seized by the Customs authorities dur-
ing the same period was 485115
tolas.

Government Security Press

1581. Shri Jadhav: Will the Mins-
ter of Finance be pleased to state the
expenditure incurred on the printing
section of Government Security Presa?

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): Revenue expen-
diture amounted to about Rs. 310 lakhs
during 1958-57.

Government Securily Press, Nasik

1582 Shri Jadhav: Will the Minis-
ter of Finance be pleased to state:

(a) the number of hours that the
labour have to work in the Govern-
ment Security Press and in the Gov-
ernment Printing Press at Nasik; and

(b) the reasons for the differentia-
tion in their working hours, if any?

The Deputy Minister of Finance
(Shri B. R, Bhagat): (a) Overtime
apart, the basic hours of work per
week are 48 for India Security Press,
Nasik and 44 for Government of India
Press, Nasik.

(b) The hours of work in the Gov-
ernment of India Presses under the
Controller of Printing and Stationery
were reduced as an ad hoc measure in
1946. There was no reason to auto-
matically apply the measure to the
India Security Press where the nature
of work and the emoluments paid to
workers are not identical with those
obtaining in the Government of India
Presses.

Police at Goa and Daman Border

1583. Bhri Assar: Will the Minister
of Home Affairs be pleased to state:

(a) the time limit for transfer of
officers and police of Security Squad
on Goa gnd Dsman border; and

12 DRCEMBER 1357

Writtan Answers  4oa4

(b) for how long the present police-
and officers of Security Squad bhave
been employed on these horders?

* The Minister of State in the Mink-
try of Home Affairs (Bhri Datar): (a)
There is no fixed rule. ‘Transfers
depend on administrative convenience.

(b) The periodg vary.
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Life Insurspmoe Policies

1584. 8hri P. G. Deb: Wil the Minis-

ter of Finance be pleased to state:

(a) the total number of Government
employees in the country who had
their life insurance policies pald up
when the life insurence companies

were nationalised; and

(b) the total number of life insur-
ance policies paid up in the country
after aationalisation of life insurance

business?

The Depuiy Mimister of Finance
(Bhri B. R Blsget): (2) The records
ntlnmuuoompuniumnot“elug.
fled according to the profestion

policyimiders; e Information s,

therafore, mot aveilable.
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{b} The information will be avail-
able when the report of the Life In-
surance Corporation for the period lst
September, 1950 t0 3ist December,
1957 is ready.
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Private Edueational Institutiong
of Delhi
1588. Sardar Iqbal Singhk: Wil the

Minister of Education and Scleatific
Restarch be pleased to state:

(a) the names of the members of
the Committee appointed to enguire
into the working of the private edu-
cational institutions of Delhi; angd

{b) its terms of reference?

The Minister of State ia the Minis-
try of Educatiop and Scientific Be-
poarch (Dr. K. L. Bhrimall): (a)

1. Shrimati Sucheta Kripelani, M.P.
Chawrman.

2 Shri S. Natarajan, Director, Ad-
vizory Field Services, All India Council
for Secondaty Education, Delhi—
Member.

3. Shri K. C. Nag, St Stephens Col-
ge, Dethi—Member.

4 Dr. A N. Banerji, Director of
Education, Delhi—Membar.

8. Shri Veda Prakasha Assistant
Educationa) Adviser to the Govern-
ment of India, Ministry of Education
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and Scientific Ressarch, New Delhi -~
Secretary.

(b) The terms of reference of the
Committee are to enquire into:

(a) the resources of the privately
managed achools;
(b) the payment of teachers'
salsries;
(¢) the security of their tenure;
(d) (i) approv@d ‘und unapproved
items of inlome and
expenditure;
(ii) reserve funds; and

suggest ways and means for the gene-
ral improvement of the conditions of
these schoOls in all respects, particular-
ly from the organisational point of
view,

Higher Secondary Schools in Delhi

1589. Sardar Iqbal Singh: Wil) the
Mimister of Education and Scientifio
Research be pleased to state:

(a) the nameg and the number of
Higher Secondary Schools in Dell
run by the different Public Trusts and
Institutions;

(b) the number of fully qualified
Principals in these schools;

(c) the number of Principals, who
though not fully qualified were grant-
ed exemption to work in these
Schools (i) at the time of introduction
of the Higher Secondary Scheme and
(1i) thereafter; and

{d) the number of such Principals
a8t present in these Schools (i) who
were refused exemption (1i) who were
oconsidered to be unqualified for hold-
ing the post and (iii) whose cases
are under congideration for exemp-
thon?

The Minister of State in the Minis-
try of Education and Bcientific Re-
seareh (Dr, K. L. Shrimatl): (a) A
statement {s laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 17).

(b) 53

{c) (1) 4
(i) ¢

(d) (D) 1 (Undor the ravised mini~
mum qualifications that have besm
prescribed he hag bocome gqualiie®y

(i) ¢
(i) &

Fleld Fiving RBanges in Punieh

1590. Sardar Iqbal Singh: Wil the
Minister of Defenoe be plegsed to
state: .

(a) the number of villages sequired
for military fleld firing ranges during
1988 and 1957 in Punjab;

(b) the amount of compensation
paid to the villagers so far; ang

(c) the amount of compensation
that remains to be paid?

The Deputy Minister of Defonse
(8hri Raghuramaiah): (a) N1,

(b) and (c). Do not arise.

Lime Stone Deposity

1591. Sardar Igbal Singh: Will the
Minjster of Steel, Mineg and Fual be
pleased to state:

(a) the estimated quantity of lime
stone deposits in the country; and

(b) the quantity produced annu-
ally?

The Minister of Mines and Ol
(Shri K, D. Malaviya): (a) Reserves
of only the important deposits of
limestone, suitable for cement manu-
facture, have been estimated. Thay
amount to 7551-3 million tons. It is
not necessary to estimate the total
quantity of limestone of all grades,
since limestone is found extensively
1n all parts of the country.
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NMzxn-pewsr Directerate

mwumsm Will the
m Heme Afialry be plensed

(a) whether any information has
been collected by the Man-power
Directorste regarding the Indians
working and receiving scientific and
technical training abroad;

(b;itw,thestepcukensofum
the matter; and

) the number of persons who
were employed on the job?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
The Directorate of Man-power has re-
quested Indian Missions in foreign
countries in August, 1957, to assist in
the collection of information about
Indian scientists and technically quali-
fied persons working, or receiving
training, in foreign countries, The
information so collected will be main-
tained as a section of the National
Register of Scientific and Technical
Personnel in the Council of Scientific
and Industrial Research. Information
about 600 and odd qualified Indians in
different countries has been received
so far.

{b) and (¢). The Council of Scienti-
fic and Industrial Research 15 classify-
ing this information. The classified
lists will be circulated to (i) all
Ministries of the Government of Indias,
the Union Public Service Commission,
State Governments and State Public
Service Commissions, (i1) all State in-
dustrial undertakings, Universities,
research institutions, etc, and (iii)
the employing authorities in the
Pprivate sector.

Supersmauated Employees in
Hizachal Pradesh

1893, Shrl Y. 8. Parmar: Will the
Minister of Hewme Affairs be pleased
t0 lay a2 statement on the
showing the general principle follow-
o .in regard to giving extensiong to
superannusted empioyees and state:
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(a) whather any deviatioms have
been made in this regard in the
Himachal Pradesh during 1966 and
1887; and

(b) if so, the details thereof and
the reasons therefor?

The Minister of Btate in the Minks-
try of Home Aflairs (Shri Datar): The
policy of the Government of India is
generally not to continue the super-
annuated persons on extension of ser-
vice except where the public interest
so requires. In the case of scientific
and technical personnel of whom there
is at present an overall shortage in
the country, extensions of service are
liberally granted. It has also been
decided that displaced persons em-
ployed in Government achools may be
allowed on compassionate grounds to
continue 1n service till the age of 60
on a year-to-year basis after examin-
ing each case on merits.

(a) No.
(b) Does not arise.

Institute of Indology

1594, 8hri Balarama Krishnaiah:
Will the Minister of Education amd
Scientific Research be pleased to
refer to the reply given to Starred
Question No. 121 on the 13th Nov-
ember, 1957 and state:

(a) whether Government have
decided to locate the propoeed Insti-
tute of Indology in New Delhi;

(b) whether Government have
given consideration to any alternative
proposals to locate the Institute of
Indology at any place other than
New Delhi so as to avoid over-con-
centration of Government depeart.
ments and semi-Government bodies in
New Delhi; and

(¢) i so, the reasonsg for deciding
New Delhi as proper place for the
Institute?

The Minisier of Stato in the Minls-
try of Bducation and Bcieniiic BRe.
search (Dr. K. L. Shrtmall): (8) to
(¢). The question of location of the
Institute of Indology was comsidered
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by the Indology Committee and the
Corumittee hag expresseqd the opinion
that it would be preferable to locate
the Institute at Delhi. A fAAnal deci-
sion as to where the proposed Institute
of Indology should be located is yet
to be made. It is, however, obvious
that the work of the Institute is close-
ly associated with the Department of
Archaeclogy which iy functioning im
New Delhi for the present. More.
over, as Delhi is now regarded more
and more as the intellectual and cul-
tural centre of the national activities,
in this context it will be appropriate
and useful] if the Institute could be
located in Delhi At the same time,
Government is fully aware of the fact
that as far as possitble new offices or
departmentis should not be located in
New Delhi which 1s already over-
crowded.

Ammunition Factory, Kirkee

1595, {ShﬂSMBa.uerjee

Will the Minuster of Defence be
pleased to state:

(a) whether Dbicycle partsg are
being manufactured in Ammunition
Factory, Kirkee; and

(b) if so0, whether Government
propose to start  manufacturing
ducycles 1n the said factory also?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) No, Sir.

() No, Sir.

Scholarship to Scheduled Caste
Stadenty

_{Shrlﬂ M. Banerjee:
\mw

Will the Minister of Edweation and
Scientific Research be pleased W
state:

(a) the totla] amount sanctioned for
granting Scholarship to Scheduled
Caste students during 1957.58; and

(b) the emoumnt sanctioned for
vU.r.?

The Minister of State in the Mini-
try of Rducition and Sclentific Re-
search (Dr. K. L. Shrimali): (a) and
(b). There is no separate grant for
Scholarships to the Scheduled Caste
students but Government have sanc.
tioned a lump sum grant of Rs. 2
crores for scholarships during 1957-88
to the Scheduled Castes, Scheduled
Tribes and Other Backward Classes,
All eligible Scheduled Caste candi-
dates i1ncluding those from Uttar Pra.
desh pursuing post-matriculate courses
of study, who have passed the last
annual examination and provided they
have applied for scholarships in time,
are being awarded scholarshipe.
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(%) war (7)., waeTQ W
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Nultipurpose Schools in Rajasthan

1598. Bhri Damani: Will the Minis-
ter of Education mod Sclentific Be.
search be pleased to state:

(a) the number of multipurpose
schools at present in Rajasthan; and

(b) the amounts contributed to the
State of Rajasthan during the years
1988-57 and 1957-38 so far for the
multipurpose schools?

The Minister of State in the Minis.
try of Education mand Scientific Re-
search (Pr. K. L. Bhrimali): (a) 35.

(b) 1956-57 Rs. 8,83,880
1857-58 .. Rs. 18,000
(Till 6-12-57)

BRhopal Finds

1599. Shri Bishwanath Roy: Will
the Minister of Edmcation and
Scientific Research be pleased to state
whether it is a fact that some
materials of pre-historic age have
been found recently near Bhopal?

The Minister of State in the Minis-
try of Education and Scientific Re-
Search (Dr. K. L. S8hrimali): Yes, Sir.

Central Excise Department

1600. Shri Jinachandran: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 1622 on the 12th
Sepiember, 1957 and state:

(a) whether the question of
seniority of War Service Candidates
employed in the Central Excise De-
partment has been considered;

(b) whether the order issued in
December, 1955 has been given effect
to by the Madras Collectorate; and

(¢) if not, the steps taken to
expedite it?

The Deputy Mimister of Fimamce
(S3rl B. R Bhagat): (s) and (b). Tbe

4934

question of seniority of War Service
Candidates has been considered and
the Collector of Central Excise has
been asked on the 17th September,
1957, to implement the orders issued in
December, 1956. The Coliector of
Central Excise, Madras, is taking ac-
tion to implement these orders.

(¢) Does not arise.

Council of Scientific and Industrial
Research Workers Union

1601. Shri S. M. Banerjee: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) whether Counci] of Scientific
and Industrial Research Workers
Union, New Delhi has applied for
recognition; and

(b) if so0, the action taken thereon?

The Minister of State in the Minis.
try of Education mad Scieatific Re-
search (Dr. K. L. Shrimall): (a) Yes,

(b) The Urnion has not been recog-
nised by the Council of Scientific and
Industrial Research.

Homse Rent Aliowance in Mapmipgr

1602. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to refer to the reply given
to Unstarred Question No. 160 on the
13th November, 1857 and state:

(a) whether there is any proposal to
grant the Government Servants
house rent allowance in view of the
housing difficulties; and

(b) if not, the steps being taken
to provide Government employees
with residential sccommodation?

The Minister of State in the Ministry
of Home Afiairg (Shri Detar): (a) No.

(b) As already stated in reply to the
earlier question, it ia diffioult to pro-
vide Government accommodation %o
all State Governments. Residential
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sccommaodation to the extent available

is, however, provided to smployees of
the Manipur Administration.

Sabotage In Jamma and Kashmir

1604. Shr] Sanganna: Will the Minis-
ter of Home Affalrg be pleased to state:

{(a) whether the attention of Gov-
ernment has been drawn to the news
“Orders to blow up Indian Vehicles”
published in the Hindustan Times, of
the 21st November, 1957; and

(b) if =0, the reaction of Govern-
ment to it?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Yes. The case is under in-
vestigation by the State Police and it
would not be in the public interest to
give details at this stage.

Naga Hostiles in Manipur

1685, Skri L. Achaw Singh: Will
the Minister of Home Affajrs be
pleased to state:

(a) whether it is a fact that one
sub-inspector of police and one
constable of the Intelligence Branch
of the Manmpur Police detailed for
duty in the Naga wvillages in the
interior hilly of the Tamenglong sub-
division of Manipur have been
kidnapped by Naga hostiles; and

{(b) if so, what steps are being
taken 10 find out the miging police
personnel?

The Ministor of State in the Minis-
try of Heme Afiairs (8hri Datar): (a)
One Assistant Central Intelligence
Officer and one constable of the Sub-
sidiary Intelligence Branch, who left
Tamenglong on a short tour to Thilon
and Jante, have not returned to their
headquarter for the last three weeks
and are missing.
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PAPERS LAID ON THE TABLE

AMENDMENTY TO THR Mnmmai Conssm-~
varion Axp DxvEiormunt Rurss, 1988

13 hre.

The Minister of Mines and Oll
(S8hri K. D. Malaviya): I beg to lay
on the Table under Section 10 of the
Mines and Minerals (Regulation and
Development) Act, 1948, a copy of
Notification No. B R.0. 1748 dated the
13th August, 1855, making certain
amendment to the Mineral Conserva-
tion and Development Rules, 1838.
[Placed in Library, See No. LT-438/
8§71

NOTIFICATION ISSUED UNDER THE
CeNTRAL SarEs Tax AcT

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): I beg to lay on
the Table under sub-section (2) of
Section 13 of the Central Sales Tax
Act, 1856, a copy of Notification No.
S.R.O. 3613 dated the 16th November,
1857, malking certain amendments to
the Central Sales Tax (Registration
and Turnover) Rules, 1857. [Placed
sn Library. See No LT-437/57}

PARLIAMENTARY CoMpITIEES—
SumMmMAxy or WORK

Secretary: I beg to lay on the Table
a copy of the “Parliamentary Com-
mittees—A Summary of Work"”, per-
taining to the Second Session of the
Second Lok Sabha. [Placed in Libra-
ry. See No. LT-438/57)

MESSAGES FROM RAJYA SABHA
Secretary: 8ir, I have to report the
following messages received from the
Secretary of Rajya Sabha:
(i) “In accordance with the

(Amendment) Bill, 1057, which
wupuudbytholnkﬁblnlt
its sitting held oo the Now-
ember, 1067”.



(i) “In socordance with the
provisions. of ‘'rule 128 of the
Rulem of Procedure and Conduct
Business in the Rajya Sabha,
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 10th Decem-
Der, 1957, agreed without any
amendment to the Capital Issues
(Contral) Amendment Bill, 1957,
which was passed by the Lok
Sabla at its sitting held on the
4th December, 1957".

R

(iii) “In accordance with the
provisions of rule 125 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
1 am directed to inform the Lok
Sabha that the Rajya Sabha, at
its aitting held on the 11th Dec-
ember, 1057, agreed without any
amendment to the Coal
Areas (Acquisition and Develop-
ment) Amendment Bill, 1957,
which was passed by the Lok
Sabha at its sitting held on the
6th December, 1957,

(iv) “In accordance with the
provisions of sub-rule (8) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabhsa, I am directed to retum
herewith the Central Excises and
Salt (Amendment) Bill, 1857,
which was passed by the Lok
Sabha at its sitting bheld on the
4th December, 1857, and transmit-
ted to the Rajya Sabha for ita
recommendations and to state that
this House has no recommenda-
tions t0 make to the Lok Sabha
in regard to the said Bi"

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SYAY-IN-STRIRE OF WORKENS ©OF Mom
Mnais, Kawron

et Jaghish Awasihi (Bilhaur):
Under Rule 197, I beg to call the
attention of the %dhbow
md Employment fo following
maiter of urgent public impoctance
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Public Importance

and I request that he may make a
statement thereon:.—

“The situation resulting from
stay-in-strike of workers of Muir
Mills, Xanpur”.

The Deputy Minister of Labdosr
(Bhri Abid AH): The Muir Mills,
Kanpur, is under the direction and
supervision of a Committee of
Management appointed by the Allaha-
bad High Court. Without any notice
the workers went on stay-in-strike
from 2nd December demanding pay-
ment of wages due for the second
fortnight of September, 1957, and
lay-off compensation for the period of
lay off from 28th September to 1ist
November, 1857. About 5540 wor-
kers are involved. The reason for the
non~payment of the dues is financial
difficulties and change in manage-
ment. On the 6th, the management
put up a notice calling the workers
on strike to report for duty imme-
diately assuring that no action against
strikers would be taken, that payment
of arrears would be made in instal-
ments and that the arrears due to
workers would be given priority over
other creditors. The workers did not
respond to this notice and hence the
management put up another notice
declaring a lock-out with effect from
8th December. The State Govern-
ment authorities had issued show-
cause notice on all members of the
Managing Committee and the Mana-
ger to show cause why they should
not be proceeded with under the Pay-
ment of Wages Act. So far as lay-
off compensation is concerned, under
the Industrial Disputes Act, the work-
men concerned have to file applica-
tions to the State Government which
is authorised to recover it as if it
were an arrear of land revenue.

Shri 8. M. Banerjes (Xanpur):
May I put one question?

Mr. Spesker: It is not permissible
to put any question.

Shri 8. M. Banerjes: 1 tabled an
adjournment motion. It was dis-
allowed. Then I gave this notice. It
iz & very hmportant maiter.
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Mr. Speaker: I agree. That is why
I allowed the Calling Attention
Notice.

SMS.M:mztwanztopuz
only one question. It i» an impor-
tant matter.

Mr. Speaker: No. Afterwards he
can table questions on this. Let him
send a gquestion.

——

ELECTION TO COMMITTEE

Counr or Arigare Musiuim UNIVERSITY

The Minister of State in the Minis-
try of Education and Scleatific
Research (Dr. K. L. Shrimall): On
behalf of Mgulana Azad, I beg to
move:

‘““That in pursuance of sub-
clause (xviii) of clause (1) of
Statute 8 of the Statutes of the
Aligarh Muslim University read
with section 38 of the Aligarh
Muslim Unversity Act, 1920, the
Members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, one mem-
ber from among themselves to
serve as a member of the Court of
the said University uvice late Shri
Saif F. B. Tyabji"”

Mr. Speaker: I shall put the motion
to the vote.

Shri Ranga (Tenali}: I would have
expected my hon friend either to
publish some report or to give us
some brief account of the work that
is turned out by our representative
in that University. in the same way
we are electing quite a number of
people to a number of universities,

Mr. Speaker: Order, order. If Shri
Tysabji had been alive here, would the
hon. Member have put this question
to this House? S8Such questions can
be raised when & motion for appoint-
ing Members comes for the first time
before the House. Afier the election,
he passed away. We are merely
substituting another Members from
this House.

*Pyblished in the Gazette of India Bxtre-
cadingry Part II—Section 2 dsted. .. .p0e.

;N
8het Raage: I am sorry.
Mx. Speaker: I shall put the motivo
to the vote of the House.

The question is:

“That in pursuance of sub-clausé
(xviii) of clause (1) of statute 8
of the Statutes of Aligarh Mus-
lim University read with Section
38 of the Aligarh Muslim Univer-
sity Act, 1920, the Members of
Lok Sabha do proceed to eleet In
such manner as the Speaker may
direct one member from among
themselves 1o serve as a member
of the Court of the said Univer-
sity vice late Shri Baif T. B.
Tyabji”

The motion was adopted.

———

CITIZENSHIP (AMENDMENT)
BILL®

1287 hrs.

The Minister of Bome Affairs (Pan-
dit G. B. Pant): I beg to move for
leave to introduce a Bill to amend
the Citizenship Act, 1955.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Citizen-
ship Act, 1855".

The motion was adopted.

Pandit G. B. Pant: 1 introduce the
Bill.

Shrimati Rean OChakravarity (Basir
hat): On a point of information. At
this very late stage of the Par-
liament session, are we expected also
to discuss it and pass ft? It is just
being introduced Even yesterday,
we had two such Bilis These new
Bills—two or three—are coming to us
every day.

Mr. Speaker: Was it conszidered in
the Business Advisory Commities?

Shriati Bess Ohakeavarity: I
would like 0 know whather. ...
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Jr. Speaker: The hon. Member is
a Member of the Business Advisory
Committee.

Bhrimat! Ream Ohakravartty: 1
am & Member of that Committee. It
might have been cousidered there.
But we do not know the dates on
which this is coming. I want to
know whether it is coming up during
this session.

Mr. Speaker: I understand that
this Bill did not come up before the
Business Advisory Committee.

Pandit G. B. Pant: I do not think
30; 1 was not mpyself present at the
meetings of the Business Advisory
Committee. But the Bill can be
taken up after the necessary inter-
val, in case the Business Advisory
Committee can find time for it. 1
think introduction by itself does not
prejudice anybody and I do not like
to cause any inconvenience to the
Members on the oppoaite side.

Shrimati Remu Chakravartty: 1 do
not like the way the hon. Minister
has interpreted what I have stated
My pownt is that every day we are
getting new Bills which are introduc-
ed. Now, naturally, we fear that we
will be again asked to sit longer
hours or to extend the session. That
js why we want to know whether
these Bills which are being introduc-
ed and which have been introduced
during the past few months will have
to be passed during this session or
not.

Pandit G. B. Paat: Introduction of
the Bill by itself, I think, does not
take any time. For the rest, it rests
with the Business Advisory Commit-
tee and the Speaker. Anyway, s0 far
as I am concerned, I do not like to
cause inconvenience to the Members
sitting opposite.

House
tomoerow, $his Bill may be mentioned.

. Speaker: Was this one of the
Bu?: considered at the Committee?

Shri Rane: It was not considered.
But when the sitting was to be exten-
ded by one day, this Bill was meant
to be taken up.

Mz, Speaker: On the other hand,
what happened in the Business Advi-
sory Committee was that we should
take up all those Bilis which had been
considered by the Business Advisory
Committee then, and this was not one
such Bill. Even for those Bills which
had been considered by the Business
Advisory Comamitiee we found that
we had to sit on two Saturdays, and
also one hour each on almost every
day except on those two Saturdays.
‘Therefore, this Bill cannot be fitted
in and there is no proposal to extend
the time. What the hon. Minister
says is, if per chance any of these
Bills fall through or are quickly dis-
posed of, then why should he give an
undertaking, notwithstanding that we
are able to find time, that he would
not get along with this Bill?

Shrimati Renu Chakravartty: Then
it is all right; we have no objection.
We are aiways here; they are not
there.

Mr. Speaker: Hon. Members some-
times take unnecessary exception. If
the Bill stands over, hon. Members
will have sufficient time during the
interval to study the Bill

BUSINESS OF THE HOUSE

Mr. Speaker: I would like to make
an announcement. The other day
when we agreed to extend the timae
of sitting for each day by one hour,
some hon, Member pointed out that
on one day, on the 12th, ie. today,
the President will come and inaugur-
ate the Law Institute. Then I said,
on each day, if there is any exception
to be made, it will be made. The
House will rise today at $ o’clock and
will not sit dil 8 o'clock.
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DELHI DEVELOPMENT BILL

Mr. Speaker: The House will now
resume further discussion on the
Delhi Development Bill, 1957, as
reported by the Jeint Committes.
Out of 3 hours agreed to by the
House for general discussion of the
Bill, 2 hours and 14 minutes have
already been avuiled of and 46 minutes
mow remain. Thereafter, clause~-by-
clause consideration and third read-
ing of the Bill will be taken up, for
which 2 hours will be available.

Shri Radha Raman may continue
hizs speech.
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Mr, Speaker: Shrimati Subhadra
Joshi The hon. Member can take
only ten munutes. 1 propose to call
the hon. Mimster to reply at.

Shri C. K. Nzir (Outer Delhi):
There are some others who want to

speak.
Mr. Speaker: Those who want to
speak may speak on the clauses.
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¥d & O\ AT 8 wwer w1 Ew
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fr T7 wTRge WX Bxaade gaifEdY
wt agt & s ufwe @ afew sfwre
FLEH | FUC UMY OAT €A N W
T SHHT SQIET |G ALE QAR HL
TR |

The Minister of Home Affairs
(Pandit G. B. Pant): The scoPe of this
Bill 13 restricted.  In fact, many of
the arguments and remarks that have
been advanced and made here in the
course of the discussion are not
strictly relevant to the provisions of
the Dill itsel! I sympathise with the
sentiments that have been expressed
by the prcvious speakers.

Hcere, 1n Delhi, the housing problem
1s a formidable one 1 am ready to
confess that we have so far nhot been
able to tuckle 1t 1n a satisfactory way
In fact the conditions are such that it
1s ot easvy to saticfy  the growmng
needs of this capital city 1in a normal
wav  Government have taken special
measures to develop large  areas. |
thaink about 2500 acres of iand have
been  developed by  Government
Another 1100 acres are subject to the
proco~ses of development just at pre-
cont But Delha requires many more
houses than 1t has today It 1s difficult
to say whether coven double the
number of the existing houses would
meet the requirements of the people
now 1n Delhi and the ceaseless stream
that 15 every hour pouring into Delhs
and filling the reservoir that exists
there

In the circumstances, we have to
take 1nto account the difficulties
whicth face uv It is a  problem
which does not admit of any contro-
versy on party lines There can be no
difference of opinion about the objec-
tives which we all, I think, common-
ly share, that every person who
resides In Delhi must have a roof over
h'« head. that everyone should enjoy
at least the minimum amenities which
are needed for a reasonable standard
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of life, and that every effort should
be made to ensure these objectives.
That too iz admitted. 1 think it can-
not be denied that Government have
been trying to devise ways and means
for this purpose.

There i8 come little misapprehen-
sion about the actual functions which
the Provisional Delhi Development
Authorily was intended or expected
to discharge. It was formed mainly
with a view to prevent the abuse of
the law and to see that the areas were
not developed in  a haphazard way,
and that the areas which were being
illegally and illicitly occupied  were
not allowed to be so crowded. I thunk
that was the main purpose. It had
hardly any commensurate agency to
deal with the housing problem  So,
io charge i1t with any failure for not
fulfilling the task which in fact was
not allotted to 1t, is not very fawr. It
was not expected to do all that. Its
very name, namely Provisional
Authority, indicates that its functions
were only of a limited character
Another Authority was to be set up
later for covering the entire housing
needs and problems connected with
housing. So, we need not be unneces-
sartly hard on thus Authority

So far as this  particular Develop-
ment Authority is concerned, 1t has
not been formed to deal exclusively
with the housing problem. It has
primarily to prepare a master plan,
which will take the growing needs of
Delhi into account and a:so survey the
position as it exists and give guidance
for the future. Steps are being taken
to prepare such a plan In fact, the
most expert and gquahified agency that
can be made avaitlable for such a pur-
pose has been engaged, and the plan
will be published for comments and
criticism before tt is adopted; and it
will not be adopted by the Authority
itself; it will be submitted to the
Central Government, and the Central
Government will, I am hopeful, do
nothing that will not conduce to the
betterment, development or progress
of Delhi. 8o, there need be no mis-
apprehension on that account. There
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is already a scrt of plan, but that too
may be reviewed by the body of
experts, that has now been appointed
to examine this vast problem in all its
aspects.

This Authority will deal, so far as
the development is concerned, with
only such areas as are allotted to it
by the Central Government after con-
sulting the Corporation. The Cor-
poration will have full authority to
develop any part or the whole of
Delhi. There is no restriction about
this, and the Corporation will have
ample scope for doing all that it can.
So, the existgnce of this Delhi Deve-
lopment Authority need not come in
the way of the development of Delhi
by the Corporation, which will be a
high-powered body, in a way and
which will  consist of 80 elected
members and 6 aldermen elected by
them, and which will have, we hope,
a budget of about Rs. 10 crores. So,
the main lask will perhaps fall to the
lot of the Corporation. But it is only
with regard to the area that may be
allotted to this body that 1t wall be re-
quired to develop 1t I do not see why
there should be any difficulty or any
objection on that score from any
quarter It does not come in the way
of anything. 1t will take up an area
only after consultng the Corporation.

The only reason why this Bill has
been introduced is the large outlay
that schemes of development involve
1 think 1t will be in the interests of
the Corporation and the territory of
Delhi that there should be some
Authority, hke this, which will
develop areas at its own cost, and do
what 1t can for the improvement
and beautification of the city of Delhi.

1Y, hrs.

So I fau to understand the argu-
ment that thus authority shouid not
be constituted at all. Whom does it
hurt? Why should there be mmy
objection to an authority which will
do only such tasks as are allotted to
1t? I even one square mile, which is
a bit of a large area, were alloted to
this Authority, still there will be
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more than five hundred square miles
to be developed by the Corporation
and it will be to the advantage of the
Corporation to let another body,
which can provide necessary funds, to
develop such area as is allotted to it,
after consulting the Corporation. 1
do not myself see any difficulty and if
1 were a Member of the Corporation,
1 would have myself made a proposal
of this character, because while the
Corporation is free to do what it likes,
the Corporation has another authority
which can act only after it has consul-
ted the Corporation about the area
which has to be taken up for develop-
ment and which bas to obtain the
necessary funds from some other
body. So, there need not be any
objection to this and, but for some
Members belonging to a particular
party, no one who was a Member of
the Joint Committee, which consisted
of leading Members of both the
Houses, has expressed dissent from
the Bill which has been sent to this
House by the Joint Committee.

There has been some  argument
about the clause or the amendment
about compensation. Now about that
too, we must be clear. It has  been
said here that the population of Delhi
is growing by leaps and bounds. I
cannot say exactly, but I should not
be surprised if five hundred or one
thousand persons are being added to
the permanent population of Delhi
almost every week, if not every day.
So we have to provide not only for
the people who are here, but also for
thoge who come in. It is a continuous
influx.

It was suggested that we might bar
the entry of persons into Delhi. 1 do
not know if those who have made
this suggestion would really stand by
it when they would be approached in
case such an order was passed and a
complaint was made. What does this
mean? It is something barbarous that
in this age, in this country, when we
are all living within one Union, any
person should be prevented from
coming or living in Delhi.
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Shri Radha Raman: I digd not mean
that. I said that when we are not able
to make provision for housing, we
should think very seriously about
this.

Pandit G. B. Pant: I agree. I have
almost confessed that it is not easy to
make provision, so far ag housing
facilities are concerned, even for the
old residents.

Shri Radita Raman: You add to
your own difficulty.

Pandit G. B. Pant: I add to my
difficulty. But the remedy may be
worse than the disease. So I do not
think that is possible. We all accept
that that is not feasible.

I was told— it is a matter of regret
to me-—that there are hundreds in
Delhi who sleep on the pavement and
who have no place to live in. We have
unfortunately lakhs in Bombay and
lakhs in Calcutta who lie on the pave-
ment and who are in a similar situa-
tion. We have inherited this legacy
from foreign rule and there is now a
continuous flow of people from the
rural areas to the city. Delh: has its
own attractions; it attracts people
from all parts of the country and
many who come¢ to Delh: just  as
visitors then make up their mind to
stay herec for ever, because it has so
many attractions.

Shri Radha Raman: It 1s a great
city.

Pandit G. B. Pant: It is growing
greater.

Shri Goray (Poona): It is a wet
city.

Pandit G. B. Pant: I have not been
able to catch the words, but I hope
all that is being said is sensible.

So far as this particular matter is
concerned, 1 have only to say this
that the complaint that has been made
that people are being removed from
the lands occupied by them is almost
nullified by the other complaint that
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people are not being removed from
the lands that are being occupied by
them.

Shri Radha Raman: Both are going
on.

Pandit G B Pant: That in a way
indiucates how very delicate 18 the task
entrusted to those who have to deal
with thas problem If you remove
them you say it is wrong, 1 you do
not remove them, you say thdat too 18
wrong So one has to do a jugglar's
task, that is he must remove and he
must not remove and he must satisfy
both Well, that I think at least the
so~-called bureaucrats cannot do 1
wonder 1iIf non-bureaucrats can do it
I do not know within which category
I fall, but I cannot do either

So, that 1s the difficulty It 1s also
true that people are m possession of
lands which belong to Government
and to which they have no right But
what to do? We are told ‘well do
not let anybody occupy Government
land, but do not remove the squat-
ters, ot tho<e who have managed to
make an entry :n  an 1llegal way
from the sites that they occupied” If
you do not remove them, then how 1s
the land to be made available for pur-
poses of development So, I am just
mdicating the difficulties that centre
round this problem. So we have to
give thought to them and do what we
possibly can and sometimes whenever
attempts are madc to adopt a straight-
forward course we are confronted
with <ome stray remarks which are
alleged to have been made by one
Minister or other at some ftime or
other, that a guarantee has been given,
an undertaking has been given, a
promise has becn given and nobody
need be disturbed.

80 while making every attempt to
provide accommodation for as many
as we can and for developing the area
in the Dest manner possible, we
should appreciate the difficulties that
are not due to any person's frailty or
pervereity, but  to the 1mmutable
facts of the situation
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Then, about compensation certain
remarks have been made Now the
price of land m Delhi durning the last
ten years has gone up, I thunk by one
thousand per cent. It 18 ten or twenty
times today of what it was in 1837 1
know of a case where land was
acquired in a village for four annas
per square yard, but today that land
1s being sold, or can easily be sold, at
Rs 5 per square yard. So there has
been an appreciation of 2000 per
cent Such 1 the case now

On the one bhand, there are specula-
tors who purchase land just 1mn the
hope that when the Government
acquire 1it, they will charge a heavy
price and then they themselves create
the level of prices by purchasing
some other land )ust about the same
time at a fabulous price and then con-
fronting Government with the sale
deeds and saying that this 1s the
market price How to deal with those
speculators 1s a thing which has to be
considered

The other question arises when you
acquire land for public purposes for
the benefit of that section of the com-
munity which 1s not at present en-
joying those facibities which are avail-
able to others Now, if you purchase
the land at a prohibitive price and
then put up a buliding at such rates of
construction as will make the whole
cost enormous, then who will occupy
1t” How are you going to provide for
the poorer sections of the community?
If you pay a heavy price for the land,
that will, of course, form part of the
price of the house or the building
that may be put on 1t. It will be pub-~
lic money that will be invested in the
land Is the public expected to part
with its money in such a way that it
will not get any return whatsoever
for 1it. and not get any retum
because 1t pays a fabulous amount to
the speculators and to others who
have been 1n possession of land which
they have acquired in order to mahe
such profit? Should profiteering be
allowed?

The other thing 1s this. Even if you
take the case of a normal man, the
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price that he will get on the 1955
basis will be much more than the

price he could possibly have got at
any other time in Delhi. It passes
one's comprehension as to  how very

high will be the price level of 1855.
But we are told: do not fix this price
level. Why? What is the fear? The
fear is that it may again rise 50
times by the time it is acquired after
five years. Then where is the money
to be found from? Even in case you
are able to find the money, what are
you going to charge the tenants or
the occupants of these houses? Will
they have to pay Rs. 50 for a small
room, if you have to pay Rs. 5000 per
10 square yards?

So the thing has to be looked at
from a fair and reasonable point of
view.

Shri C. K. Nair: Why should the
price rise so much? Because there is
demand. We have found that the cost
of government-developed land 1S
almost double that of iland developed
by private colonisers. Therefore, the
Government are not at  all charging
less for the developed land. Then for
undeveloped land, why not one or two
rupees more per yard?

Pandit G. B. Pant: I must confessI
did not follow his argument. But we
need not have a dialogue here we will
discuss that between ourselves. Here
what we say 13 meant for all. It is
this, that if there is any flaw in the
argument then we will try to improve
it. I have no objection to that. But 1
am placing before you the main con-
siderations which lie behind this pro-
posal. In other places, we have made
provision to the effect that land will
be acquired at the rate that was pre-
valent in 1947, not 1955. I may tell
you that at a time even with regard to
this acquisition, there was a proposal
that the 1847 level should be accepted.
But we thought that that would not be
quite fair. In October 1955, the Pro-
visional Development Authority was
established. Se we accepted 1953 as
the basis, because it is related to that
Act of ours.
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Then you provide not only for that,
but for 25 per cent appreciation in
value which may take place not on
account of any development but
because of some other causes, that is,
the flow of more people into Delhi. No
one is entitled to some sort of un-
earned increment. Why should =&
man have the benefit of an increment
to which he has made no contribu-
tion? The land 1s there. But it goes
up in value. Why? Not because ne
has built a8 house there or dug a new
drain or put up any electric apparatur
or anything like that, but simply
because Delhi has larger number of
people than it had. So if we do not
adopt such a policy, we will never be
able to make any provision for the
poorer scction of the ¢community. 3o
it 1s a very fair arrangement that has
been made

Shri C. K. Nair: Let the poorer sec-
tion, that i1s, people possessing less
than 10 acres or so, be exempted from
this provision and let them Dbe paid
the market rate.

Pandit G- B Pant: The position is
agamm this. Should even the poores
section, which has only 10 acres of
land, get a larger price not  because
he has developed the land or that he
has built a well or anything of the
kind but becausc¢ the prices have gooe
up on account of paucity of accom-
modation 1in Delhi and increase in the
numbers which flow into  Delhi
almost cveryday? He has not con-
tributed towards that It is an un-
carned increment. So, on a  strict
view of equity, the whole of this
amount should go to the community
because the rise in prices is due to
causes which are of a social character
and which are not in any way con-
nected with any individual's action.
But we are still allowing 25 per cent
for that. I hope that will remove the
misapprehension with regard to this
matter.

Shri C. K. Nair: The 25 per cent is
not of the original price, but of the
increase.
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Pandit G. B. Pant: Yes, full original
price plus 25 per cent of the
increase.

Shri C. K. Nair: If he had got it for
Rs. 100 and if the land has risen in
value up to Rs. 200, then he gets
only Rs. 125.

Pandit G. B. Pant: He is lucky
enough to get additional Rs. 25 at the
cost of the community.

Shri C. K. Nair: But he can sell it
at a profit and get Rs, 300.

Pandit G. B. Pant: If the other party
purchases 1t for Rs. 300, then Gov-
ernment will be entitled to get 1t
from him at Rs. 125. It will keep the
price level low. People will not push
it up artificially, because those who
want to purchase will fear that they
will be asked to disgorge what they
have misappropriated, and paid only
such compensation as the law permits
It will 1n a way keep the prices some-
what steady too It has that advan-
tage also.

Shri C. K. Nalr: Why can't we
prchibit transactions between private
individuals for the time being?

Pandit G. B. Pant: That 1s a
differeent question  If 1t is raised, we
can consider 1t sepa- ately

Raja Mahendra Pratap (Mathura):
I beg to say that Government muddle
with thesc affairs too much Let the
people decide Let them buy or sell.

Pandit G. B. Pant: But, he is sug-
gesting just the opposite. He says, do
not allow individual parties to sell
or buy.

Shri BEadha Raman: He knows Delhi
better.

Pandit G. B. Pant: I am between
the two' the deep sea and something
else.

Raja Makendra Pratap: The hon.
Speaker had given me time to speak
at 13°18 bours,

Pandit G. B. Pant: e may speak.
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So as the time given to the hon.
Raja Saheb has arrived, I should keep
quiet, and I do so.

Mr. Chalrman: The question is:

“That the Bill to provide for
the Development of Delhi accord-
ing to plan and for matters
ancillary thereto, as reported by
the Joint Committee, be taken
into consideration.”

The motion was adopted.
Clause 2.— (Definiftons)
The Minister of State in the Minis-

try of Home Affairs (Shri Datar):
Sir, I beg to move-

Page 2,—-
after line 41, add—

‘¢1) the expression “land " and
the expression ‘‘person
interested” shall have the

1 of 1894 meanings respectively
assigned to them in section
3 of the Land Acquisition
Act, 1894’

Shri Thimmaiah (Kolar—Reserv-
ed—Sch. Castes): Sir, I beg to move
my amendment Ne. 18.

Page 2,—

after line 41, add—

*'(2) The words ‘land’, ‘Person
interest,”. ‘owner', ‘tenant’,
‘occupier’, ‘1essee’ and

1 of 1894 ‘collection’ used in this Act
shall have the same defini-
tions as of the Land Ac-
quisition Ac!, 1894

Mr. Chairman: These amendments
are before the House,

Shri Datar: We have practically
accepted 1t because my amendment
No. 27 is there.

Shr: Thimmaiah: In that case, I
would like to withdraw my amend-
ment.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
his amendment?

The amendment was, by leave, with—
drawn.
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Mr. Chairman: I shail now put
amendment No. 27 to the vote of the
House,

The question is:
Page 2,—
after lLine 41, add—

‘(1) the expression “land” and
the expression “person in-
terested” shall have the

1 of 1894 meanings respectively as-
signed to them in section 3
of the Land Acquisition
Act, 1894’

The wmotion was adopted.

Mr. Chairman: The question 1is:
“That Clause 2, as amended,
stand part of the Bill”.
The motion was adopted

Clause 2, as amended, was added to
the Bill

Clause 3.—(The Delh:
Authority)

Shri Braj Raj Simgh (Firozabad):
Sur, 1 beg to move my amendment

No. 2 I beg to move:

Development

Page 3,—
for lines 12 to 35, substitute—

**(3) The Authority shall consist
of the following members, name-

Iyi—

(8) a chairman who shall be
Mayor of the Municipal Cor-
poration of Delhi, ex officio;

(b) a vice-chairman to be appomn-
ted by the Central Govern-

ment;

{¢) a finance and accounts méem-
ber to be appointed by the
Central Government;

(d) an engineer member to be
appointed by the Central
Government;
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(e) as and when the Municipal
Corporation of Delhi ia estab-
lished seven members of that
Corporation to W& elected by
the councillors from amongst
themselves; and

(f) two other ©persons to be
nominated by the Central
Government.”

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Sir, 1 beg to move my
amendment No. 45.

Page 3,—
for lines 12 to 35, substitute—

“(3) The Authority shall consist
of the following members, name-
ly:—

{a) a chat man  who shall be
elected by the non-official
members of the Authority
from among themselves;

(b) two persons with knowledge
of town planning or architec-
ture to be nominated by the
Central Government;

(¢) one representative of the
Health  Services of  Delhi
admunistration to be nomina-
teq¢ by the Central Govern-
ment;

{(d) seven representatives of the
Munictpal  Corpo ation of
Delly to be elected by  the
Councillors from among
themselves;

{e) three¢ pecrsons representing
the Delhi  Electric  Supply
Committee, the Delhi Trans-
port Committee and the Delhi
Water Supply and  Sewage
Disposal Committee of the
said Corporation, of whom,—

(i) one shall be elected by the
members of the Delhi
Electric Supply Committee
from among themselves;

(ii) one shell be elected by the
members of the Delhd
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Transport Committee from
among themselves; and

(iii) one shall be elected by the
members o¢f the Delhi
Water Supply and Sewage
Disposal Committee from
among themselves;

<f) three persons to be nominated
by the Central Government of
whom one shall represent the
interests of Commerce and
Industry and one, the interests
of labour, in Delhi;

{g) four persons from the techni-
cal departments of the
Cent-al Government to be
nominated by that Govern-
ment; and

(h) all the members of Parlia-
ment elected from Delhi to
the House of the People and
the Council of State.”

Shri Kodivan: I beg to move my
amendment No. 3.

Page 3, line 23—

for “two"” substitute “five"

Shri Gheosal (Uluberia): Sir, I beg
10 move my amendment No. 52.

Page 3, line 23,—
for *two” substitute ‘‘ten”.

Shri Kodiyan: Sir, | beg to move
my amendments Nos. 4 and 5.

(i) Page 3,—

after line 25, add—

‘“Provided that at least one
such representative should come
from the rural areas.”

(ii) Page 3,—

after line 2§, insert—

“(ee) two members repre-
senting New Delhi and Canton-
ment areas to be elected from
among the ten electoral college
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members as constituted under
section 508 of the Delhi Munici-
pal Corporation Act, 1957;".

Shri Thimmaiah: Sir, I beg to move
my amendment No. 20.

Page 3,—
after line 35, add—

“(i) an architect-cum-town
planner as ex-officio member.”

Mr. Chairman: These amendments
are before the House.

st wwerw far . aamifr gy,
FAF 3/ F AT AMIT T %7040
AT, IHOFT IEHT N g A
Jigar g fv ag faq 39 A F1 &
foa 7 feery & amfest &1 f=at &
fram & s @ wfaarc fas 7%
4 F % F AaFe 3 ¥ g fasn
T ¢ fe 1 waif@Y a7 sw F
FH FF AT @A 0§ g g«
9 gz faar &

“{a) chairman who shall be the
administrator of the Union terri-
tory of Dethi, ex officio,”

39 % Fwg ag & fagr

“(a) a chairman who shall be
Mayor of the Municipal Corporsa-
tion of Delhi, ex officio;”

7 ¥ o ¢ fF gfma et
o fest & gzfufregze o anm
adl frerq warfET 1 I9HT g
¥ 7oy gy 2 fF 7= F g o7 fae
ofafagm FrvrmT &1 @9 @ I
g fest frem waqfedl #1 I9T9S
CAS

6 % A9 H W Ag WA E K-
fafyasr wrgraa & 4 wfafafe §,
I5 frrra aafE@ # T2 & W
¢ wfafafe @« 8 & ¥Q A fad
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[ worrr fag)

a8t & & faere warf ot a7 9w 7
Ty Sarar d@rr gy o sgfafaws -
TIRAA & 7 T /G | Y aw fare
warfEr § M ¢ safdd @A wT
gfE &, 3T § 47 gy eafwa fas
A & gfafags s &
Wrl @ AR § PR qE g A oo
g W g0 faww wqifiar & 22
WTTHT £1 1 ¥F axg & fae & Aoy
®r g wiww faq arm 5 feesn
& aC St farm gt wr @ sA A
IF & W A g AT )

g1 A 1 FT 7z WA wgig A
gfagw efer & s5371 § 37 somm
o f& 37 &1 am 13 9w Ao
g fak @z 177 § fr myfafer are
qwy IfF 7730 T w7 g g Ak
sa=r tmrrd a3 @y = wfag,
wf @ wrv oz wm fagr @ At
fawrr wwrfrst 9T am wfas ad
qam 1 f&7 o 19 § a2 mmA
Srar Fifey wWiE a7 quiEr awe
ity sr9a ¥ A mqfaa
Friparn2E T mrT I U
m ww fF A wfafaet e
I s e fawg garfedr |
TR § ¥ qITF I W A7 4 afen
% zq fameq o | 9§ e g fr
7 W AG * IO F £ T IR
& af@ o 7= € 91w wgrfed
gt 98 A sgfifaes st &
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£ 9T adt faedt o fwre ey
AN T A WA T
fawmw grm f& s & fawwar 9t
qu s fear ey ¢ feaw § ara-
A g I AW I q@nar
fis e ¥o dlo qo & w4 & frasdy
fexxd Wi | ¥,000 QHA &IF TF |
§T FYN AT & fF LT ¥, 000 TwTAY
1 A g o wrfAx 9w w1 fEw
a8 & TICI AT9 | AT A¥ FAAT ¥
qAETE F g g, A femn
®T W & IT FY W WSE WEH
aT o fradl fowsd arg & a<g
& o\ ot fewrT oA A § 1 TN
W a3 wrar & fF g AlETIg &
arn ®1 wigsre 2z §  zAfad
qrir Aafen 9n gt & 4 xAfAm
T AW F grdr w st afaar
agr faa s wfey &7 & 40
g 4 Wg qAAT 4 97 g0 sfafate
gr gt ay g wew g (v {oe fawra
warfcst a1 AT qavds gy oAw frr
sgfafirT arear 41 9@ F0 W
for wmfafaes s &
gw oo wfefafa v gty g 2
FTR A A s WA @7 (R g g
AT =T FT AGET RO 1 FAT 47 RAY
Naxa st e gz fom
@ ¥, ay fewh watataaA oA
¥ fza @ frm o 7w ) feosit sgf-
iy ot faﬂawfré’fﬁrft:
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Afx y srwgd i M fEcaR A
a1E W [ A7 wifgg f faelr ¥
Frar & ¥% go sftafafear & owa
&€y fooeft Y fara warfdy &,
fog qrfat wr famm Fic wor & 0
® 7g fraga s W g f5 o
FUTHA #7917 A 7 oo v oe@r
& fagare &7 g Wi faesit & fawrar
# w1 fawra agr q@Ay

FFharaz e Nl o
w7 oy ¢ & faen gfafaes e
e & o wfwfata @m, a2 wafa-
faqa g weerdw 1 T
Iq & wyerwa wifmT & gnr ?
fr 1 fr=t =fafaee sreTem
F ®fged g0 & A weTraR
DT 1 wrwm R g steat
¥ 99 gy If9T a1 A9 &) F@ we
A AT AT A T XL AE &

Raja Mahendra Pratap: Sir, I rise
to g point of order There 18 no
quorum in the House

Mr. Deputy-Speaker: That rule does
not &apply between 100 and 230 I
will look into 1t at 230 The hon.
Member, Shri Braj Raj; Singh, may
ceontinue

Y waorw Wz . A wEITET A=
¥4 go afafahmt # g g3 ;13 7
IR & zr0r 39 stem §1  ymfaa
A T gl | afm g A g fr
sgfafaqa s & #zfaes @
¥ q wrxfaar ®1 @ T faeedy
frma wrfe 8 99 W I &
Ffa A 3z et ad

T a% frdawy & AEe & XY
gfxfrac et w4 fasmr ag @ wedy
€ | & ¥ gy O #T aoe
oA ATRAY wFEr i) AT wrger ¥
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A ag o uo Areh @ 4 e oY
g% ¥ sgrar wgAqw fagra § ag a7
t 5 x7 go sffafegr =1 agwa
Al

TR wrar g Terd nEew W
qUEA B ST w6 )

Shri Datar: I may just point out,
Sir, that we have to proceed a bit
faster as the time available is only
1§ hours

Shri Thimmaiah: Sir, I will not take
much time I request the hon. Minis-
ter to accept my amendment saying
that there should be an Architect-
cum-Town Planner mn the Develop-
ment Board The purpose of this
amendment 1s that 1n the Develop-
ment Authonty there should be one
expert about town planning and
architecture so that he can give his
advice about development and forma-

tion of cxpansions in the Dellu City
area

Shri C. K. Nair: There are too many,
perhaps

Shri Thimmalah: There 1s only an
engineer 1n the DBoard, and an
engineer may not necessarily be an
architect Therefore, 1 submit that
this amendment may kindliv be accept-
ed, 1n view of the fact that an expert
in town planning and architecture is
essential for a Board hke this

Shri Kodiyan: Sir, the purpose of
my amendments 1s to make the Delh1
Development Authority as representa-
tive a body as possible According to
clause 3, the Authority consists of
eleven members and out of these
eleven only three or four come from
the non-official side as representatives
of the people or the Corporation By
these amendments my aim 1s to make
the Adwvisory Council as envisaged in
clause 5 of this Bill the real authority
by increasing the number of repre-
sentatives from the Corporation from
4 to 7 and also increasing the number
of Members from Parliament so as to
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[{Shri Kodiyan]
include all the Members elected from
Delhi both to Lok Sabha and Rajya
Sabha.

The Delhi Improvement  Trust
Enquiry Committee itself has remark-
ed that town planning is primarily a
municipal responsibility and public
opimion should be represented m such
a body as far as possible. It 1s with
this aim that I have moved these
amendments. I hope the hon. Minis-
ter will accept them.

Shrli Ghosal: By my amendment,
Sir, I want to increase the number
of representatives from two to ten.
In view of the fact that the DDPA.
which is at present functioning 1s
conducting 1ts activities in such a
fashion that the people of Delhi,
especially the slum residents, are get-
ting no advantage out of it, and its
activities are so miserable as has been
already pointed out 1n the general dis-
cussion by several hon. Members, and
in view of the fact that this DDPA.
is now going to be a D.D A, therefore,
at least the number of clected mem-
bers shouid be increased We
understand that this question of
development should have been includ-
ed 1n the Delhi Corpo ation Bill itsell.
While a separate authority 1s  bewnng
created, at Jeast 1n that body the
number of elected members should be
‘nereased so that can control  the
function of this authority With that
purpose In view I want to bring n
this amendment increas:ing the number
from two to ten.

Shri Datar: Sir, four points have
been .aised in connection with  the
amendments moved to this clause No
3. One is that the composition should
be changed altogether, and the sug-
gestion 1s that the Mayor of the
Municipal Corporation should be the
Charrman and certain other persons
should be added on to it. May I point
out to this House that this is an
expert body which will deal with the
execut ve side of the work of the
Delhi Development Authority which
is a highly specialised work. There-
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fore here, while it is true that there
ought to be persons who .iepresent
certain opinions, there ought to be
also persons who deal with it from an
expert viewpoint. Both these aspects
of the question have to be taken into
account As I have stated, it is an
expert body and, therefore, it would
not be advisable to increase the
number. In fact, this question was
considered by the Joint Select Com-
mittee, and the original proposal to
have only seven members has been
increased to  eleven. Under these
circumstances, 1t 1s not possible to
have any fturther increase nor to
have the composition recast.

Sccondly, 1t was contended that the
rural arcas should be also represented.
Now, 1t 1s certainly open to the mem-
berg of the Corporation, whenever
they have to elect certain members to
this body, to take this point into
consideration

So far as Shr: Thimmalah's amend-
ment 15 concerned, that matte - wall
surcely be tzken into account, because
in the preparation of a Mas.er Plan
and to put it into execution there 18
need for officers who  know town
planning very well These circum-
stances will surely be taken into
account, and 1t 1S not nececssary to
specify 1t a. a separatc amendment

Therefore, Sir, I am not accepting
any of the amendments

Mr. Deputy-Speaker: 1 propose to
put all the amcendments togcther
unless I am asked to put any parti-
cular amendment scparately

The question 1s:

Page 3,—
for hines 12 to 35, substitute—

“{3) The Authority  shall
consist of the following members,
namely  —

(a) a chai‘man who shall be
Mayor of the Municipal Cor-
portion of Delhi, ex-officio;
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{(b) a vice-chairman to be
appointed by the Central
Government;

(c) a finance and accounts mem-
ber to be appointed by the
Central Government;

(d) an engineer member to be
appointed by the Central
Government;

(e) as and when the Municipal
Corporation of Delhi is estab-
lished secven members of
that Corporation to be elect-
ed by the councillors from
amongst themseives; and

(fy two other persons to be
nominated by the Cential
Government.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 3,—

for lines 12 to 35, substitute—

“(3) The Authornity shall consist
of tae following members, name-
1y =

(a) & chairman who shall be
elected by the non-offic.al
members  of the  Autho.ity
from among themselves;

(b) two persons with knowledge
of town planning or architec-
ture 10 be nonunated by the
Central Government,

{¢) one representative of the
Heaith  Services of  Delhy
administration to be nomina-
ted by the Cenual Govern-
ment;

(d) seven representatives of the
Munacipal Corporation  of
Delhi to be elected by  the
Councillo s from among
themselves;

(e) three persons representing the
Delhi Electric Supply: Com-
rnittee, the Delhi  Transport
Commttee and the Delhi
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Wa'er Supply and Sewage
Disposal Committee of the
said Corporation, of whom,—

(i) one shall be elected by the
members of the Delhi Electric
Suppiy Committee from
among themselves;

(ii) one shall be elected by the
members of the Delhi Trans-
port Committee from among
themselves; and

(iii) one shall he elected by the
members of the Delh: Water
Supply and Sewage Disposal
Committee from among them-
selves;

, (i) three persons to be nominated
by the Central Government of
whom one shall represent the
interests of Commerce and
Industry and  one, the
interests of labour, in Delhi;

(g) four persons from the technical
departments of the Central
Government to be nominated
by that Government; and

¢(h) all the members of Parliament
ectected from Delh:  to the
House of the People and the
Council of State.”

The motion wes negatived.
Mr. Deputy-Speaker: The question
152
Page 3, line 23—
for “two” substitute “five".
The smotion was negatived.
Mr. Deputy Speaker: The question
is:
Page 3. line 23—
for “two” substitute “ten”.
Mr. Deputy Speaker: The questionr
is:
Page 3,—
after line 25, add—
“Provided that at least one such

representative should come from
the rural areas."

The motion was negatived.
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Mr. Deputy-Speaker: The gquestion
is:

Page 3,—
after line 25, insert—

“(ee) two membe.s represent-
ing New Delhi and Cantonment
areas to be lected from among the
ten electoral college members as
constituted under section 508 of
the Delhi Municipal Corporation
Act, 1967,

The motion was negqatived.

Mr. Deputy-Speaker: The question
is:

Page 8,—
after line 35, add—

“(i) an architect-cum-town
planner as ex-officto member.”

The motion weas negatived.

Mr. Deputy-Speaker: The question
is:

‘“Thai clause 3 stand part of the
Bill”

The motion was adopted.
Clause 3 was added to the Bill
Clause 4— (Staff of the Authonty)

Mr. Deputy-Speaker: Now we go
to clause 4. Are there any amend-
ments?

8hrl Thimmaiah: I beg to move:

Page 5, for lines 3 and 4, zub-
Stitute—

“and shall be governed by such
rules and regulations of cond:-
tions of service etc. as are applic-
able to Government servants.”

By this amendment 1 only want that
the employees of the authorities
should be governed by such terms and
cond:tions of service as a e applicable
to Government servants, ] do not
know why the Government leaves the
<conditions of service and other condi-
tions relating to these employees to be
decided by the Authority itself. I do
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not know why the terms and condi-
tions ot service in respect of Govern-
ment servants should not be made
applicable to these emplqyees of the
Board. There is the Union QGovern-
ment here and the Government
se.vants have a particular set of terms
and conditions of service. The
employees of the Board can as well
be governed by the same terms and
conditions of service. I think it is
better that these employees should be
governed by the terms and conditiéns
applicable to Government servants. I
do not see any reason why there
should be scparate conditions  of
service in respect of these employees
to be decided by the Board.

Shri Datar: This would be a statu-
toy body, Sir, and it would have its
own rules in this respect.  They might

“follow, to the extent that they con-

sider necessary, the conditions  of
service laid down by Government.
This 15 the policy that we follow. We
do not interfere with the discretion of
such statutory bodies, though I am
quite confident that they will give to
their employees proper conditions of
service

Mr. Dcpuly-Speaker: 1 shall now
put the amendment to the wvote of the
House. The gquestion s

Page 5. for lines 3 and 4, sub-
stitute—

“and shall be governcd by such
rules and regulations of  condi-
tions of service cte. as are applic-
able to Government servants.”

The motion was mnegatived.

Mr Deputy-Speaker: The question
15.

“That clause 4 stand part of the
Bl

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5. — (Advisory Council.)

Mr. Deputy.Speaker: We shall now
take up clause 5. What are the
amendments that hon. Members
would like to move to this clause?
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8hri Kodiyan: 1 beg to move:
(i) Page 5, line 20,—

Jor “four” substitute “seven”
(ii) Page 6,

for lines 1 to 5, substitute—

“(h) all members of Parliament
elected from Delhi”

S8hri Ghosal: 1 beg to move:
Page 5, line 22—
add at the end—

“besides those who have
already been sclected for the
Delhi Development Authority.”

This amendment has been brought,
Sir, because in the composition of the
Delhi Authority there i1s the provision
for two representatives of the Cor-
poration to be elected by the Coun-
cillors under 1t In this advisory
council there 18 p ovision for four
elected councillors I would like to
say that these two councillors and the
set of four clected councillors must
not be the same persons A separate
set of persons should be taken in
the Development Authority and
also in  the advisory  council.
There 1s at present th's ambiguity.
For this reason, name'  for removing
thizs ambiguity, I have

moved my
amendment.

Shri Kodiyan: The object of my
amendment is to increase the number
of representatives in the Authority on
the Corporation from four to seven In
the casc of those elected by the coun-
cillort and aldermen and also to
include, nstead of three Members of
Parliament, all the Mcmbers of Par-
liament who are elected from Delhi. [
have already stated the rcasons.

Shri M. B. Thakore (Patan): Sir,
the. e is no quorum.

Mr. Deputy-Speaker: Our rules
direct us that no count shall be taken
botween 1.0 and 230 p.m. Therefore,
1 will take notice as soon as it is 2.30.
Now all these amendments are before
the House.
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Shri Datar: So far as the composition
of the advisory council is concerned,
the number ig already fairly large. It
is 21. It represents different interests
including four representatives from
the Municipal Corporation, three
members representing three bodies,
and three persons to be nominated by
the Central Government, two of
whom will represent the inte.ests of
commerce and industry and the third
one the interests of labour. In eddi-
tion to these, we have put in three
Members of Parliament.

Under these circumsiances, most of
the bodies who ought to have repre-
sentation have already found their
place 1h the council. It is not neces-
sary to add more.

Mr. Deputy-Speaker: I shall now
put the amendment Nos. 6, 7 and 55
to the vote The question is:

Pare 5, line 20,—
for “four"” substitute ‘“seven”.

The motion was negatived,

Mr. Deputy-Speaker: The question

is
Page 6.—
for hines 1 to 5, subsiitute-—

*“(h) all mecmbers of Parlzament
elected from Delhi”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 5, line 22,—-

add at the end—-

“besides those who have
already been selected for the

Dethi Development Authority.”

The wmotion was negatived,
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Mr. Deputy-Speaker: The question
is:

“That clause 5 stand part of the
Bil.”

The motion was adopted.
Clauge 5 was added to the Bill.

Clauses 6 to 11 were added to the Bill.

Clause 12.— (Declaration of deve-
lopment areas and development of
land in those and other areas).

Mr. Deputy-Speaker: There is a
Government amendment.
Amendment made:

Page 9. for lines 17 to 35, subst:-
tute—

*(3) After the commencement
of this’ Act—no development of
tand shall be undertaken or
carried out 1n any area by any
person or body (including a
department of Government) un-
lesgs,—

(1) where that area is a develop-
ment area, permission for
such development has been
obtained in writing from the
Authority in accordance with
the provisions of this Act;

(ii) where that area 1s an area
other than a development
area, approval of, or sanction
for, such development has
been obtawned in writing from
the local authority concerned
or any officer or authority
thereof empowered or autho-
rised in this behalf, in accor-
dance with the provisions
made by or under the law
governing such authority or
until such provisions have
been made, in accordance
with the provisions of the
regulations relating to the
grant of permission for
development made under the
Delhi (Control of Building

$3 0 1955 Operations) Act, 1955, and
inforce immediately before
the commencement of this

Act:
Provided that the local authority
concerned may amend those regula-
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tions in their application to such
area.

(4) After the coming into opera-
tion of any of the plans in any ares
no development shall be undertaken
or carried out in that area unless
such development 1is alse in accor-
dance with such plans.” (Shri Datar)

Mr. Deputy-Speaker: The question
is;

‘“That clause 12 as amended
stand part of the Bill".

The motion was adopted.

Clause 12, as amended, was added
to the Bill.
Clauses 13 and 14 were added to the

Bill.

Clause 15— (Compulsory acqQuisition
land).

Shri Datar: I beg to move:
Page 11, for clause 15, substitute—

15 Complusory acquisttion of

tand. —

(1) 1If in the opinion of the Central
Government any land is required for
the purpose of development, or for
any other purpose, under this Act, the
Central Govern ient may acquire
such land by publishing in the OM-
cial Gazette a notice specifying the
particular purpose for which such
land is required and stating that the
Central Government has decided to
acquire the land in pursuance of this
section

(2) Before publishing a notlice
under sub-section (1), the Central
Government shall by another notice
call upon the owner of the land and
any other person who in the opinion
of the Central Government may be
interested therein, to show cause with-
in such time as may be specified in the
notice, why the land should not be
acquired.

(3) After considering the cause, if
any, shown by the owner of the land
and by any other person interested
therein and after giving such owner
and person an opportunity of being
heard, the Central Government may
puss such orders as it deems fit.
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(4) When a notice under sub-sec-
tion (1) is published in the OMcial
Gazatte, the land shall on and from
the date of such publication, vest
absolutely in the Central Government
free from all encumbrances.

(5) Whare any land is vested in the
Central Government under sub-sec-
tion (4), the Central Government
may, by notice in writing, order any
person who may be in possession of
the land to surrender or deliver pos-
geasion thereof to that Gevernment or
any person duly authorised by it in
thiz behalf within thirty days of the
service of the notice.

(8) If any person refuses or fails
to comply with an order made under
sub-section (5), the Central Govern-
ment may take possession of the land
and may for that purpose use such
force as may be necessary.

(7) Where the land has been
acquired for the Authority or any
local authority, the Central Govern-
ment shall, after it has taken posses-
sion of the land and on payment by
the Authority or the local authority
concerned of the amount of compen-
satton dectermined wunder section 18
and of the other charges incurred by
the Government in connection with
the acquistion, transfer the land to the
Authority or that local authority for
the prupose for which the land has
been acquired.”

Yesterday, a point was made that
we might follow the procedure under
the Land Acquisition Act. That is a
wery protracted procedure and in fact
some of the complaints that were
made yesterday by a number of hon.
friends are due to the fact that these
proceedings are very dilatory and
therefore the work that has to be
brought about takes a lot of time.
That is the reason why, 350 far as
acquisition under this Bill is concern-
o4, a summary but a satisfactory pro-
oedure has been provided, so that the
matter can be expedited without any
dolay.
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8hri Baswara Iyer: I beg to move:
Page 11, after line 24, add—

“Provided that the possession
of land so acquired, in cases
where the land is used solely for
agricultural purposes by an owner
of the land solely dependent on
the said land as the means of
his livelihood, shall not be taken
by the Authority until after the
compensation fixed as per the
principles laid down in section
18, or otherwise, is deposited as
hereinafter provided and made
available to such owner.”

This amendment may be taken
along with the one moved by the hon.
Minister in charge of the Bill

With respect to the acquisition of
land, 1 find that—the proposed amend-
ment, coming from the Minister in
charge of the Bill, is regarding deli«
very of possession if the Central Gov-
ernment wants possession thereof. I
am unable to find from the provisions
of the proposed amendment as to what
will happen regarding compensation
to be paid to the owner of the land
who is asked to quit his land.

I certainly understand a case where
& person is in possession of land and
he happens to have other dwelling
houses—a very rich man who is pos-
sessed of other abodes, where he can
live—being asked to vacate the land
within 30 days or within such rea-
sonalffe time as the Government may
propose, and the Government taking
possession of it. Now, so far as this
amendment that is proposed is con-
cerned, in case of an emergency
aquisition of land as embodied in the
Land Acquisition Act, where the Gov-
ernment can take immediate possess-
ion, it could be done under the pro-
visions of the Land Acquisition Act.
I am quite aware of that. But here,
we are taking into consideration the
development of the Delhi city consis-
tent with the present modren notions
which we have embodied in the
Constitution. If you do want to do
social justice in acquiring certain
land, if there is a person who is In
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sole possession of a dwelling house
and if you want to acqQuire that
dwelling house, you cannot ask him
to quit without paying money. The
proceedings under the Land Acquisi-
tion Act are quite dilatory and caus-
ing delay. When land is being
acquired, we have to go through
a lot of red-tapism. The Collector
passes the award. In the award
it may be agreed to pay the owner
of the land or he may refer the matter
to the District Court, as provided
under the Land Acquisition Act. Here
also I find similar provisions. Before
the money is deposited, the person has
to go through the whole parapherna-
lia right down from the clerks up to
the Collector to see whether the
money is deposited in time by the
Government. I do not know whether
it has happened here, but in my ex-
perience as lawyer, 1 had to take ex-
ecution proceedings against the State
Government and ask for attachment of
the State treasury to force the Gov-
ernment to deposit the money

In such circumstances, it may be
open to rich persons to say that they
will wait and get 6 per cent. interest
and so on But where a pcerson has
got a sole lwelling house, to ask him
to quit the land without receiving
his compensa on, just  like refugees
from East Po:. tan, and as the Home
Minister woui? <ay, to ask him to
sleep on the pryv ments here, 13 cer-
tainly rather ha: : and unfar. So,
1 request that the non. Minister may
also propose an ar-'ndment that in
such cases of acqu.s.tion, where the
person is asked to ¢ :t the land by
giving up possession, (.. mpensation as
fixed must be paid to .aim prior to
taking up possession That 1s one
aspect of the matter whi-h I would
submit for his consideration.

With respect to my amendinent No.
61, here I have taken into cons:dera-
tion only lands solely used for agri-
cultural purposes and the owner of
the land is . solely dependent
uypon that land for his livelibood.
Tomorrow if he is asked to quit the

12 DECEMBER 196%

Development Bill 4096

land, he will be without any other
land for cultivation and any ether
means of livelihood. I say that in the
case of such persons, the money must
be made available to him. That
money which may be deposited
in the court or otherwise must be
made available to him before he is
asked to vacate the land. So, it is &
very reasqgnable amendment and I do
not want to dilate upon it The rea-
sonableness may be apparent to the
hon. Minister himself and I commend
it for his acceptance.

Mr. Deputy Speaker: These amend-
ments are before the House.

AT VITX TATT . TITAT HAZT,
q =1 I3 faq ¥ fane 3w
o 9T ¥ I A FIAT A@AT )
AT A IR MEA@A F OFEUT OAY
gENA 2 WY 2R AG AT @ a8 1 g
F& 7 W eRfag far @ Toem I
afzd f& afs oz g @ fm R
A FETT T TH F X177 2 A
az ¥%¥ @ 9| f) Ay wfem o vy
gz gz 2 f5 o4 0 3@ oAy &
AR FT T AT AgTA FY St g
FHAT 97 9137 7 /W Fory g7 Y qrdr
T F q gUAT 97 T W AT THA
2 99 & ary ox qtfrw qzw aa &
f Azt a9 97 a wg A fan
IR W I FEA W WY AWR
a%a g f§ 37 99 9 sy dmadr
TR | R § 9 ) 9@ gy
f& %21 17 2 w7 79 § WX TA®
T ¥ qEl aW@ E m faRr Y
2 ¢ i fogd v & T Y arey
Fagr i A X OF XU AAET
feay a1 Wir IEE | A oy 9 W
FtEtagmdat At @99



©97 Dethi

¥ ¥ gy W W forl @ fe g3
€ a7y # wiw ez gy
& werg & fgemr fon w1 o g
¥ feu & o 37 W AR oy & Iy
Nomere@adiisg R e
T woagd s &F1 w\T o A
oY X sgvag & R W 30 SwE
& I § o amnr ¥ afl s
wifgd | a7 & waT § 6w famm
# ag amx ¥ fx fo=t gv w Fawrw
Tem ang o Ry WY @gTay wmy
Afeq g w7 @ fr o aE7 € T3
T ? T gTTRY 7 7 JE A AWM
R gAY A W W g g
#Y wN ¥ A wTHE AT FFTV 6
= FErOgA. wq@ W TEmEA ¥
Y gt 2, Azt WA F qwd AR 7
2. #@ 9T W g} A TEIT ®Y TTH
1Y ATY W 3/ A § AW fae A 97
WY qOT @7 TET ¥ I A AW AT AEA
2 W wrTaAl £7 % qifam A 5
f& ury w1 w7 17 Eowen wyr avEaA
o TTHITST AT T2 £ Q1 A9AT F AVIE]
B A ET R A AR A mwd
& Afegr €1 TR TE@ R, 0R
™ frg w97 ¥ 97 o7 ante 77
¥ TR AQIZ AT UGT 1 FE AT A 81
& a1 feeir R apy wfex 7=p &
T an I WY fer vw ory aw qE
ITT WY " & a7 FN T AW g A4,
T AT TN AR K

A w7 a7 2 6 aEr a% g 9%
W § agr wA wfzg W @ @
! Jfer yarg@™ qge A W qrAT
W | ogg AY areRy o arew g
f& % ¥ T ¥ ufer e &1
Q% age aqr NEHA STW AT .. L

Jareaw wgRw © TRET are #
Fowr wr fe ® 1y ¥ETY 9T A )
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WY WG WY - Op A OF
tryEry oM A g fr o @w
ek gy wqEr W A freemar Ay
T aw g ag A IA W AE A=y
AT AEAT R oW X YH QY W T

ay A wT R .., .

Fremm wfww . w5 e
A ¢ A f ATy IR 9 A o

O WL TG - 7T Ao AR
fag & qf a=me & o4t 5 7 oy F T
7 FEY A AT A AE A A
W 3N wr fAS A g 39 OF
aR § e AT A OFEAT

AT G 32 771 a1 f& T e
F1 AW A AT & TAA F I Ffwm
¥ 3w &1 3R R AR WA WG
F1 AT 7aT7 & AW 3A9 OHAOS T
St AT 2 [T AT T WAR AR
¥ qGrA P A 47 AEY g Aieq fe
w1 47 fFr wy mvwe aifew %
F¥ IX FT I FA X GYT ATH HTY
FogfaaT 2 3 A4 AT s
TG FO IAFT FTT AT JT AT
431 grfzg & 7 &4 sfzx fa=m
A FT T2 § W T g9 §F AG
& qoifew  2FT 3T H I W G
W AT IA KT AAT ST | S AT THH
atd 4 wg qt aew wfa 7w ag
TgA qr woHaT @ araa f5 ogo@
gy §1 4g77 9 | q® AW €L A/
¥ fag a2 oF &1 a7 & A9 & @
mfey § Fim st g fs o
¥ wWE ¥ oS 47 Iq FIAE AR
F w9 ¥ ag &7 ar f& @ 1 W
agsg faq Fam ar agl W@, qW
o @ W afem a@n alew gw,
T # afeai & agw g @ A
g Wi AR A F v A A
TR GI T REN
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[ T wiex ]

¥u g1 ¢ & dwr e g
it T wriga fe Tfew frar W)
I & & T )

Our Government has been against
colonisation and all over the world our
great leaders have been preaching
agamnst it. But in Delhi there is colo-
nisation going on. 1 say and my
friends have suggested that if you
want land, why not build, like in New
York, twenty or thirty-storeyed
houses—you can build only in Con-
naught Place perhaps so many hous-
es with so many storeys—so that you
need not take any land? Then my
friends have said that hilis are vacant,
why not build houses there; if you
build houses on the hills, you wiil not
require foundation Seo, 1t will be
very cheap.

14 hrs

Mr. Deputy-Speaker: The hon.
Member's time 1s up.

Raja Mahendra Pratap: Since my
time is up I cannot say anything more.
But I beg of the Deputy Speaker to
give me at least one hour sometime
afterwards.

Shri M. B. Thakore: Sir, May I say
a few words?

Mr . Deputy-Speaker: The hon.
Member should be very brief.

Shri M. B. Thakore: Just two
minutes, Sir, 1 just wanted to say
that acquiring wllages nearby i1s just
absurd because there is no alternative
arrangement for the villagers to settle.
I had been there Rajaji also with me
and I have seen some of the villages
Some of the M. Ps. were also with
me. We saw that land has been
acquired; not only land but even
Ihorzes have bieen  acquired.  The
Government has not made any alter-
native arrangement for them to settle.

Their only means of livelihood is
their fertile agricultural land. When
it has been acquired, even compensa-
tion has not been paid to them. It is
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Quite extraordinary that even houses
have been acquired. these pecpls
approached the authorities, they did
not listen them at all, So, my sug-
gestion to the hon. Deputy Minister is
that he should kindly make alterna-
tive arrangements for those people
whose lands have been acquired by
the Government. That is my only
suggestion.

W@ ww o f@z ;. Ireaw wEnm,
¥ % (9 9T & §99 ¢, ’ fAw
s oage g e fft e fawsm
W g ol Ko vafa 6 @ g,
g wed! ara § | Ug {ew € TAwH
2, oy Tg7 v A ¢ fo o ow oA
IJqE B 1 AfFT YW & §Iq 919 R
I T FAWT s ORT AT sfgs
& faeelt & farm 7 foe Y & wig a1
¥ A1 At g, ¥ T qfage |,
T Y, o, 9¥ AT o THE aF IHIA
EN FAE TN A TS
arx W I § fag fedr @l ang
qAY FT LATH AT fEmy o Ay
a8 IR F WIS WQIq ZUN | AR WOT
a3 & fw fg==1 & 93 ¥ 3T %7
wract gor | &faw fz= & 9w o
¥Fr a1 # gy afa grir v ag e
fog qC ag | #74 ag &7 P
FTEHT | AT IH K AT F IR TAK
fag e fest TR &1 gaed a9y
fear ST A1 a7 9gA &1 oearw A @\
gRiY 1 Tt ogua A g
f& fa=dt & w19 qTA @7 *E W AR
A7 #1 wTIEEES g1, gA v (e e
a7 gfar 7 2, ar v 7 #A aIm,
Afer o7 ¥ wrg g A T I K
arz it &Y s awd 3, 99 & fad
FE T A IR JA €T sgEeqr N
T R e ¥ oww ow afy
& wedt a1 sy gud wg o ww
& & sww Ty ¥ ggu AWNT
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FIAT AT G AT I LSEITT 1 &7
FIA | IA & wgrgar &r s, o
¥ ST AW &7 &7 AW 99 gF |

sto wurEt fag (Trgaw) : os9T-
eqeT Weled, 39 fauas &1 v fRedr
gaagne fadas g | wfew sar feeal
arTt & fagq ag SaawHe fFa g, g #r
foregt g @i & fo fammarn faer 7@l
BT FTFET | ZHR STATAE & TF GeTae
grd A W AR WU GEEe
fermm & ger fear @, 9 ww@ar g
fF ag w1 Fedr SqaUHe 7@l g |
JATHz F wia fad adr 7@ &
fa® 9 e & TR "HET T HEIA
g3 &¥ faq 9@ | SFATHC F UMW
ag T g fr agi foaer smar @l g,
99 ST & @M 99 & fad 9§y
forar s | faeelr & @R F TEqd FE4,
feedt & @w atal F1 AGTST FTOWT
ST NN | HAT W AT FAT ST
W & a9 ® weEE AE WgRd ¥
qgAT =rEar g % oag @ sFaHe
faer & wza & 7 wrfex gwEl 9 &
ar geae foear /@0 gar € 1 g
& fag, gea #r e & a9, s
F S3avHe & fom, guw AW =g
FT AT T GUT 27 A1 Frase 4w ?
a7 I F T 9T @ & ¢ ATEH Ul
gran & fv o &Y a® &, TF & @
& grefal &1 e @Er § ot
ST & AT ST 9T AN fYedr § a9d
g S & @ardrd F, I ar aqi Hi
feamr & war fear Smar € 1 gEfAd
foraer awr garr ofafaat &1 haen
g T ATTEIISS arierdr gl Ser
§ MY a8 Fodr STqqde ALl giar |

T wAa & faeelt & owmw
qmF TEH ATl F aga (@ 4 Th AT
4 f feoelt & o 99 F TR q«l
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FT TF HATEal YT aA1AT A1 arfe
fgestt & = gTw WA AT F @ETATT
A1 owr a4 | @fFET grama oF gu T &
foar ox = gar A @ AR & Fad
TEl BFAT HR 3T 90T FT IFA AR A,

S a & fem A ar g TS &

T ORI FT |G TE AAAL IIF
& gwaar 5 BT ST arq &1 wgEr
Fg | ST W U AT TE HG <A1 ATGAl
g & =19 7 = wmefagi & wfaFw T g
o, ATT f57 & H<eqs a° 9 ST H7 AT
AT AT F few 7 waAr Anfeq |«
qEAT ATeAr § o S Wig gEl 9¥ |qar
FIAT &, A1 faeet & @A a1l & g
AT Eqr qar &<ar g, faw sufad
fe freft wrg #1 aF g € % a8
feeedt & o7 #X T, 9 & THT @9
gl, 39 &1 99 ¥ T w1w ! T At
FaTaTx g1 W@ oY, 99 ST S, ;=;T
g "er arfar & 7 wier 2w =W faw
F OO FOT, IH F Qg A9 A
TAT g fF 9 wERg Tw teee
AT =T A o= | o snafaal
FT ASEL F FIW gH SSHI ITAT &,
I F FOH & foF, ST #1497 ]
f«d, &® @ 77 AR @i w®
gfaad 27 €, S a%g S9 &r
AT =EA | AT TSI G 7 F2T ...

gateme WHIT : T dEE A
M9 T AT AT & g aamEt g |

dto ToET faz o AE @,
Y I T OET ®15 ard  Agl qqars |
9 a7 S ¥ " g, ae ar A% g

.

g

¥ ooy &% W A fF @ |
F s ac #5 7% Q9 F AFE 8,
F awe & | el W w5 S Afes
F HFTT a1 9% | U < ar qfa-




qEy AT S1fEd 1 ug drw k

g faedy & 3 ) war 7 29
I q SUTET 5°R ¢ WIT 9 feoedy & 2@y
M YA E 1 dTMAGaRA
forgw Y 7 ¥@ 1+ W TR 33
fas feesft 27 # =1 & 9wy F1 Ar
g Wa ¢+ afeq g F fayg
gz IR AF 2 g A foEy
weX 1 #t forae ad@ < @
A g Al ar fegenr @
fordee #0872 1 99 % U=7 te
A qETR T & & v feh
ANTEZ I OHT Ay gAT @, fow o w
2 YT T &1 9% G471 gET 2, M
a2 Stm oAl 2 1 W Ave & At w7
a9 «6 cgfaurm 7 s Tfeg
agr & T gEam 4w, ag W e
£ aH IT XY, IT ¥ agEa €
avga 51 T8 fver afy o sfwsa e
uTY W ) agdra Wy A *Y frer
& fag da g 1+ 3 fefaamness oo
], O 99 ¥ T8 @A 7 R FH
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& o oY o WY 1 v fad A fawely
& f oY 1y wrw §, 3w F ot watfeY
M wE R WEqRT & fag
WA d 3 1 wy ol fewr
waga QT & wEdy, ag ag @ wf
2w A ww I N B @
"y qatfea 7@y @ fos ) gree
3 & w far & 1 BaaEe wief@
a7 7€, gy ' yfta ¥9 W wfea
2 feg1 war, ag §9 ¥ gy wAT 1 XW
F ¥TI9 9l A FrE grga Ay A )
uT aard a7 & fe oerfiaa fee e
¥ grm, 48 gwraar tzar s, 39
T g g @ d

Rad il o 7 Az W
qYaT frr 79 @AY 97 avad 47 &few
& o7 mion g e § e o & yarfas
AT w1 g oa O ¢ fR T W
Q7 araM & gafes i A w
gfeanre grm 1 &fwa gor v w7 At &
ar wx1 ¢ fe am wdw wd@ Aw
qT AX & T AT Ty F1 4 FF AT
TRA F {47 A § 1 w0 /T TR
& fag s & oA g @ ag Hfx
Zw ¥ fag wee) a7 gni ) 7a A fendy
& T g &7 A 2 Afew aw R
qT @7 AFd & WY W4gE & "% §
fE g A HTam @ égm
a8 1 g7 A= AE 2 fr i | W
ar 74+ X T AR & faers A@ g
X 4 w7 oA ®1 w7 qwar g fw
N TR A



& agi oA ¥4 F IT & @
@AT 3 a4 A F qg aWW A E
W 38 & fog ww W faadt oim
¥ dford | &fwr ag az Afx 3 f=
FHA 9T £ 3T & foar A £ agrn
2 37 & fma T Y gETon wTn
2 a1 FR A=A N WY /umA gm
o T mirm 7 4 teRa
®Y T4 # AT ERT | a1 W A aw
&% 7w N A fzd fr g9 fran
axy TR IATAT ATA A 4 gAY IO
foar 1 7@ 41 f& a® ag ma7 4H
Fa A1 Jrfza 1 Afer WY Sfgw 2
I AT § 1 AT JqA T AL AT
721 £ 4 ¥ § 9z awAa g fv swv
%1 I A A wgw I oAl oo
ay* fav e 1 st @ 9w a9y
Ffaq ma & 19 A fe=r 7 @A
arat # g IRfram § d4 SrETA
aifs 39 &7 61 s A wifEg o

N AW W & AT EE &
#TIOT, W ATATA WXT T 7G4
Aqferm dr A d9T § w7 T W,
9 ® 5T 7 349 F fAa 02 wqmy
qoeTe ® wv fonr ) Afer ga aTwC
o N Y Aavy o @ & 3T N
w6 Freard feg & 39T @ 7
far arefedl W ToRT 99 s @
Ire @ } I W e fedard
oy ot &Y §

Raja Mabendra Pratsp: On a point
of order, Bir, you msee, there Is also
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the danger that there may be
s mutiny on this point.

[T YA AT ¥ AT AW AY
&£ T A AT

JaToqE WA ¢ T Nir ury
¥ & GaT W1 O o AFAr §

Shri C. K. Nair: Mr. Deputy-
Speaker, I would request the hon.
Deputy Munister in charge to consi-
der and accept the very important
amendment No. 61 moved by Shri
Easwara Iyer. 1 think it is very im-
portant because, our experience in
this respect has ben bitter. Govern-
ment has acguired hungreds and
thousands of acres of land in Delhi
for rehabilitation of refugees and
creres of rupees have been spent on
buildings and colonies have been
established But compensation has
not been paid till now . There are
hundreds and thousands of cases
like that. Therefore, a saving clause
Like this, 1 consider, is important. The
Government is losing nothing. Espe-
cially when they want land for urgent
purposes, why not accept this very
harmless, but very useful amendment,
encouraging the poor man who has to
depend entirely on the compensation.
Generally, it is simply ignored. There-
fare, ! think the Minister in charge
will very kindly consider it and accept
1t

Shri Mohammed Tahir {Kisan-
ganj) - Sir, 1 have an amendment to
the amendment of Shri Datar:
Amendment No. 51.

Mr. Depaty-Speaker: That was not
moved when I called.

Shyi Mohammed Tahir:
my legs. You did not... ..

Mr. Deputy-Speakee: All right; the
hon. Member may move it

I was on

Shri Mohammed Tahir: I beg <to
move:

That in the amendment proposed by
Shri B. N. Datar, printed as No. 29
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in List No. ¢ of amendments.—

in sub-clause (1), omit “in the
opinion of the Central Govern-
ment”.

This is my amendment.

Mr. Deputy-Speaker: There is an-~
other amendment No. 9 standing in
his name. I he subsequently says
that he wants to move it, he may

move both.

Shri Mohammed Tahir: That I have
not received.

Mr. Deputy-Speaker: All right.
Amendment No. 51 is moved. He may

continue.

Shri Mohammed Tahir: This
clause 15 1s chiely meant to decide in
respect of title and interest of the man
whose land is to be acquired. My
submission is that, so far as interest or
title is concerned, the interest of any
person is not dependent on the opinion
of the Central Government. That is
chiefly based on facts and certain
documents by which a person can be
able to show his interest in the land
Supposing A has got interest in sonre
land that the Government wants to
acqure and the Government forms an
opinion that A has no interest, in that
ecase, that man will not be informed
even. He will not even receive
notice as to whether his land is going
to be acquired or not. Therefore, It
would be very dangerous. That man
will lose his land without having any
notice that it is going to be acquired.
Therefore, I think that these words
“inn the opmion of the Central Gov-
ernment” should be omitted. In that
case, the matter will be quite clear
that notice will be issued to all owners
and those persons who are interested
in the land They will come forward
and show whether they are entitled to
such land or not. Otherwise, it will
be very difficult Government may
acquire the land without even any
notice to the person who has got a
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interest in the land. Thecefore,
think this is quite reasonable and
e hon, Minister will kindly accept
this in order to meet the ends of
justice.

Mr. Deputy-Speaker: The amend-
ment is before the House.

Shri Datar: I should like, first, to
reply to my hon. friend Shri Easwara
Iyer's point. So far as his contention”
is concerned, in this particutar Bill,
we are proceeding on the footing that
all that is necessary for the acquisi-
tion of land should be provided for in
this Bill itself. That iz what I have
stated when I told the House that
Chapter V 18 a complete statement
regarding the procedure that iz to be
followed in this case. He submitted
that under certain circumstances, the
amount 1s likely to be not given to
the person who is entitled to it and
the land is likely to be taken posses-
sion of. May I inwvite his attention to
my own amendment, just now read
before thus House? You will find, in
the amended clause, No. 15, we first
give a general notice which 1s pub-
lished in the Gazette and then in sub-
clause (2) another notce has to be
given to the person or persons con-
cerned Either he is the owner, or
he is the person who s prima,facie
concerned with this land. Now, there
must be some authority to sift these
things Otherwise, there would be
speculative or other rlaims, perhaps
vexstious claims also, and therefore,
I cannot accept the amendment moved
by my hon friend there that the Cen-
tral Government should not go into
the cases and that notices should be
given to all persons concerned. Un-
fortunately, we know that land acqui-
sition proceedings arce protracted for
no fault of the Government, and a
number of persons come either before
the court or before the Collector; and
even under the Land Acguisition Act
the amount is paid into the district
court, but here in this case, ss the
hon. Member will kindly see fromm my
amendment, after the second notice is
tssued, the Central Governmaent would

g 8
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pass an order first vesting the proper-
ty in itself. So, this vesting is differ-
ent from vesting of possession. There-
after, you will ind that the posses-
sion has to be taken only after the
acquisition proceedings and on pay-
ment. Let the hon. Member kindly
read sub-clause (7) where it has been
clearly stated:

‘“Where the land has been
acquired for the Authority or any
local authority, the Central Gov-
ernment shall, after it has taken
possession ot the land and on pay-
ment by...... transfer the land to
the Authority or...... ”.

Shri Easwara Iyer: After it is
taken possession.

Shri Datar: So, it will be found
that the important point is to trans-
fer to this authority for the purpose
of development. Before it is done,
payment has got to be made. 1f, for
example, there is no dispute about
payment, then it can be settled imme-
diately. In case there is any dispute
between the partles, provision has
been made in the next clause, clause
186, and the Collector has to be
approached 1n certain cases. There-
fore, it will be found that the land
would be taken possession of and
given to this authority only after
payment,

Shri Easwars Iyer: I would ask:
where is 1t said in the amendment as
to the payment being made belore
possession is taken?

Shri Datar: This 1= what I  have
clearly stated here that on payment
by the authonty or the local authori-
ty concerned of the amount of com-
pensation, it will be transferred. The
procedure is that first the Central
Government takes certain steps. The
Central Government gets this land
vested in itself. but before the Cen-
tral Government transfers this land to
the authority, say to the Delhi Autho-
rity, the Delhi  Authority will have
to make payment. So. without pay-
ment, they cannot do anything at all.
And in clause 16 it has been made
very clear so far as payment is con-
cerned:
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“Where any land is acquired by
the Authority under this Act, the
Authority shall pay for such
acquisition,....”

Therefore, there is no question of
any delay taking place in this case,

because payment has been provided
for.

8hri C. K. Nair: May I know if all
the transactions are to take place
between the Central Government and
the Development Authority, or are
they to go through the Dellu adminis-
tration? If not, why not the compen-
sation also be paid straight to the
owner?

Shri Datar: Here, the paying autho-
rity is this authority. Take for
example, the Delhi Authority.

Shri C. K. Nair: Delhi Authority or
the Development Authority?

Mr. Deputy-Speaker: Two hon.
Members cannot stand at a time.

Shri Datar: This clause makes it
very clear that before asking for
possession from the Central Govern-
ment, in whom under this clause the
property has been vested, they shall

nave to make payment. That is made
very clear.

Shri C. K. Nair: That means the
Development Authority?

Shri Easwara Iyer: The proposed
clause 15(7) may be read. It says it
may be acquired and possession may
be taken in emergent cases by the
Central Government.

Shri Datar: We have made it very
clear here.

Shri Easwara Iyer: That is why I

said possession may be taken before
payment.

Mr. Deputy-Speaker: The hon.
Minister says that upon payment the
Government would transdfer the land
acquired to the authority. Unless
payment has been made, no transter
shall be made to the authority. The-
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{Mr. Deputy Spoaker]
Government will sequire it, then the
Jpayment would be made and then the
+Government would transfer it.

Shri C. K. Nair: What about the
_party who receives the payment? We
are concerned with the party.

Mr. Depaty-Speaker: This is what
e has said, that the payment would
‘be made. If the Government has got
it, Government will not keep 1t for

getting Interest on it.

An Hon. Member: It may take some
.months,

Mr. Deputy-Speaker: Now 1 put
.amendments 81 and 61 to the House.

The question is:

That in the amendment proposed py
:Shri B. N. Datar, printed as No, 29 in
List No 4 of amendments,—

In sub-clause (1) omit “in the
opwmnion of the Central Govern-
ment".

The motion was negatived

Mr. Deputy-Speaker: The gquestion
is:

Page 11—
.after line 24, add--

“Provided that the possession of
land so acquired, in cases where
the land 1s used solely for agn-
cultural purposes by an owner of
the land solely dependent on the
said 1and as the means of his lLive-
lihood, shall not be taken by the
Authority until after the compen-
sation fixed as per the principles
laid down in section 18, or other-
wise, is deposited as hereinafier
provided and made available to
such owner.”

The motion was negatived.
My. Deputy-Speaker: The question

is:
Page 11—
for clause 15, substitute—
“15 ory acquisition of

« M—"
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(1) It in the opinion of the Cen-
tral Government any land is required
for the purpose of development, o for
any other purpose, under this Act,
the Central Government may acquire
such Iand by publishing in the OM-
cial Gazette a notice specifying the
particular purpose for which such
land iz required and stating that the
Central Government has decided to
acquire the land in pursuance af this
section,

(2) Before ‘publishing a notice
under sub-section (1), the Central
Government shall by another notice
call upon the owner of the land and
any other person who in the opinion
of the Central Government may be
interested therein, to show cause with-
in, such time as may be specified in
the notice why the land should not
be acquired. .

(3) After considering the cause, if
any, shown by the owner of the
land and by any other person in-
terested theremn and after giving such
owner and person an  apportu-
nity of being heard, the ‘Central
Government may pass such orders
as 1t deems fit.

(4) When a notice under sub-sec-
ton (1) is published in the Official
Gazette, the land shall on and from
the date of such publication, vest
absolutely in the Central Govern-
ment free from =&}l encumbrances.

(8) Where any land is vesfed in
the Central Government under sub-
section (4), the Centrai Government
may, by notice in writing, order any
person who may be in poagession of
the land to surrender or deluver pos-
session thereof to that Government or
any person duly authorised by it in
this behalf within thirty days of the
service of the notice.

(68) If any person refuses or fails to
comply with an order made under
sub-section (8), the Central Govemn-
ment may take possession of the land
and may for that purpose use such
force as may be necessary.
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(7) Whare ths land has been
acquired for the Authority or any
local authority, the Central Govern-
ment shall, after it has tgken posses-
alon of the land on paynient by the
Authority or the local authority con-
cerned of the amount of compensation
determined under section 18 and of
the other charges . incurred py the
Government in connection with the
acquisition, transfer the land to the
Authority or that local authority for
the purpose for which the land has
been acquired.”

The motion was adopted.

Mr. Deputy-Speaker: The question
18;
“That Clause, 15 as amended,
stand part of the Bill".

The motion was adopted.
Clause 15 was added to the Bill.

Clause 16— (Compensation for com-
pulsory acquisition of land).

Shri Datar: I beg to move:
Page 11, lines 25, 26, 30 and 32,—

for “Authority” wherever 1t occurs,
substitute “Central Government”

Page 12,—
(a) for hines 5 to 15, substitute—
L]

“(b) the value of the land shall
be taken to be—

(1) the market value of the land
on the date on which the
notice calling upon the owner
to show cause why the land
should not be acquired is
mmsued under sub-section (2),
of section 15 (herein-after
referred to as ‘the date of
notice’y, such market value
being determined on the basis
of the use of the land on that
date, or

(1) an amount equal to the sum
total of the three following
amounts, that is to say, an
amount equal tp the market
value of the 1land on
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the first day of Octo-
ber, 1955, such market
value being determined on
the basis of the use of the
land on that date, an amount
equal to twenty-five per cent
of the increase, if any, (not.
including, however, any in-
crease consequent on &ny
development carried out on
the land) in the market value
of the land during the period
between the first day of Octo-
ber, 1955, and date of notice,
and an amount which in the
opimion of the collector repre~
sents the reasonable cost of
development, if any, (mnclud-
g in the case of agricultural
land, the cost of sany
mmprovement carried out
thereon in the course of agri-
cultural operations) carried
out on the land during that
period.

whichever 1s less;”

(b) Line 18, for *“(d)” substitute-
“(c¢)"; and

(c) line 22, for “(e)” substitute-
Al(d)i.'

Shri Kodiyan: I beg to move:

Page 12, line 4, add at the end—
“except in cases where—

(1) the owner 1s an agriculturist
and the entire land on which
depends his sole means of
ltvelihood 1s acquired or
where any portion of land
belonging to a agriculturist
whose total ownershup of land
does not exceed ten acres;
and

(ii) the owner possesses & sole
house not exceeding Rs. 10,000
in vaiue of land and building
wherein he resides and uses
as his dwelling place™

Shri Euwjm Iyer: 1 beg ta move:
Page 12, line 4, add at the end—

“except in cases where the land
is used solely for wmgricultural
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[Shri Easwara Iyer]

purposes and the owner of the
land is solely dependent on the
said land for his lhivelihood.”

Shri Mohammed Tahir: 1 have
&iven notice of several amendments
to clauses 16 and 17, but I am very
sorry to inform you that the same
have not been circulated. Though I
had given notice very early, 1 have
not received them.

Mr. Deputy-Speaker: Which 1s the
amendment, the number? When did
he give notice?

Shri Mohammed Tahir: As soon as
the Bill was circulated; after two
or three days after the Bill wag cir-
culated I gave notice of the amend.
jments,

Mr. Deputy-Speaker: I  will have
it Jooked 1nto. If there are any amend-
ments, certainly I will allow him.
Now all these amendments are before
the House. Does the hon. Minister
want to say anything?

Shri Datar: So far as the princini-~,
on which these amendments are based
are concerned, they were explained
by me yesterday, and explained again
today by the hon. Home Minister.
Under the circumstances, I believe it
is not necessary to go into that matter
-again.

Shri Xodiyan: Clause 18, sub-clause
€5) (a) siates:

“no allowance shall be made on~
sccount of the acguisition being
compulsory;”

1 support this sub-clause because itis
<correct that no allowance should be
made so far as acquisition from well-
t0-do people is concerned, but what
about small agriculturists and persons
of small means of Hivelihood? Suppose
there is an agriculturist who depends
mmainly for his liveliod on his land.
“There are hundreds of persons who
fiave buildings on their land which
they mse as their dwelling places. In
suen cuses, when the question of
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compensation is taken into considera-
tion, the compensation to be paid to
such persons ghould be calculated at
& little bit higher rate than the ordin.
ary rate provided in this Bill. That
15 the object of my amendment.

Mr. Deputy-Speaker: We have got
50 many amendments in the name of
Shri Tahlir, but he says they have not
been circulated. In the list there are
so many amendments.

Shri Mohammed Tahir: I am sorry
I have not received it.

Mr. Deputy-Speaker: Everybody
has. The hon. Member has got, but
only Shri Tahir says he has not got
it.

Shri Easwara Iyer: With respect to
clause 16, 1 certainly agree with the
hon. Minister regarding the principles
of acquisition that no allowances
should be made on account of the
acquisition being made compulsory,
but I would like to point out that in
the case of small agricultural hold-
ings which forms the sole means of
livelihood of a person, some sort of
compensation has to be given to him
quite apart from the normal value
fixed on a particular date, viz. Octo-
ber, 1955. The question that it is
required for development purposes
must be taken into consideration, but
his case must also be taken into con-
sideration. Of course, it is all right
when they say that they want to
make this a grand city, that Delhi
must be beautiful, but it will be small
consolation to the agriculturists to
whom the land acquured is the sole
means of livelihood, if the Delhi
Development Act is dangled before
hiz eyes and you tell him: “Look
here, we want to make Delhi beauti-
ful, make this a grand city, so sur-
render your holdings and get nomi-
nal value‘for it.” Where it happens
to be the sole means of livelihood,
certsinly, ha may not relish it. 8o, 1
would say that this also should be
taken into consideration by the Mim-
ister.
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Tg ¥ W19 AT &7 @ qave & A
f& w9d ST am s wifoan
Y % §1 w7 3g ) o § fae fear
f& wdde 51 N gmfaar wArfee
el Fg IE ¥ W Wk wRE
W A% 7 AIraea Ag T 999 |
* WG w01 wrar ¢ v ogmT WER
fafreet arge W g fafrecana
QR 7 qg g fear @1 fF awy av
Bl urfqg) 1 sofrat @ 9AE Tl
T {3 ¥, ITFT W oo fEaT
W @ g I fAd g g W
H1eA wurfasn 3@ 1§ 39 ag @z
wafaa & awe g adt F3A7 IrEan
f3 & o aza s1(Y oA a9t
¢ frr f& o9 age At AwATT R
W Tw uedt g v i

Shri Easwara Iyer: May ] bring to

Your notice that there 1s no quorum?

Mr. Deputy-Speaker: The bell s
Now the hon. Mem-

being rung ...
ber may resume his speech
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@ TR & faafd 5 8 39 79
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fewely #Y du7 & wRT, W1 T farrr
avft 9 & Frm o1 faesh 47 ara w0
wighRarmar ¢ 1 smEaEy & W
w7 fee Tt # faq #13 am agdt @@
fas ) ET & AT At wre wrl agt g
g AT 1gET F7 QAR HTAZ Y7 T
vy qBT E, U1 WA war § . w\
T A a7 fzedT & an w feegan,
& g wwfar fo o mmw
AN OF A AT § 4T FWL gAN
fess We? & Wt wgT &, o, AW w1
&g 7w fqa1 g ¢ smv qEr gAY
q aqw g f& o 4.9 5 weg foq
8 yfywrr & foav savur wqim § wiv
B I I AF G A a4 g
W EA T G5 AT & I §T
qrear [Ufgy fE (8 7 A oam g, 9T
g 9 ¥ 8T E am wg 9|
& af~ sot o2 g X froaw
¢t § ng fearga fad @@ = fe & )
TR faeely wge & weE U WA
wh At qHaar § I8 & wRAWE
o ui sesfa g s w o
o qw N o famre qur € 5 faw
wrxHr € wdw oY o A gz v, Qe
QWF § rar o7 E1 ar fs ¥ arweey
Leco o WRATAT & ITXT ¥ &Y | G
srefirat A ey o ok oY e @ fam
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oY ok fow A wywEEY ¢, L W wo €
39T § Wi 3y gifeer™ gy ¥ W
YR WA ® E 9y w6 s ¢ fe o
5E B TUWNH WiF # a2 3 ag fow
AN g afdYaf IRG UGG IS
SATRT SSEY TS F G 1 F GWE GHAT§
s FrfY gfom e €1 aari & fag
Tt o 1 | a%m wEA § WK IR
¥ Wic # yuaw & &9 5 & frg aq
I¥ %1 8 3gvan firen aft g afea an
af} o Ay g ag w2 A FEEETQ
£ a9 & fay aF 9T ST B AER
3 fac vaeE FOR qfwE {9 @™
§ foy fagid &« s § WA
FRTAT 1 I AWT H7 FHA Ay vy €
fa & o grew & wiwwr Qar ar &=
3T ATET ¥ winEar i o | W
FEA A AEH AN F I gm WA
W@ g o faw & fog gwoge @1 @E
TS AN ER A ¢ ! fomd o &
fasf & SURTAY TTHFI & A% &
I %1 AT AAE LW A 4 HPi 7
frad mradt g ot faeelt & Gav g &
qga 91F 4 § | sfea 9T a2 g
qredl 4.Y¢ v § w@r § w1 go Mo
Frarg S CAWAUEIG L TG &
FP F7 99 § HIE ARATAG § T HFEY
IAE § T U A6 uw AY
wfee a1 7@ 42 39 & w52 & fog
W &L A § ° 9 & aum v it
WR 9% % 86 Wiy § wgar § 5o
SESRE 3AEH W] GATH I % A W
T ST + qF AT A aweam T ¢
[AT T9H 9T QT 9 CRE ¥ WY
T § o § e I fedt &Y W %
dfug g a7 WY TITR A § 1 W
qely aFY are & W § d@fg
faeey w7 7Y T fww 39 W § gaUw
€ wenr ST wre W T Owy AW
Y w34 &, 0% 91 &Y owy 4R WY
afiw w3 £ Wix |} v A% § fest W
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[ i fag)

RIEETT 6, &Y w7y &y § v fe oy
WY &7 wre & ar oY v e €
o frr e A W s@ § 7
e W A oW W
Ty w7 e fe agy @ o e
N a g & wraT A «F wehiy §
WY I FY ATEAT AL AT € 1| Y WK
e fA rred @ ag W 39 4 a1y
TR T R g wd = F feo
&g

afer 9w I T firgr o
TF &Y TIYT WL SUTET QT &7 § 9N
T 6 AFFN F QTG 1 R T
o ST g1 WM T § ag FHE
axamaT g% | Ia 7g shew @ wiaw
7 o1 7 f Fam v Y 19 39 4w
& o w7 & % A § ARt §
fr 37 Y & Oy IET G ALHTH
R G 3791 39 wew & fawrs firar
g 21T IF%T QW ERIT | F ¥ $7 A
WA | 399 9T gEATCAF) § I O
rEFaT AT & I 9w v gfame ad
2 3% o9 T BT BT FA AW
Ay & + #fea &3 gws xf
FEIT ¢ 1§ wmur fac S¥T
W & aq 1Y wronT w1 & fRo a4
8 JAY R T q B I T F 3749
FALTE @F 7o Y I3 F AL T T FAN
T | §THT Feaad It Ty ITwT faeey
% gL gL wax gut Afwr @ ot gy
AAT ML AT ZLA5 6 4 §7 & a8
& @ 1 T @ w7 s 3EE)
ae T FH 7w )

WIS AT AT | 4y AR FER
£ T T IAWY T THEA RN | FAN
aa vy A 3w | A afed wedd
s g1 I @ wH dfad WRowW
Rz ¥ gre Afod

st wwe wawe (T fassh —
Haa, wagfas afant) . o=
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wareaw aew : q@ dwaw wly
R oy OiEg o |fier @R agd
FauT fiear o fie fir o aw o faw sy
o fear amd | @ @ qT e Y
guT &t &t T 48 @ wdd e 9%
FmT grfge AT aEd & 1 WX
gr9e T ¢ 5 oo owedw fea
IMAAFTAR TR |

o Gt wrue (Wrdl) ovwEeE
*< fagr g

JTvum WA WA 9w WTEr
# &) sy vz WY # fomy R Afew
AN ¥ d ¥ F UBF AR gAY
®qey w7 &97 "rfgo |

Every hon Member shall be
bnef and to the point

Dr. Sushila Nayar: I hope 1 am
always brief and to the pomnt

Mr. Deputy Speaker: ] have not
made a complamnt

Mo Gl AT Jyreqer 4¢1RT,
gg WY TH | WAE ATY FRAANT
®qTT 7 FNTA § IAW FT AT G
# 3HF T AF IR TN ABAF |

g7 zep g foeft 39 foel) &
ZT TN ¥ AT, W oAedr A,
fe T &N ¥ sl TERTY
w7 &t &, fep 23§ o A
Y AAY & 7T AT AT A § A
IT AW T FEAAETA AGT (R

qgelt W3 Ar a7 § & auer
Ffzr xe@ &7 W7 I9 @ w ®
wawTH & farm wrRe ¥y & W
§ a7 I i ww Ak aed ) Qe
gy A wrawemA € 1 W) g
2wt e & f wwE qT LR WY
wid oemae # gl §, 3G we-
i § vy &k frars €1 1eve
~Yc & gl & gard) uwy e
oW #Y WY | uty @ ke @
™, e T o sfew S
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s ga Y famr § 1w ww
I teve-vc ¥ Fraw & qewron
W oY I FRAR, T ATELHTA £ )

5t fewr oot ol & & ol
B dur v ¥ wwe A Igwr
W dwr § o wrT S qome ®
o & eqd € 3§ € @ fer ag T
W Iq® A AT F@T AT | WA
) o’ qATHATGHZ 1 AT Y
& T wEgE@ T T/
fag amt A whg oRET F @ W
T oY ged # fegwfearge A
TWE | W X A WA A
Ty A & 1§ wredy § fv feesh
gfur % dgefts Fflerw R a TH R
& for AT ¥ arg o &3 370
W § wrdegna 7 fgor 9w o737
W § TG R F¥HA7 7 7 aqH0
e ol & | N Ffr wT owTEar §
W @A T @& W w9 I WA
X F @ IR AT & agw F I
Hfad ot ofta & a1 dq1 7 <
T s ROt A T € 1w A
wEdRgedr § ot & @ ¢ fe I
aed § dwT W TeT wdE & ar @
) wIAA R @RI F qErA AN AN
uTRY IE T H AT T &4 &
s a1 v T wifge fomd f& aw
TN & Jrgw A q@ AthE & AT
TF AME & IS KT FHY W ¥9 g%
N« €T wTH FT AR

o fam & W e A s
IAEY 919 &9 & g we dfwg
dfex IJge) I ardw N T
I ¥ www € fam ardw w®
oty oY A1® | wrewt ag wf g% A
& fis wra g € fiv fow arw S @A
wrow q g fear g7 3w ard Y Y
TR e Hay AT W W
Ay sgmag a1 ww ] Leun
% W v w7 ay weew & i qw B
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X F W 6T 9T IF G LeNN W
wEH Mg fw Al wwE
F vk & fowr Y wd fs @
teey ¥ I F N #Y Sd agy
frc wrd a@ &t wedy ara €, tewy
¥T T T & g AN A AR
A R aww &) Afew §F quwd g
fis ¥z wroRT Y 9T o gef Wit
W gx I & g freag & Y adiw
ITx WY W qar wraer qgt faear
afgm | W e tesu § el WY

N gy w=|r oagfgsre § fis ITEY
oY g PeYY ®F WA ¥ | wW@T
afga oz 9 5 sy 8w

o garer artaxr . wafdy o
FgEd W A w was &7
7 Ay wgar ax & B fom s mry
IO qHA [AE I AR AT ATHRE
ae EY ALY WMTAEY FIHIA ZAT A7EFR |
srve 34 fEfafeiz £33 % fag
a7 arfgn 1 98 3@ @R § quA A
ffafriz A & feg are & #
5 adTm Swwy ag 39 fKx &
W T fr fadedy 1|8 1euy WA
Ay ot | acerT oRT At w¢ Twar
fis Se®Y o7 ey & AR W NS
feqar @% 1 a@ TET G919 4G ®T
Fxa @ faw for g § Iw fer
# A Iger § i Tifgg

dadwaw § fraza wor agdt g
fis wad W19 g awivT o fie At &R
& AT § IH WAL G W |
&Y S W & AN WA Ay Iww
T W gol /it wEw  ww
Hfad o Iuw flfafee @@ &
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warger W Ofad Wi feaey wro ol
§ wodew 3% § Sawy 9| for Ay
e aey | fifwk, @ v’ wan
ffwd afx = s g o /7w @ar
& frazr

St AAW TATET . IJUTEYH  AXEG,
g a e O R g Afer | AT
& #g 37T g g fyo w3
FEre g gw A fewrae afr s
a7ES, W9 ITHY FAw  Sfsm w1
I Fg Y suar &, gW AR AT TH
g wEar wtew 1 dfaw Y G &
frgr g A fqa% o FwF «7 ¥
drey ol € IF fAu wro A g
< Ofwa & 78 7Ih2 37 I T Y
A IAF gTT unrral fagr
arfg 1

AT ATF F41 f5 AT 34 gy
AW ILTE F7g Tear AR z fF
f®a¥: FHF T 37 35 R
g IHTT  FAT AT 7EAT AFY
w7 foet F wod faaled siw A
e w1 A€ fr g < fea
FER CEWC F adT & faw AR
FHA oFEATET & T Y AT wre
Foggefts 51 grav g1 @ & 4

dfe STz T wniw oz W
Ty I A G )

oft WAW TAPET © IANY AT WA
Y #ff gET @ {1 A ® wnpw, S
fe dx e A A W oW
fe Iy wpfer & ay IAw1 FHA
& wd N g weey R (| W gE
¥yt wrg i fadt ger@ oy QY srremy
T8t &, <u fud feoofy F 9z % £y vw
} A ogasTag fear @ W
Ty ¥ oy frr wrg e ¥ aud
ATW-Aww w7 T qre W, sl el
T a¥ o aeAr STOuTT wT AW
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12 hrs,

W ¥t ¥ wr & @ sfer
qr-frwr §, aY 39 €7 Nwd ¥ faoy
# wrafawer Y wifgg ) waC IA &
ar dar § o § O wur w7 Ay
g ar 37 &1 o affee H faar
aET ArfRE o

q for A o &Y § faew
wenr fv ag fore @ T ¥ fewr @
T w AR g wrer # fe frardl
FEU HTT I T FET T I W{L

O |

Shrl Ranga (Tenali). I have only
three sentences to utter. One is, that
it would be most unfair indeed to dis-
possess these small holders in the
mterest of the growth of this great
city and then offer to them some kind
of a compensation 1n monetary terms,
because with that money they would
not be able to get another employ-
ment; but 1f thev are assured of an
cqual arca of jamin in a neighbouring
area within the periphery of this
Greater Delh: that you sre contem-
plating you would be doing justice to
them If you are not going to do it,
1 wish my hon friend the Minister in-
charge would realise the <eriousness
of the charge that would be laid on
the shoulders of this Government,
that this Government does not care at
all for the interest of these small
holders but only care for the owners
of the rising mansions of this city,
only cares for the interests of the
great capitalists who are developing
their own mansions, only cares for its
own civil servants and all those other
people.

The third sentence I want to utter. .

Mr. Deputy-Spesker: Is he sure thet
only two have been gaid before?

8hri Ranga: Only two have been
said; you may look into the records.
My third sentence is, what iz the use
of the speeches that we make from
all sides of the House if the Govern-
ment are not prepared to depart evan
by a bit from their own text which
they have drawn up in cousultation
with their own so-called experts even
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when all parties are agreed upon
some such small amendment?

So I hope my hon. friend will try
and take, {f necessary, some time to
reconsider this matter, and come back
and give some satisfaction on this
small but very important matter.

Mr. Deputy-Speaker: The hon. Min-
ister.

Shri Mohammed Tahir rose.—

Mr. Deputy-Speaker: It is not pos-
gible to call the hon. Member now.
The hon. Member would realise that
I did call him but he did not stand
up inspite of his being in his seat.

Shri Mohammed Tahir: I will take
only two minutes.

Mr. Deputy-Speaker: When the
records show that he does not respond
to the call by the Chair, how can I
give him time?

Shri Mohammed Tahir:
very brief.

I will be

Mr. Deputy-Speaker: I did call him.
He was in his seat. He did not stand
up. How can I help him?

Shri Datar: In the course of this
debate, Sir. two or three important
points have becn raised. One is that
Ist Qctober, 1955 should not be con-
sidered or taken into account as a
material date. The other point s
that the interests of the rural popu-
lation should not be sacrificed. The
third point 1s that so far as agricul-
turists are concerned, 1f their sole
means of occupation 15 agriculture
then they should be given certain
advantages. And, my hon. friend
Dr. Sushila Nayar suggested that
instead of compensation in cash land
should be given

Now, so far as all these questions
are concerned, I may point out to my
hon. friend, Shri Ranga, that the
policy that the Government of India
and the State Governments are fol-
lowing is the policy of helping the
poorer sections and if, for example,
in the execution of certain plans,
inevitably, certain poor persons suffer,
then it is a matter from which a
generalimtion should not be made.
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So far as the present Bill is con-
cerneéd, it is a Bill for the develop-
ment of Delhi (Interruption). This
bas to be understood very clearly, and
for this purpose impassioned argu-
ments in favour of rural population
as against the urban should not be
brought into use.

We are following a general policy
of helping the poor, helping the rural
population to the fullest extent, and
so 1 make it clear that my hon. friend
was rather unfair to Government
when he stated that this development
was going to benefit the civil servants
or the rich people. It is not for them
that this development is being bhad.
The development is meant for giving
‘‘‘‘‘ (Interruption). Let the hon.
Members understand that I never
interfered when they were speaking.

An Hon. Member: Let not the Min-
1ster lose temper.

Mr. Deputy-Speaker: If all this is
left to me......

Shri Datar: It is left to you, Sir. I
am appcaling to you. Let there be
no running interruption,

Mr. Deputy-Speaker: 1 will manage
that only if the hon. Minister realises
that he might say all these things to
me

Shri Datar: | am saying to your
honour—I mean, to you, Sir. That
was the old way of saying.

Mr. Deputy-Speaker: Let the hon.
Minister’s face also be towards me.

Shri Datar: Yes, Sir. That will
import the corrective.

What I was pointing out was this.
So far as the purpose of the Develop-
ment Bill is concerned, let it be
understood very clearly that it has
been for the purpose of developing
Detlhi, and the development of Delhi
includes the development of facilities
for people. Let that be understood
very clearly, and let not the question,
or the dispute or controversy beftween
rural srea and urban area be brought
into thig case.
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What the development is going to
be is for the interests of those nume-
rous thousands of houseless people for
whom housing facilities have to be
given. So this has to be taken into
account. But the main object is the
development of Dethi City. Under
these circumstances, if this object is
taken into account and if Delhi has
to be developed, then naturally lands
have also to be acquired. If lands
have to be acquired, then it 1s very
difficult, almost impracticable, to
make a distinction between a poor
owner or a rich owner.

Therefore, I am afraid, so far as
the interests of the agr:culturists are
concerned, it would not be possible to
follow them up on the lines that the
hon. Members have suggested, because
it would introduce certain great
uncertainties, and because under cer-
tain circumstances it would not be
possible to know whether one is an
owner and whether one is solely
dependent upon this particular pro-
fession.

Secondly, another pomnt also should
be understood while all of us have
the fullest sympathy and regard for
the poor agriculturists So far as
Delhi is concerned and the surround-
ings of Delhi are concerned, even the
agriculturists now stand to gain by
this development. That is a point
which has to be understood very
clearly 1 can understand the cond:-
tion of agriculturists far into the
interior, but so far as villages round
about Delhi are concerned, they have
greater advantages, greater facilities
and, to a certain extent they are
better off than the , agriculturists
other-wise, because here we have got
& great city of about 20 lakh souls,
they have got marketing facilities and
amployment opportunities and, there-
fore, these agriculturists stand to
gain to a certain extent at least. This
matter should not be forgotten.

Therefore, 1 would submit that
when the land hay to be acquired, as
it has got to be ascquired, then |t
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would be very difficult to make » dis-
tinction between one who depends on
agriculture and one who does not
depend upon agriculture. Lastly, in
this connection, there are many
families of agriculturists who do not
necessarily depend upon agriculture.
They have other sources also because
of the advantages due to the proxi-
mity of Delhi City. This also has te
be understood when we speak about
the rural population roundabout Delhi,
Now, if, for exampls, all such Qiscri-
minatory considerations are to be
taken into account, our work is likely
to be halted. That is a point which
also should be taken into account.

So far as the question of compen-
sation is concerned, we have to pay
it and we shall pay it in the form of
money The other question has been
rightly raised by some hon. Members
and by Dr. Sushila Nayar also, namely,
the question of giving lands to the
poor people, it 135 the policy of the
Government to see that whenever
lands are available, then Government
would give such lands to landless
people and those people also would
get compensation But in case they
become landless, thdy would be enti-
tled to the benefits that the Govern-
ment have been extending to such

people.

The next question that has been
raised 13 whether lst October, 1855
should be considered as the material
date. A number of hon Members
have suggested that the date of the
notification or the date of the propos-
ed acquisition should be the date of
the market price which should be
taken into account So far as market
price 13 concerned, we have taken Into
account & number of circumstances
which are legitimate, and a number of
circumstances which are not legiti-
mate, namely, when there is a need-
less inflation of price on account of
certain things which might happen.
That is the reason why 1st October,
1958 was taken into account. On that
date, the Delhi Development (Provi-
sional) Authority was establzhed and
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when this Authority is established,
immedistely speculation starts, and if
speculation starts, people know that
Delhi is going to be developed and
one of the resulty would be that the
prices would soar high and shoot up.
If the prices shoot up in this way on
sccount of extraneous circumstances,
what happens? This may be noted.

A landlord or an owner, either of
& land or a site is entitled to the
legitimate price. If, for example,
dpring the period from 1955 to 1960
nothing hag happened; no other extra-
neous circumstances have arisen; np
other circumstances leading to specu-
iation have happened. Naturally,
what you would expect in such a case
is, in the normal course, the date of
the proposed acquisition or notifica-
tion will be tzken intc account. But,
when other circumstances come in or
intervene, then Government has to
pay compensation, ag we are going to
pay compensation under the Constitu-
tion also. But the compensation has
to be a reasonable one, a modest com-
pensation, and not one which is based
on considerations which have absolu-
tely no bearing on the real value or
price of the land. That 1s a point
which has to be taken into considera-
tion. Therefore, we have taken the
date as lst October, 1955.

The Home Minister this morning
pointed out that we were considering
whether we should take it back, but
taking all the circumstances into
account, you agree that there is a
large school which holds that com-
pensation should not be paid at all
There is a school that compensation
should be paid fullyy We have
to find out a midway in this
case. If compensation has to be paid,
then it has to be reasonable and has
to be modest.

Therefore, certain criteria were laid
down before us. Ome criterion was
that for price, we should take a parti-
cular date, namely, 1st October, 1955,
on which the Delhi Development
(Provisional) Authority was estab-
lished. If, after that date, the prices
shoot up, they do not shoot up on
account of natural incresse in value

but on account of these extraneous
circumstances introduced into the
facts of the case. That is the reason
why it wasg rightly pointed out today
by the Home Minister that it was
unearned income. You are entitled
to compensation from Government or
from the Authority, but to what
extent? Firstly, when the owner is
entitled to compensation, he cannot
depend upon the speculative price. He
cannot fall back upon the principle
that, whatever might be the reasons,
right or wrong, legitimate or other-
wise, full compensation should be
paid. That is the reason why we laid
down this principle, namely, that it
should be equitable to all.

One principle was that the price
that should be taken into account was
to be the market price on the material
date, 1st October 1955. Secondly, if,
for example, on the date of the notifi-
cation, the market price also has to be
ascertained and the increase has to
be found out, then we will have to
find out as to what extent the pro-
perty has increased.

Some hon. Member suggested what
1s going to happen in 1985. If in 1985
you are going to acquire, and if you
lay down as the initial . price the
market price of October, 1955, would
11 not be hard? That was the ques-
tion. Now, there are two answers for
this question. One answer is that it
is our desire to expedite or finish this
work as early as possible, because the
work requires to be attended to imme-
diately and has to be expedited
Therefore, let us not go into the far
future for the purpose of argument
Secondly, in all such cases, we have
also left the margin for some addi-
tional improvement or additional
increase in the price. That is to say,
we should find out what is the inflated
price. Suppose, in 1855 the price was
Rs. 300, and if today the property is
going to be acquired—in 1957—after
two years, and if the property all of a
sudden becomes Rs. 100§, would you
accept this position, namely, that this
figure of Rs. 1,000 ig a legitimate rise
ot increase over the figure of Rs. 5007
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I would request hon. Members to
understand this question absolutely
dispassionately. Rs. 1,000 is not &
natural price at all. It is a speculative
price purposely brought in by specu-
lators in the interests of, or in the
expectation that, the whole area will
be a developed area Therefore, all
that they would desire is to take just
the profit without any obligations at
all. But what we have stated is this.
The market price of 1st October, 1955
18 not the sole amount to be given.
We shall be giving about 25 per cent
in respect of the increase as also the
cost of development. So, the cost of
development to the extent that the
property has been developed, that the
site has been built upon, and certain
other things will also be taken into
account. Thus, we shall have the
market price of Octaber, 1955, one-
fourth of the merease over the price,
plus the cost of development or cons-
truction, whatever 1t 1< These are
the three circumstances which have
been taken into account

Therefore, I would implore tne hon
Members not to look at it only from
the superficral view Ordinanly, 1t 18
a correct view. but in exceptional
circumstances, 1t 1s not The date of
notification 1s the date for ascertain-
ing the market price There are, as 1
said, extrancous circumstances. Hence,
1 would submit that the principle that
we have laid down should be accept-
able. Assuming, for example, that in
certain cases, the price has not risen
at all; then we have got the other
case of the market price on the date
of the notification, whichever is less

Ultimately, the question of compen-
sation is & very important guaestion,
and it has to be approached in a very
broad and proper manner. We should
take into account the conflicting inter-
ests to a certain extent, but ultimate.
ty it is the Btate that has to pay. That
aspect of the question shouid also be
understood, and not merely the inter-
eots either of the poor agriculturists
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or of the poor people or these owners.
After all, the interests of the State
are supreme.

In this particular case, may I point
out in all humility that the interestis
of development are the highest. With-
out developing Delhi, we cannot
house all these people. It is meant
for housing the poor and houseless
people. Let 1t be understood very
clearly. It 1s not for our officers, nor
1s there any other idea of developing
Delhi only on the ground of beauty.
We cannot think of beauty where we
have to think of utility, utility in the
1nterests of the poor people. There-
tore, 1 am confident that the amend-
ments that 1 have moved satisty all
the conflicting requirements; they are
in the highest interests of the develop-
ment of Delh: so far as this Bill 1s
concerned

Mr Deputy-Speaker: 1 will now
put amcendment No 11 of Mr. Kodiyan
and amendment No 62 of Mr Easwara
Iyer to the House The question is:

Page 12, hne 4.—
add at thde end--
‘except In cases where—

1.} the owner s an agriculturist
4ud the entire land on which
depends his sole means  of
Lvehihood 35 acquired or
where any portion of land
bicionging to an agriculturist
whos¢ total ownership of land
does not vxceed ten acres,
and,

111} the owner possesses & sole
house not exceeding Rs. 10,000
in value of land and building
wherein he resides and uses
as his dwelling place.”

The motion was negatived.
Mr Deputy-Speaker: The quesiion
18
Page 12, line 4,—
add at the end—

“except in cases where the land
is used solely for agricultural
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purposes and the owner of . the

land is solely dependent on the
spid land for his livelihood.”

The motion woas negatived.

Mr. Deputy-Speaker: 1 will now
put the Government amendments
Nos. 30 and 81 to the House. The
question is:

Page 11, lines 26, 80 and 32,—

for “Authority” wherever it
occurs, substitute “Central Gov-
ernment”,

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Page 12,

fa) for lines & to 15, substitute—

“{b) the value of the land shall be
iaken to be—-

(1) the market valuc of the land
on the date on which the notice
calling upon the owner to show
cause why the land should not
be acquured s issued under sub-
section (2) of section 15 (here-
imafter referred to as ‘the date of
notice’), such market value being
determined on the basis of the
use of the land on that date, or

(ii) an amount equal to the
sum total of the three following
amounts, that s to say, an amount
ogual to the market value of the
land on the first day of October,
1955, such market value being
determined on the basis of the
use of the land on that date, an
amount equal to twenty-five per
cent of the increase, il any, (not
including, however, any increase
consequent on any development
carried out on the land) in the
market value of the land during
the period between the firast day
of October, 1955, and the date of
notice, and an amount which in
the opinion of the collector repre-
sents the reasonable cost of deve-

lopment, if any, (including in the

case of agricultural land, the cost

of any improvement carried out

thereon in the course of agricul-

tural operations) carried out on

the land during that period,

whichever is less.”

(b) line 18, for “(d)" substitute
“(¢)”; and

(c) line 22, fjor “(e)” substitute
(t(d) VP'

The motion was adopted.

Shri Mohammed Tahir: 1 want to
oppose this clause.

Mr. Deputy-Speaker: What was
being done just all through? It is
over now,

The question is:

“That clause 16, as amended,
stand part of the Bill”

The motion was adopted.

Clause 16. as amended. was added,
to the Bili

Clause 17 was added to the Bill

Clause 18— Disputes as to apportion-
mnent of compensation)

Amendment made-

Page 13, hine 25, for ‘“Authority”
substitute “Central Government”.

—{Shri Datar]
Mr Deputy-Speaker: The guestion
is:
“That clause 18, as amended,
stand part of the Bill".

The motion was adopted.
Clause 18, as amended, was added to
the Bill
Clause 18.—(Payment of compensc-
tion or deposit of the same in court)

Amendment made:

Page 18, lines 29, 32 and 46, for
“Authority” substitute “Central Gov-

emment”.
—af{Shri Datar)
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18

Mz, Deputy-Speaker: The question

“That clause 18, as amended,
stand part of the Bill"”.

The motion was adopted.

Clause 19, at amended, was added to
the Bill.

Clause 20 was added to the Bill.

Clause 21.—(Disposal of land by the
Authority)

Shri Datar: ] am moving amend-
ments Nos. 34, 35, 36, 37 and 38.

Shri Kediyan: I beg to move:

(i) Page 14, line 37, add at the
end—

“and i1n the case of slum ten-
ants, the Authority shall as far as
possible erect cheap labour hut-
ments for their housing at rates
within their means, or if neces-
sary at subsidised rates."

(ii) Page 14, after hine 43, add—

“Provided further that in the
case of slum clearance owners of
a building valued at less than
Rs. 10,000 which was the only
building Ppossessed by them and
which they used as a dwelling
place, shall be given the land at a
subsidised rate.”

This chapter deals with slum
clearance, but nothing has been said
with regard to the need for providing
the slum tenants, who may be dis-
placed as a result of the slum clear-
ance acheme with houses My
amendment seeks to provide as far as
posgible cheap labour tenants for those
displaced slum dwellers. It makes it
obligatory on the part of the Delhi
Pevelopment Authority to give them
cheap tenements within their easy
means or if necessary, at subsidised
rates. That is all.

Shri Ghosal: I beg to move:
Page 14, line 41, after ‘‘acquired”
insert—

“at the price at which it was
purchased”.
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It the lands are not developed and
if these lands are retransferred after
two or three years, what should be
the price of purchase, whether f{t
should be the previous price at which
it was sold by"the original owner or
the latest price, depending on the
market price? That is the point I
wanted to clear by my amendment.

Mr. Deputy-Speaker: The amend-
ments are before the House.

Shri Datar: I have already explain.
ed 1t. So far as Mr. Kodiyan's amend-
ment 18 concerned, it is the general
pelicy of the Government to provide
very decent hutments or houses for
the poor people. That is the policy
that we are following.

Mr. Deputy-Speaker: [ will put
amendments Nos. 18, 17 and 58 to the
House. The question is-

Page 14, line 37—
add at the end—

“and in the case of slum tenants,
the Authority shall as far as pos-
sible errect cheap labour hut-
ments for their housing at rates
within their means, or if neces-
sary at subsidised rates”.

The motion was negatived.

Mr Deputy-Speaker: The question

18.

Page 14—

after hne 43, add—

“Provided further that in the
case of slum clearance owners of
a building valued at less than
Rs. 10,000 which was the only
building possessed by them and
which they used as a dwelling
place, shall be given the land at
a subsidised rate.”

The motion was negatived.
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Mr. Deputy-Speaker: The guestion
is:

Page 14, line 41,—
after "acquired” inzert—

“at the price at which it was
purchased”.

The motion was negatived.
Amendments made:
(i) Page 14,—

for lines 19 to 27. substitute—

*“(1) Subject to any directions
given by the Central Government
under this Act, the Authority or,
as the case may be, the local

authority concerned may dispose
ofu—

(a) any tand acquired by the
Central Government and
transferred to it, without
undertaking or carrying out
any development thereon; or

(b) any such land after under-
taking or carrying out such
development as it thinks fit,

to such persons, in such man-
ner and subject to such terms and
conditions as 1t considers expedi-
ent for securing the development
of Deltu according to plan.”

(n) Page 14, lines 28 and 29,—

for “The powers of the Autho-
rity with respect to the disposal
of land acquired by it under this
Act” substitute—*The powers of
the Authority or, as the case may
be, the local authority concerned
with respect to the disposal of
land under sub-section (1)".

(ii{) Page 14, line 31,—

for “land so acgquired” substi-
tute “the land".

(iv) Page 14, lines 32, 33, 38 and 43,—

after “Authority” insert “or the
local authority concerned™.
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(v) Page 15, line 2,—

after “Authority” insert “or the
local authority concerned”.

—{Shri Datar)
Mr. Deputy-Speaker: The question

18

“That clause 21, as amendeq,
stand part of the Bill”.

The motion was adopted.

Clause 21, as amended, was added
to the Bill

Clauses 22 to 28 were added to ths
Bill.

Clause 29— {Penalties).
Amendment made:

Page 18, lines 12 and 13, after
“permission’” wherever it occurs,
insert “approval or sanction”

—{Shri Datar)
Mr. Deputy-Speaker: The question
ig:
“That clause 29, as amended,
stand part of the Bill”:

The motion was adopted.

Clause 29, as amended, was ocdded to
the Bill.

Clause 30.-(Order of demolition of
buildings).

Shri Datar: I beg to move:

Page 18, line 30, for “commenced
and completed” substitute “com-
menced, or is being carried on, or
has been completed”

Shri Easwara Iyer: ] beg to move:

Page 189, line 2, for ‘“been given
an opportunity” substitute “beea
given a reasonable opportunity”

1 seek to intreduce the word
“reasonable” in the proviso to clause
30. It will read, as amended:

“Provided that no such order
shall be made unless the owner
has been given a reesonable
opportunity to show cause why
the order should not be made”,
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[Shri Easwara Iyer)

There should be no hard and fast rule
that every proposed amendment
should be opposed. The Act that
emerges out of this House must have
a certain amount of get-up. So far
as this “opportunity” is concerned, it
may become a two-minute opportu-
nity and they may say, ‘“We have
given an opportunity of showing
orally why the order should not be
made and so the provision under this
section has been duly complied with”.
So, a certain amount of precision is
necessary.

Mr. Deputy-Speaker: These amend-
ments are before the Housc.

Shri Datar: 1 accept his amend-
ment.

Shri Easwara Iyer: A
arisen. .

Mr Deputy-Speaker: The hon.
Member ought to be satisfied that his
amendment has been accepted.

I will now put the Government
amendment No. 40 and Mr. Easwara
Iyer's amendment No €3 to the
House.

The question is.

Page 18, hne 30,—

for “commenced and completed”
substitute “commenced, or s
being carried on, or has been
completed”

The motion was adopted.
Mr. Deputy-Speaker:
Page 19, lineg 2 —

for “been given sn opportunity”
subdstitute—

“been given a reasomable oppor-
tunity”

The motion was adopted,

-
case has
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Mr. Doputy-Speaker: Ths gquestion
182

“That clause 30, as amended, stand
part of the Bill”™. )

The motion was adopted,

Clause 30, as amended, was added
to the Bill.

Clause 31.—(Power of Authority to
stop building operations).

Amendment made:
Page 19—
for clause 31, substitute—

“31. Power to stop buslding
operations.— (1) Where the erec-
tion of any building in any area
has been commenced in contra-
vention of the master plan  or
zonal development plan or with-
out the permission, approval or
sanction referred to in seclion 12
or 1n contravention of any con-
dition subject to which such per-
mission approval or sanction has
been  granted, but such erection
has not been complgted, the
Authority in relation to a deve-
lopment area and the local autho-
rity concerned or any officer or
authority thereof empowered or
authorised 1n this behalf, in rela-
tion to an a&rck other than a
development area, may, in addi-
tion to any prosccution that may
be instituted under this Act. make
an order requiring the building
operations in relation to such
erection to be discontinued on
and from the date of the service
of the order.

{(2) Where such building oper-
ations are not discontinued in
pursuance of the requisition
under sub-section (1), the Autho-
rity or, as the case may be, the
local authority concerned or the
officer or authority thereof autho-
rised or empowered as wafore-
said may require any police
officer to remove the person by
whom the erection of the build-
ing has been commenced and alt



3045 Detnt

hiz assistants and workmen from
the place of the building within
such time as may be specified in
the requisition and such police
officer shall comply with the
requisition accordingly.

(3) After a requisition under
sub-section (2) has been com-
plied with, the Authority or, as
the case may be, the local autho-
rity concerned or the officer or
authority thereof authorised or
empowered as aforesaid may,
depute by a written order a
police afficer or an officer or
employee of the Authority or
local authority concerned, to
watch the place in order to
ensure that the erection of the
building is not continued.

(4) Any person failing to com-
ply with an order under sub-
section (1) shall be punishable
with fine which may extend to
two hundred rupees for every
day during which the non-com-
pliance continucs after the ser-
vice of the order,

(5) No compensation shall be
claimable by any person for any
damage which he may sustain 1n
consequence of the discontinu-
ance of the erection of any
building.”

—([Shri Datar)

Mr. Deputy-Speaker: The question
ts:

“That clause 3}, as amended.
stand part of the Bill".

The motion was adopted,

Clause 31. as amended, was added to
the Bill.
Clause 82 was added to the Bill.
Clause 33— (Fines snhen realised to
be paid to Authority )
Amendment made:
Page 20, line 7, after "Authority”
add—

“or, as the case may be, the
Jocal authority concerned”
—{[Skri Datar]
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‘ Mr. Deputy-Speaker: The question
is:

“That clause 33, as amended,
stand part of the Bill".

The motion was adopted.

Clause 33 as amended, wes added to
the Bill.

IClause 84.— (Composition of offen-

ces).

Amendment made:

Page 20, line 8, for “any person
authorised by 1t” substitute “as
the case may be, the local autho-
rity concerned oOr any person
authorised by the Authority or
such local authority”.

—[Shri Datar}
Mr. Deputy-Speaker: The question

is:

*Tha: clause 34, as amended,
stand part of the Bill".

The motion was adopted.

Clause 34. as amended, was added to
the B:ll

Mr. Deputy-Speaker: The question

18:

“That clauses 35 to 48, both in-
clusive, stand part of the Bill”.

The motion was adopted.

Clause 35 to 48, both inclusive,
were added to the Bill
Clanse 49— (Sanction of prosecution)
Amendment made:
Page 28, line 12—
for ‘“any officer authorised by the:
Authority”™ substitute—

“as the case may be, the local
authority concerned or any officer
authorised by the Authority or
such local authority™.

~—[Shri Datur)
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Mr. Deputy-Speaker: The question

15

“Thet clause 48, as amended, do
stt{t_d part of the Bill".

The motion was adopted.

Clause 49, as amended, was added to
the Bill.

Clause 49, as amended, was added to
the Bill.

Clause 1.—(Short title, extent and
commencement).

Shri Braj Raj Singh: [ beg to move:
Page 1,—
after line 8, add—

“(4) It shall remain m force for
a period of five years.”

IR WENET W faw ¥ m @
HOg Tg WA qZITT A AT AR 4T
g fear w1 frag faa fae gafem
AT 91 @ @ fr gfafara sroraA
W I IWEF 9 A FTW g,
vafead gu wadHe ¥ 976 # TH ®W
¥ FTGEE IZ FH AT L A8 TEATHE
arqifedY F1 @rt Fw A OF ary
2 & 9 wWHTHZ 3§ ¥4 4%
wedt g fr faw 4 a7 mEen w1 @)
g fr ag % va a9 a7 fad g
57w & ford g 7 amwA g 5 5w
T & AT g &1 A 2 g
PQEEYETH T ATANT | YA TE TTEIH 0
N foqr arm 2 v @1 Aw g fE Ay
fHx o & A = @ ol
i ard, ¥ feg o w1 o rEF
ot §F wfy g a1 ag *g faav ag fr
wa Nt oft ofcfeafom & fs =
Hagdz gy o @1 |7 fra
AT WA f fe yEw dyaese
sty T AN g wAr § oAy
G ¥ f& giren Y o w1 W gy
for xawt eqrdY s T wifgd 1 ar W
am ¥ TR * fan oy Aetww ¥ |
far b
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qi% AT™ %7 ¥ Q6T B § o
Ty wTg &t & R ¥ faelt wr fere
H g wwar § o gfafags sroiaw
w Y IE Ay aw woral @ wrdT fe
ag fawra &7 g0 &T €% | UK
w9 faww w1 w1 v Ay
IART FTORGT  FT I )
argT & fe e fagrx g ame e
&t g w3 T 3N Eew w1 fm
w9
Mr. Deputy-Speaker: The amend-
ment 1s before the House.

Shri Datar: May 1 invite the atten-
tion ©f the hon. Member to clause 59?

In clause 59 it is stated:

“Where the Central Govern-
ment 15 satisfied that the purposes
for which the Authonty was
established under this Act have
been substantially achieved so as
to render the continued existence
of the Authority in the opinion of
the Central Government unneces-
sary, that Government may by
notification 1n the Official Garette
declare that the Authority shall
be dissolved with effect from such
date as may be specified in the
notification; and the Authority
shall be deemed to be dissolved
accordingly ”

The object of the Gnvex:nment is to
finish thas work as early as possible.
If. for example, we accept the figure
of five years only for this purpose,
difficultres might anse. But 1 would
assure the hon Members that Gov-
ernment are anxiocus to complete the
development work as early as pos-
sible

Mr. Deputy-Speaker: 1 shall now
put Amendment No. 1 to the vote of
the House The question is?

Page 1,

after line 8, add—

“(4) 1t shall remain in force for

a period of five years.”

The motion was negatived.

The amendment was put und nege-~
tived.
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Mr. Deputy-Speaker: The guestion
-
‘“Ihat clause 1 do stand part of
the Bill".
The motion was adopted.
Clause 1 was added to the Bill

The Enacting Formula and the Title
were added to the Bill

Shrl Datar: I move:

“That the Bill, as amended, be
passed”.
Mr. Depuaty-Speaker: Motion moved:
‘“That the Bill, as amended, be
passed.”
8hri Naushir Bharucha (East Khan-
desh): May I say a few words?

Mr. Deputy-Speaker: I would have
no objection. Mr. Bharucha had writ-
ten to me that he wanted to speak in
the first reading but he couldn’t get
time. But he will realize that we have
placed a time-limit.

8hri C. K. Nair: I may be permitted
t0 say a few words.

Mr. Deputy-Speaker: If I am not
permitting Mr. Bharucha, who had
made his request in the first instance,
is it expected that I will make a
departure in this case?

Shri C. K. Nair: I am one of the
people who have been affected by this
Bill. I come from Delh: and I repre-
sent the people of Delhi here. I have
not spoken either in the general dis-
cussion or during discussion of the
clauses,

Mr. Deputy-Speaker: That is exact-
ly the complaint of Mr. Bharucha also.
We have aiready exceeded the time by
33 minutes now.

Shri Braj Raj Singh: Only 25
minutes. Five minutes may be given.

Mr. Deputy-Speaker: If both of
them can speak within five minutes, I
lnve.noobjoction.

st wo wo wrax (g 7 farey)
ey wWEE, qw ® fad @ faw &
faafiadr & Y wr¥f g7 & aTAA S FET

wgw ) ge gl fe faw e
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OyaHE e dre 3aF wng fro ¥ro Yo
o ¥ Tl ¥} feolt & firery &
s firay ot 3@ swre ¥ oy Fdwale
it oy wwdr oY oY vewY v
§ dxre g o o ww i qU
¥} fis g daawiz arafEd o
wo|y wIR T W gAY |

% Wk wgd § fF qiw are ax
Y W § arr wfgd 1 F e
Efrwr iy am dfagemqu
g oY gR N awER | qg € g
wifsr fag a@ ¥ ol T
v g § g aga § wearaaw &
gh 3ol a5 ¢ Frag s Six &
& W 9v aw f§ fafrdy oy

WG AT A AL

70w ¥ ag s @ f e
gwry g fafe 4 g I WY wiEe
foar & 1 og =0 fafaedy 4 @ Ao
qto To *Y & fFar qr | I
aga @ s freen 0 & are
g 5 feeft & eq9mic & wredy &
Y EQ S &1 qww a @,
¥ g = T @ WR
gar g a1 g A e Ew v
9T § FHAR § A% § | 9o dar
gy gar g1 facxw wwgw @Y E6T
wafag 78 v ¥ anT g ¢
W fwm fafaey & nmA & @
Ejc

g §U gz ag ¢ e oA
faeelt @zx & ¥aoWiE & @ €
TR AT QRTE | TR AT &) Tg A

&1 fgd « ug at e faeelt & Fqa9e
& forz ¥ fad orr ¥ fag ey WY
xrAT wifgd ¢+ foag 9w & e WY
figet € wiz wiz s fear wdwr
T were [ W N fgeEi | wiw
iz wy taey fear o« W AR
& ez § oF e W ¥ %
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[wt wo we wrwy])
WA AT AT W F Fww F QR
¥ wrw R @A

8 WEEN & W19 4 ST T
¢ fw faeelt & oY femdrm gu § fowy
Wi} 9 HwTTY 4R U & wwws
T, AT & W SO F )
fraalt, gt WX wEAT FOTER
& @ W W SN ¥ AW Wy
¢+ i feer & e w0 I
wafad) 9T o A% I Y7 el
wt & 1 xafaw v ag Fa fEe
e rramt BT agx  fdfafae
o wifgg + W I afeww &
Yo WTW W ATRX § W4 & TA%T WG
O Tt Av s Ffafade far
A € T AT AT TR
fafefagz fear | & ¥ g arefaat
W o ffefadz feqr @@ 1 3adt
T wafaat ®va s of@r #®
fafafTiz e am gafog 74
og TT&ETE ¢ (% T A arafEd)
& wraga uw [fafaema & fendaz
wan gav wifgg famw sge w1 &AW
fegys Y 71 AR AT A g@ |
g o a @ IW; SreET §
N few wF of@e 7 ferasm @t
@ & I RO § 97 R gy
# a1 saw fag us fRfafrzmw
feadde g AT gAr 2 Wk A
% ffafaz fsmrarwr &1 o ag
Wewagn NN S s
gr@ gfzdt # @I 9 g # TN
7 g frar aw 38 N AT AM
AW EFT 1 A A & T
wem fe 3% flfafazas w
g 9Egx gH g9 W A wf
wrfis & & wo gy § g
Wl § W A% Wi W

3

3

¥
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g o Iufe & e F quar gw
g |

Shri Naushir Bharseha: 8ir, my
reason for speaking at the fag end
of this Bill is only this. 1 know
from experience of municipal sdmi-
nistration which I have for 19 years,
that a scheme like this will not work.
So many people have stated that there
was no need for a duplicate autho-
rity. It is not merely & duplicate
authority. The Delhi Development
Bill creates an over-riding authority
over the Corporation. That is the
point which has got to be bomne in
mind. For instance, the Delhi Deve-
lopment Authority will frame the
master plan, they will make the zonal
development plan. What is the
position of the Corporation? The
Corporation is subordinate to it. The
Corporation can only be consulted
and the Delhi Development Authority
will foist its choice regardless of the
Corporation’s difficulties. It is not
merely a question of creating two
authorittes with co-ordinate powers;
it 1s a question of superimposing the
Delhi Dcvelopment Authority on the
Corporation. The Corporation can
only be consulted Even when it is
a question of declaring a particular
development area, the Corporation is
only to be consulted.

The Delhi Development Authority
does not merely have a weightage in
favour of nom:nation. It has weight-
age in favour of officers. i doubt
how it will be possible for any officer
to stand up against the Home Depart-
ment and say that you B8are wrong.
That can only be done by elected
members of the Corporation who
can stand up to the Government and
fight, as we in the Bombay Municipal
Corporation fought with the Bom-
bay Government on several occasions
and took them to the Court also. I
doubt whether the per<onnel of this
Delhi Development Authority will be
capable of doing that  These are
paid officers of the Government.
How can they stand up to the Gov-
ernment? 1 submit that it is going
to create & lot of friction.
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A point 1o be noticed is also this.
What are the subjects that would go
to the Delhi Development Authority?
The Joint Committee has also added
water supply; there is also electricity,
sewage disposal, provision of recrea-
tion grounds, prescribing the set-back
Iines and streets, There is bound
to be conflict from that point of view
between the Corporation and the
Development Authority and also in
the matter of administration, in the
matter of execution, at every stage.
I doubt when the correspondence
between the two and the co-ordina-
tion between the two will finish and
when the real work will be started.
I repeat that from our experience of
the Bombay Municipal Corporation,
we have found that it is no use hav-
ing two Authorities. You create
conflict and you create so much of
over-lapping and so much of friction
The work will not be done. There-
fore, the amendment suggested by
my hon. friend Shri Braj Raj Singh
that the Authority should be termi-
nated within filve years, is good. But
1 say you terminate it as soon as
they formulated the plan and devise
the zone: and hand over everything
to the Corporation and finish this
Delhi Development Authority at the
earliest possible moment.

Shri Braj Raj Singh:
one minute, Sir?

Mr. Deputy-Speaker: Let it go
through, The guestion is:

“That the Bill, as amended be
passed.”

The motion was adopted

Mzy 1 have

UNION DUTIES OF EXCISE (DIS-
TRIBUTION) BILL AND

ESTATE DUTY AND TAX ON RAIL-
WAY PASSENGER FARES
(DISTRIBUTION) BILL

The Minister of Finance (Shrei T. T.
Krishnamachari): Mr, Deputy-Speak-
er, S8ir, may I move the two Bills
together?

Mr. Deputy-Speaker: Yes. Both are
to be discuased together, 1 suppaee.
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8hri T. T. Krishnamachari: They
are related and may be discussed
together.

Mr. Deputy-Speaker: He may move
it and I will put it to the House.

Shri T. T Krishnamachari: Mr.
Deputy-Speaker: I beg to move:

“That the Bill to provide for
the distribution of a part of the
net proceeds of certain TUnion
duties of excise among the States,
be taken inte consideration.”

I also move:

‘“That the Bill to provide for
the distribution of the net pro-
ceeds of the estate duty and the
tax of railway passenger fares
among the States, be taken into
consideration.”

Shri Naushir Bharucha (East Khan-
desh): May I know on a preliminary
issue with regard to the Union Duties
of Excise (Distribution) Bill, why is
it that the recommendation of the
President is not attached with the
Bin?

Shri T. T. Krishnamachari: 1 re-
member having sent it to the
President.

Mr. Deputy-Speaker: It has been
obtained. It could not be printed
with the Bill. But, subsequently it
has been added to the Bill.

*The President has. in pursu-
ance of clauses (1) and (3) of
article 117 and clause (i) of arti-
cle 274 .of the Consutution of
India. recommended to Lok Sabha
the introduction and considera-
tion of the Bill"”

Shri Naushir Bharacha: It was not
communicated.

Shri Rane (Buldana): It has been
circulated.

Shri Naushir Bharucha: It has
not been circulated. At least,.I have
not got it

Shri T. T. Krishnamachari: I am
sorry. Actually I do recollect hav-
ing sent the Bill to the President for
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authorisation. 1 am very sorry if
we have failed to circulate it.

The first Bill seeks to implement the
recommendations of the Second Fin-
ance Commission. But, before 1 pro-
ceed to explain the contents of the
Bill, the House would, perhaps, lke
to have a short account of the over-
all recommendations of the Commis-
sion.

The House will recgll that on the
14th of last month, I placed on the
Table a copy of the report of the
Commission and & memorandum
explaining the action proposed to be
taken on the recommendations of the
Commission. The Commission’s
recammendations fall into two cate-
gories. The first involves the sharing
of revenues under income-tax, and
Union duties of excise between the
Centire and the States which is also
one of the methods of sharing reve-
nues. The subsequent distribution
of the share of revenues assigned to
the States among them 15 a matter
with which the Union is not directly
concerned, The second category
involves the distribution amongst the
States of the revenues under certain
heads which for purposes of con-
venience and for securing uniformity
of taxation, are levied and collected
by the Centre, but the entire pro-
ceeds. except the negligible amount
attributable to Union territories, are
assigned to the States and distributed
amongst them in accordance with the
princinles to be formulated by the
law of Parliament. In this category,
the Centre is not financially concern-
ed and the distribution among the
States is a matter entirely between
the States,

T shall first deal with the category
of recommendation in which the
Centre is directly interested. The
Commission have increased the share
of income tax assigned to the States
from 55 per cent that was obtaining
hitherto, to 80 per cent. They bave
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also recommended grants in aid to
eleven out of the 14 States of the
Union involving an annual payment
of the order of Rs. 40 crores against
grants of the order of Rs. 16 crores
that was made to them in the past.
These recommendations have to be
implemented by Presidential Order
and this Order is being issued Sepa-
rately.

The Commission have also recom-
mended that the existing arrange-
ment under which 40 per cent of the
net proceeds of the excise duties on
matches, tobacco and vegetable pro-
ducts are distribufed amongst the
States be replaced by an arrangement
under which 25 per cent of the net
proceeds of the duties on these three
commodities as well as on sugar, tea,
coffee, paper and vegetable nomn-
assential oils be distributed amongst
the States. Although the percentage
share of the States has been reduced,
the increase in the number of duties
to be shared has resulted in the devo-
lution of a larger sum of revenue to
the States. At the existing level of
taxation, 1 reckon that the additional
sum transferred to the States by this
methoed will be of the order of
Rs 7 crores. The States’ share is
now distributed amongst them in the
ratio of the population The Finance
Commission have subsequently adher-
ed to the same basis Under their
recommendation, 80 per cent will be

. distributed on the basis of population

with certain minor adjustments made
out of the balance of 10 per cent.
The Bil! which T am proposing to the
House for its acceptance seecks to
implement the recommendations in
this behalf.

The second category of recom-
mendations deal with the distribution
among the State of net proceeds of
the estate duty on property other
then agricultural land and the recent-
ly imposed tax on railway peassenger
fares. A Bill embodying the prinei-
ples of distribution recommended by
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the Commission and accepted by the
Government is on the Order Paper
today, which as I said, I have moved
today, and I shall briefly explain
the provisions of that Bill also.

As I have mentioned earlier, Gov-
ernment have accepted the recom-
mendations of the Commission 1in
regard to the transfer of these
resources.

There 1s one aspect of thewr recom-
mendation m respect of the debts due
by the States to the Centre on which
1 think further consideration will be
both necessary and desirable. This
relates to consolidation of all exist-
ing loan liabilities of States Govern-
ments into two loans, one repayable
at the expiry of 15 years, and the
other repayable at the expiry of 30
years from the 1st April, 1957 It
will be nece.sary  to examune this
proposal 1n grecater detail The pro-
posal might have considerable reac-
tions on the Centre's flnancial posi-
tion during the next 15 to 30 years
It might seriously jeopardise the
Centre’s ability to flnance the States
in respect of capital needs during the
immediate future and materially
affect the course of the Second Plan,
and perhaps the Third Plan as
well.

There 1s also the special problem of
settling the terms of repayment of
the loans given to the States against
their collections of small savings
which have, as the House knows, a
shorter maturity, 1 propose to go
into the whole matter fully in the
coming months, and I expect to be
able to place before Parliament Gov-
ernment’s final proposals in regard
to this aspect of the recommendations
of the Finance Commission during the
Budget Session.

1 know that there is a feeling in
certain quarters that the recommend-
ations of. the Commission have not
done adequate justice to one State
or to the other. In dealing with a
matter like thiz, we have, 1 venture
to think, to lock at the picture as
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a whole, and not consider individual
recommendations. 1 am sure that a
perusal of the Commission’s report
would convince all reasonable people
of the pams that the Commission
have taken to make on an objective
assessment of the neceds of the States
and the Centre, and in distributing
the shares of the Central revenues
and grant-in-aid among the States, to
hold the scales even between the
state

Once cither the Central Govern-
ment or Parhament starts modifying
the basic recommendations of the
Commuission, there will be no end to
this process, as there are, in effect,
15 parties involved, apart from Mem-
bers of Parhament themselves, name-
ly the Centre and 14 States Also,
the Commission have drawn up their
scheme of assistance and devolution
as an integrated scheme, and a modi-
fication 1n one direction might involve
the rccasting of the entire scheme

The House will certainly realise that
the person that is most affected by
this transfer of rescurces from the
Centre to the States of the order of
about Rs. 52 crores on an average
year, and Rs 39 crores during 1957-
58, happens to be the unfortunate
person who 1s the Finance Minister,
but I felt very strongly that what-
ever may be the inconvenience, m a
matter hke this one has to accept the
recommendations of the Finance
Commission,—and this is the second
time, we are accepting the recom-
mendations of Finance Commission
in regard to distribution of revenues
—as 1t i3 completely impossible, as
1 have said before, for us in this
House or even a committee of this
House to be able to apportion per-
centages or even amounts as between
the various States and to hold the
scales. It has to be done by an
outside body with a quasi-judiciad
bent of mind. Therefore, for all
these reasons Government have
decided to accept the scheme In
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dealing with the Bills with which the
House is just now concerned, I would,
therefore, earnestly request hon.
Members to bear this fact in mind

I do realise when saying so that
there iz ample scope for difference of
opinion both in regard to the excise
duties to be shared snd to the per-
centages to be allotted to the States,
but any modification 1n this Bill, as I
have said before, would upset the
scheme of distmbution and would
also give, more or less, the death-
knell to a convention which we are
seeking to establish namely accept-
ing the recommendations of the Fin-
ance Commission in a matter which
i very delicate and which could not
be otherwise arranged

I hope the House will accept these
two Bills without modification

Mr. Depuly-Speaker: Motions
moved" =

“That the Rill to provide for
the distribution of a part of the
net proceeds of certain Union
duties of excise among the States,
be taken into con ideration,” and

‘“*That the Bill to provide for
the distribution of the net pro-
ceeds of the estate duty and the
tax on railway passenger fares
among the States, be taken into
consideration *

Both these motions are before the
House Because both are connect-
ed, I hope the House would l¥ke
%0 have a discussion on both together,
though the motions would be put
separately subsequently

There are four hours. May I know
what time we should allot to the
general discussion?®

Shri Bimal Ghose
Three and half hours,

Mr Deputy-Speaker: If that is
the desire, then 34 hours we can have
for general discussion.

(Barrackpore)
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I am getting some names, but it
will be realised that there will be
greater concern that hon. Members
from different States should be repre-
sented. Therefore, the hon. Mem-
bers who want to speak and the
parties also should take into consi-
deration that all Members from the
various parties should not come from

the same Siate.

Shri Bimal Ghose: One does not
know who is speaking for other
parties.

Mr Depaty-Speaker: But if there
is some consultation, that will be
much better because when I get
names from various parties of the
same States, I shall have to use my
discretion, and then the parties may
not feel satisfled That would be
the difficulty

Shri Punnoose (Ambalapuzha): Our
mmpression was these Bills were going
to be taken up separately

Mr. Deputy-Speaker: The tume
allotted was nlso together.

Shri Punnoose: We thought one by
ane they would be taken up

Mr Deputy-Speaker: Discussion
would be together The motions
would be put separately. and the
clauses would also be taken up sepa-
rately That 1s the usual course that
we adopt in such circumstances Shri
Mahanty

Shri Mabkanty (Dhenkanal) After
listening to the 1nitial remnarks of the

hon Finance Minister, 1 feel rather
hesitant as to whether I should
speak

Mr. Deputy-Speaker: Then he

should decide that first!

Shri Mahaaty:.. .because the hob.
Finance Mnister has warmned us that
such people who would not aocept
the basis of the Trecommendations of
the Finsance Commission are not ree~
sonable. It is my misfortune hat,



so8s  Union Dutles

according to the Finance Minister, I
have to be in the list of unreasonable
persons, but according to me, I main-
tain that the recommendations of the
Finance Commission are, to say the
leagt, most unreasonable.

Hitherto 40 per cent. of the Union
excizse duties on matches tobacco and
vegetable oil were being distributed
among the various States. Now, five
more commodities, viz., tea, coffee,
sugar, pepper and vegetable oil pro-
ducts, have been included in the list,
but the distributable percentage has
been lowered from, 40 to 25 per cent.
The shares of the States which will
accrue from this devolution have not
been quoted in absolute figures in
this Bill. It has merely been quoted
in percentages. If the absolute
figures had been given, we would
have been in a position to know if
the individual States are going to
benefit, and to what extent.

All the States had asked the Finance
Commis:ion for increasing the number
of commodities; the excise duties on
which could be made distributable,
and in the second place, they had also
azked for a bigger percentage, but the
Finance Conimassion has only includ-
ed five more 1tems, which has been
counterbalanced by reducing the per-
centage from 40 to 25.

All these demands of the State Gov-
ernment cannot be considered illegi-
timate, in view of the fact that in
1852-53 excise duty was levied only
on 13 commodities which yrclded a
net cut-turn of Rs B3 04 crores, while
in 1955-56 the number of com=indi-
ties has risen to 29 and 1 yield
has increased 2589 5% -crores.
Therefore, it 1 but fit and proper
that the State Governments should
demand a bigger share, particularly
in view of the fact that all the State
Governments todsy are committed to
expanding programmes and increased
expenditure on account of programmes
which ensure socin} justice
ud the socialiat pattern of society.
Theretore, I venture to submit that the
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demsand of the States for an increased
percentage of the distributable amount
of the Union excise duties was quite
legitimate. It is unfortunate that the
Finance Commission paid very scant
attention to this demand of the
States; the Government also have
accepted the recommendations of the
Finance Commission uncritically by
paying scant attention to that aspect
of the question. The increase in the
yvield owing to the increased number
of items on which excise duties are
levied, will by and large be negatived
and be neutralised by the decrease in
the percentage. Therefore, under-
developed States and small States like
Kerala, Assam or my State of Orissa,
have got every reason to feel dis-
appointed over the scheme of devolu-
tion which has been presented in this
Bil.

Now, 1t has to be remembered that
all the States had urged the increase
of the percentage from 40 to 50, We
would have hiked to know from the
Finance Minister why this has not
been conceded. Instead of treating
the sub ect in a cavalier fachion, he
should have told us, and he should
have convinced us as to  why the
Finance Cammuicsion did not consider
that matter with the attention that it
deserved and why Government had
accepted theiwr recommendations un-
critically

I now come to another aspect of
the question, namely the share of the
different States in the total distribu-
table revenue. Since the first Com-
mission, population has remained as
the scle criterion for distribution of
share among the States. The present
scheme of devolution, also has not
departed from that time-honoured
prunciple, from that time-honour-
red criterion, namely popula-
tion. It is Teally unfortunate that
the House was not provided with any
opportunity to have a debate on the
Finance Commission's report. Before
bringing forward this Bill, we should
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at least have been provided with an
opportunity for a debate on the Finan-
ee Commission’s recommendations.
But now, as time is limited, we can-
not go into all the aspects of the
question. Be that as it may, to hold
population as the sole criterion for
distribution of the distributable
amount of excise duties is an anti-
quated idea

With due respect, I may submat
thet population as the sole determi-
nant for determining the percentage
of devolution is an old antiquated
idea and has been rejected in federa-
tions like the USA, Canada and
Australia. Sir, there are States and
States. There are big States and
there are small States There are
agricultural States and therc are
industrial States There are States
with teeming and huge populations
like Uttar Pradesh and there are
States like Assam with very sparse
population. Therefore, one unit of
population i Assam cannot be equat-
ed with one unit of population in
Bombay. The reason is very obvious.
So, to hold population as the sole
determinant in a8 matter of this kind,
is, to say the least, 1s not only un-
scientific but mmpolitic too

On account of these reasons, natu-
raily, there is a great hiatus between
the economic condition of the people
in the agricultural States and in the
industrial States. Therefore, we had
expected that the Finance Commission
should have taken this fact into
consideration instead of taking popu-
lation as the sole criterion. It is un-
fortunate that the Finance Commission
has consistently refused to substitute
the old antiquated concept of popula-
tion by socialism and the demands of
social justice.

it has to be borne in mind todsy
that the various State Governments
have been reduced to the status of
biosted district boards. Every day,
the Qovernment  of India, in this
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House and in the other House, have
been forging new pleces of legislation
which are absolutely robbing the
States of all semblance of autonomy
that was conferred upon them or was
suppesed to have been conferred om
them.

Pandit X. C. Sharma (Hapur): The
hon. Member is a party to all that,

Shri Mahanty: I am not complain-
ing. This House has the right to do
so. I do not question that right. I
do not question the right of the Gov-
ernment of India to reduce the States
to the position of bloated district
boards. But, as Gandhi;i had said,
every right has its accompanying
dutics. My only humble submission
to Government is that they must
come forward to fulfil their part of
the duty. It cannot be just an one-
way traffic.

What do we find now? We find
that the State Governments are res-
trained in various ways 1n rasing
their own finances, I can well anti-
cipate the answer of the ¥Fmance
Minister. He would come forward
and say that the State Governments
had failed to raise the amount which
was expected of them during the First
Five Year Plan period. But 1 main-
tain that, if the Umion Government
had not come in the way of the State
Governments i rasing their own
financial resources, then probably there
would have been no occasion for this
submission today in this House.

1 shall give one or two instances
to show how the Unjon Government
have come in the way of the State
Governments raising their own finan-
ces. I can only speak in relation to
my State. You know, Sir, that Orissa
is a State with rich mineral deposits.
It is open to the State Government
to control the rates of royalty aver
its own mining leases, but the State
Government cannot do thst now,
because the Government of India are
there, and they have thelir own legis-
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iation regulating the rate of royalty
on these mining leases. The State
Government have been complaining
about this, and, in fact, they had
complained before the Finance Com-
migeion that had they been given an
opportunity to determine their own
rates of royalty, then probably the
vield from that item of revenue would
have been much more than what they
are getting now.

‘Then, take the question of prohibi-
tion. I concede the point that prohi-
bition is one of the Directive Princi-
ples of State Policy in the Constitu-~
tion, in the same way as the other
Directive Principles, such as providing
free primary education, providing
every man with employment and so
on and so forth. Government have
not implemented any of  these re-
commendations in the Directive prin-
ciples of State pohicy. There 1s also
the very salutary principle of the sepa-
ration of the executive from the
judiciary. That also has not been
heeded to. Yet, because prohibition
was there 1n the Directive Principles,
a certain set of moralists took it into
their heads that there must be pro-
hibition only on paper, éven though
wine and liquour may flow hke water
in the streets, even in cities like
Bombay. Be that as it may, when
the States Government of Orissa.
wanted to relax prohibition,
thee Government of India, or rather
not the Government of India but the
Congress High Command came in
their way, and a directive was issued
from the Congress High Command,
saying ‘You should not relent pro-
hibition, however stupidly it may
have been functioning in your State'.
The result is that we have been
losing to the extent of millions of
rupees on this account. It may be so
with reapect to other States also, but
I can speak only for my State. 1
have not got the precise figure in
regard to my State, and, therefore, I
would not quote any figure, but it
must be 3 few milllons of rupees.
These millions are not going into the
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Government coffers, as it should have
been, but it is going to the illicit
distillers, to the boot-leggers and to
the most undesirable kind of persons
who are thriving on prohijbition,

Shri Surendranath Dwivedy (Ken-
drapara): Encouragement to village
industry.

Shri Mabanty: If the State Gov-
ernments had their own unfetered
right according to the Constitution to
raise their own finances, not by
direct taxation alore but also by in-
direct taxation and by other methods,
then probably our grievances here
would not have been of any avail.
But in the absence of it, when the
Union Government like an old stupid
mother-in-law is trying to teach the
daughter-in-law, is trying to poke
its nose into the affairs of every
State at every moment and is trying
to teach it from morality to politics,
it is only fit and proper that this
Government should also undertake
this responsibility of financing their
needs fairly and squarely. There can
be no escape from it.

Mr. Deputy.Speaker: If the mother-
in-law is behaving like that, then the
daughter-in-law should be alive to it
and not strangers. (Interruptions).

Shri Mahanty: I quite concede that
the Finance Commission was consti-
tuted by persons of a quasi-judicial
frame of mind, as the hon. Finance
Minister said. I quite concede that
they were a body of experts. But
unfertunately the body of experts
always operate in a vacuum. Once a
laundress asked the great mathema-
tician, Dr. Newton, what was three
times seven. Dr. Newton calculated
the sum for five minutes by logarith-
matics and then gave the answer ag
21.

That is how our experts function.
An expert is one who thinks with a
one-track mind, one who operates
and thinks in a vacuum. 1 quite
concede that they were a body
experts. But they bave not akm

R
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into consideration the changing times.
They have not taken into considera-
tion the needs and demands of the
States.

The other day, the hon. Finance
Minister in a speech said that our
First and Second Five Year Plans had
disappointed® the entire middle class.
The middle class today feels that it
has all along been ignored; to them,
this has been a promise belied.

Therefore, we had expected that the
Finance Commission would have taken
into consideration all these factors
before deciding on this scheme of
devolution. I was submitting a little
while ago, that population could not
be taken as a valid criterion for de-
termining the percentage of share.
But so far as the Union Duties of
Fxcise (Distribution) Bill is con-
cerned, the Finance Commission has
taken population as the sole criterion.
As I was submitting, that cannot be
the sole criterion. There are other
important considerations too. In that
connection, I had stated that a unit
of population in Orissa could not be
equated with a unit of population in
Bombay or Punjab.

I will give certain figures. Expen-
diture on social services in Orissa in
1955 including education and public
health and the rest is 3'4 whereas in
Bombay the figure is 7°1. In West
Bengal, it is 7°3. While we do not
grudge the good fortune of the popu-
lation in Bombay or West Bengal,
we certainly resent our misfortune of
having a per capita expenditure on
social services of 3'4. I ask the
collective conscience of this House,
the collective organised conscience of
the Government that is committed to
the socialist pattern of society: is it
socialism? Twenty years hence, God
willing, there will be socialism in this
country when everybody will have
equal status. But consider what hiatus
will be there between the average
man in Bombay with a per capita ex-
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penditure on social services of 7°1 and
a man in Orissa with d per capita ex-
penditure on social services of 3'4.
Therefore, the Finance Commission
should have had a different concept
concerning population.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Mahanty: Another five minutes.
There are two Bills. The principles
of the two Bills are as different as
cheese is from chalk. I am conclud-
ing my observations on this Bill
Then I will come to the other Bill.

Mr. Deputy-Speaker: That is all
right. But the overall limit placed is
3% hours and all States would like to
be represented. The hon. Member
has already taken 20 minutes. I do
not want to interrupt him. But he
could very well realise what others
would feel. The last speakers are
alwavs ~omplaining that they have not
as much time as the first speakers.

Shri Mahanty: I will co-operate
with you and conclude in five minutes.

Therefore, I will sum up by only
citing the points. I had, expected that
some correctives would have been
applied in favour of these under-
developed States-——which the Bill has
nof.

The criterion should have been
not where the duties are raised but
where they are needed. This would
have been a correct approach to the
scheme of distribution. I only submit
that the Government should bear this
in mind at least when the guestion
of grants-in-aid comes, so that such
States would get a greater amount
on that account from the Government
of India.

I have got another question to ask.
The Finance Minister has said that
90 per cent of the distributable re-
venue will be distributed among the
States on the basis of population and
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the rest 10 per cent will be reserved
for adjustments. We would like to
have a clear idez of what he means
by adjustments. What is the scheme
of adjustments and how is he going to
have it?

Now, I come to the Estate Duty and
Tax on Railway Passenger Fares
{Distribution) Bill. This is most in-
equitous in its principles. The cri-
serion laid dowm for fares distribu-
tion is the railway route mileage. But
the fact has to be borne in mind that
the extent of railway route milecage
ts merely adventitious; it is merely an
secident of history that there are
SBtates like UP. and West  Bengal
which have got greater route milecage
than States like Orissa or Kerala.

Shri Shree Narayan Das (Dar-
bhanga): Accident of geography also.

Shri Mahanty: There are two
unfortunate States in the Indian
Union. One is Orissa and the other
i¢ Kerala which are not hindered by
any geographical factors but where
the route mileage is the least in India.
In Orissa, it is 838 miles and in
Kerala, it is 467. On that basis, you
will find that Orissa has been given
178 per cent. and Kerala, 1'81 per
cent.,, whereas UP. has got 18.76 per
cent. and Bombay 16-28 per cent.
The fact has to be borne in mind that
these two fortunate States are served
by a network of railways while we
are clamouring for new railways.
The Government say to us, that there
is no money, no finance , for new
Railways in our States, but there is
mo paucity of funds, for electrification
of railways in U.P. and Bombay. Con-
sider the inequity of thiz approach.

States which are clamouring for rail-

ways are told that there is no finance
and available resources, but resources
are available for electrifying the rail-
ways in U.P, West Bengal and Bom-
bay. I do not grudge them, nor do
J envy them, but this fact has to be
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I have not much time. So 1 will
only mention the last point. The Fin-
ance Commission has stated in its
Report that some States have incur-
red heavy loans. I would like %o
request the hon. Deputy Minister to
condescend to listen to me instead of .
indulging in private gossips. I expect
a reply from him.

Mr. Deputy-Speaker: The hon.
Minister is expected to listen and
reply . . . Sometimes some Ministers
are equipped with such sense that
they can talk and also listen! The
Finance Commission in its report at
page 37 have stated that they have
not considered, the financial condition
of such States which have incurred
heavy loans from the Government of
India. I invite your attention to
para 85 of their report. They said
that they would have ordinarily done
s0, meaning thereby making provisien
for payment of interest charges to
the Union Government The report
says:

“But this was not necessary
because we have not included in
the income available to States the
receipts from the new tax on rail-
way fares which, we expect, will
meet the interest charges.”

I will conclude by saying that the
Government of Orissa had incurred a
loan of Rs. 74366 lakhs beiween
15-8-1947 and 31-3-1957. The Bom-
bay Government had incurred a loan
of only Rs. 5950-31 lakhs. Therefore,
the interest charges devolving on
Orissa are much higher than that of
Bombay. The Finance Commission
had recommended that they were
making no specific provision for that
because they considered that the
additional revenue that would accrue
to the States on account of this share
would go to meet such charges. I
would only expect from the ha.
Minister of Finance in the course of
his reply, if he condescends to do sa,
to say how then Bombay could be
entitled to a bigger share than that
of Orissa.
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Mr. Deputy-Speaker: Mr. Punnoose.

Shri Punnoose: Sir, I must express
myselt strongly against these two
Bills.

Mr. Deputy-Spesker: I looked this
side first; nobody stood up. When I
have called him, 1 find hon. Members
getting  up. I have called him

already.

Sbri Punnoose: I must express
myself strongly against these two
Bills coming out of the recommend-
ations of the Finance Commission.
When the recommendations of the
First Finance Commission were diss
cussed in this House, so many com-
plaints weore voiced from all the sides
of the House that the smaller States
were left in the lurch, that the States
with the greatest number of prob-
lems were not cared for, and so on.
It was hoped that the Second Finance
Commission would do justice. But
the recommendations of the Second
Commission did not by and large take
into consideration the needs and
requirements of the States, their
peculiar financial position and their
problems.

With regard to Union Excise Duties,
they have increased it from three
commodities to eight commodities.
But & majority of the States wanted
almost all the commodities to be
brought under it. It was fair too on
the part of the States. While increas-
ing the number from 3 to 8, they have
reduced the percentage of the Qivi-
sible pool from 40 to 25. I do not
know why!

It would appear that the whole con-
cept of our finance is undergoing a
change. The Original idea was that
India had to function as & Federation
but in recent times, the trend, as has
been mentioned, has developed by
which the various States have become

somsthing to the Btates and ask them
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to function. I oppose this wvery
approach. If we have to function
effectively as a democracy, there
should be more and more power and
financial strength behind the various
States. It is the State Governments
that very often come directly in con-
tact with the people and look after
their needs. The tendency to cen-
tralise everything is growing every
day and the Centre is giving reluc-
tantly small shares to these various
States.

The various States had after all
certain financial background. The
present Kerala State—formerly Tra-
vancore-Cochin—had a certain finan-
cial background. As early as 1836,
land revenue formed part of the re-
venue in Travancore. They had this
basic tax on land. They had certain
other items just as the¢ income-tax or
customs and transport and other
things. There is a growing avenue of
taxation. Such avenucs have been
centralised and the static ones had
been left to the States with the result
that the financial position of Kerala
State has been very weak and
it could not undertake any develop-
mental programme with success. Our
State and many other backward States
demand a larger share of the Central
duties and other benefits for thesge
reasons but the Second Finance Com-
mission had glso not taken these into
consideration.

One glaring example is their re-
commendation with regard to the rail-
way passenger fares. They have said
that it should depend on the route
mileage How can it be a justifiable
criterion? They themselves agree that
ten States out of 14 have argued that
population should be the, if not the
only basis, at least one of principles
which should govern the division of
these fares. I do not say that popu-
lation should be the sole criterion as
has deen said by my other friend:
it cannot slways be the only critecion.
Nevertheless, it should be ane of the
major considerations because when
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we visualise a socialist and weltare
State, we have to think in terms of
the people and their requirements.
But they have completely left out
population without assigning reasons.
They say that the length of the rail-
way lines in a particular State can

be the basis. We have got some
Shri Damani (Jalore): How is it

that the Kerala Government’s Budget
is a surplus Budget?

Shri Warlor (Trichur): It is an
honest Budget.

Shri Puanooes: I know the difficulty
with regard to the surplus Budget.
I am prepared to meet that point.
But just now, I was talking about
something else : how the railway fares
had to be divided. That has nothing
to do with Kerala Budget or the
budget of any particular State.

Mr. Deputy-Speaker: The hon
Member had said that it is a poor
State and so it was pointed out that
it has a surplus budget

Shri Punnoose: It Tnay be so, but
there are many difficultiess. We are
never poor, but the only thing is that
we are faced with financial difficulties
and a number of other problems. In
that sense only 1 said that Kerala
has got its own difficulties.

With regard to railway lines, when
we sometimes argue before the Plan-
ning Commission that we want some
industries we are told: “How can you
have industriee when you have no
railway lines there?” When we say
that we want railway lines, we are told
that railway lines are given only to
feed industries, “you have no indus-
tries and therefore no railway lines”.
Kerala with its I3 million and odd
population has got only 467 miles of
mailway lines. Thit is an inequity
which has been perpetuated, started
by the British and continued after we
got our freedom. Several times it has
been demanded in this House that
Kerala be given some more railway
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lines; but every time that demand has
been rejected.

And, in 1957 we are told that
because we have got a smaller length
of railway line we should get a very
poor share of the railway fares. This
is unjust, this is something which goes
against the very interests of our
peaple. In the long run, this type of
policy by the Central Government and
these recommendations if accepted
and continued like this by the
Central Government will go against
the interests of the whole of India.
When there is some parochiai tenden-
cy, when some people talk about
North Indian imperialism, people get
angry about it. People are sometimes
called mad, but people are likely to
go mad if there is not sufficient
sanity at the Centre to see that there
is all round development of India, to
see that smaller units are looked
after, to see that weaker units are
looked after and that there is fair-
ness and justice.

I, therefore, appeal to the Finance
Minister, who is likely not to forget
the problem there in the South, to take
these things into consideration and to
give a better deal to the smaller,
poorer and weaker parts of the coun-
try.

Shri Viswanatha Reddy (Rajampet):
Mr. Deputy-Speaker, Sir, the Finance
Commission has given due weight to
the demands of all the State Gov-
ernments that the divisible pool of
various Union taxes should be in-
creased on the one hand, and, on the
other, the method of division of this
divisible pool should bé mainly on the
basis of the population. 1 was rather
disappointed to hear my hon. friend,
Shri Mahanty say that population
should not be the basis of division
from this divisible base.

8hri Mahanty: I said that it should
not ba the only basis.

Shri Viswanatha Reddy: Your sub-
misgion was that it should not be even
the main basis
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Shri Mahanty: I said that it should
not be the only important basis.

Shri Viawanatha Reddy: Coming
as he does, from a backward State, 1
thought a division on the basis of
population. . ..

Mr. Deputy-Speaker: Is there any
forward State here? Whoever has
spoken has stated as coming from a
backward State.

Shri Viswanatha Reddy: There are
Bombay, West Bengal, Uttar Pradesh
and so on.

Shrt T. T. Krishpamachart: May I
just intervene, Sir? I was once in a
conference when they were speaking
about under-developed countries and
the representative of the most de-
veloped country that 1s, the United
Kingdom, said that he came from an
under-developed country So it
seems to me to be quite popular for
everybody to say so.

Shri Punnoose: Was it the Finance
Minister who said like that?

Mr. Deputy-Speaker: Particularly,
when finances are to be distributed

Shri Viswanatha Reddy: I was say-
ing under-developed or backward in
the sense of being industrially under-
developed and the per captta income
being lesser than other States. It 1s
well admitted that Orissa and Andhra
are among the under-developed
States It would be an advantage ‘o
both the States if this divisible pool is
to be divided on the basis of popu-
lation. The demand of the Orissa
Government also, as I see from the
remarks found in the report of the
Finance Commission, has been that
this should be on the basis of popula-
tion—90 per cent on the basis of
populstion and 10 per cent only on
certain other criteria

Shri Mahasty: He is leaving out
the other recommendation that
weightage should be given to Sche-
duled Castes and Scheduled Tribes.

Mr. Deputy-Speaker: He will come
to that also.
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Shri Viswanatha Beddy: I thidl the
Scheduled Castes and Scheduled
Tribes also form.

Mr, Deputy-Speaker: The hon.
Member may proceed.

Shri Viswanatha Reddy: 1 was only
suggesting that division on the basis
of population has been a very bealthy
departure in this recommendation of
the Second Finance Commiasion froes
that of the First Finance Commission.
In fact, in one of the paget while
speaking about the division of income
tax, the Finance Commission has
stated that although they have recom-
mended the division of income tax on
the basis of 80 per cent. on the basis
of population and 10 per cent. other-
wise—or, 18 it 80 per cent and 20
per cent, 1 am not quite sure—this is
only a temporary arrangement and
the 1deal division should be complete-
ly cent per cent on the basis of popu-
lation Therefore, the submission
made by Shrn Mahanty on the ex-
traneous consideration of area, back-
ward class an-d all those things, have
been given due consideration by the
Finance Commussion, and they have
arrived at a very healthy conclusion
that this divisible pool should be en-
tirely on the basis of population.

I should have been very happy if
all the excree duties &nd all the taxes
divisible and accruable to the States
have 2all been undertaken on the bas:s
of population From a perusal of
these two Bills 1 find that in certain
cases the division has not taken place
merely on the basis of population. [
refer, for instance, to the railway
passenger fares distribution. This
distribution has taken place on the
basis of mileage of railways in each
State, giving certain weightage as
between the metre gauge and broad
gauge, and also as between certain
sectors where the traffic ia very
heavy.

As has been submitted by another
hon. Member, the building of railwey
lines in the past has taken place in
a very haphazard manner. The
clamour has been that more new rail-
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wayg have to de constructed in several
States. It bas not been possible
becguse of lack of resources and lack
of foreign exchange with the Gov-
ernment. That being so, the division
of this revenue accruable on the basis
of imposition of additiorral surcharge
on railway travel should be on the
‘basis of the mileage is & principle
which is very difficult t¢ understand.
This algo ought to have been merely
on the basis of population.

Now, I have to make one submis-
sion with regard to the distribution
of Estate Duty. As regards agricul-
tural property there is no Estate
Duty. With regard to other immov-
able property, from that divisible
pool the accrual of the division

to the States should be on
the basis of the location of this
immovable property. As we have

noticed in certain metropolitan cities
like Bombay, Calcutta and, probably,
even Madras, large properties are
locatied because of historical reasons,
because of certain conveniences like
ports, railway facilities, banking faci-
lities, and %0 on. These cities have
improved because of the location of
big 1industries on account of these
convenmences and facilities provided
in these cilies. The duty collected
from this property is to go only ¢to
these three  States, because it 1s
purely on the basis of the location of
the property.

With regard to movable property
the division is to take place on the
basis of population. Now, why should
it not have been possible for the
Finance Commission {o congider that
immovable property also should be
put on the same basis, and the duty
amount accruced from the collection
of the estate duty be divided merely
on the basis of population? That is
a point which I was not able to
understand.

With reference o duties on excise,
it has besn said already that without
exception all the State Governments
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demanded more than 40 per cent, as
a divisible pool of this excise duty.
Instead of scceding to their request,
the Finance Commission has only
increased the number of items from
which the divisible pool is to be
collected, and reduced the percentage
of the divizible pool that is sccruable
to the ‘State Governments.

Now, as has been pointed out by
Shri Mahanty, the items on which
excise duty is to be leviable were
increased from & mere nine to nearly
29 items this year. And the duty
collected is also of the order of
Rs. 259 crores. Out of this Rs. 259
crores, the devolution to the States is
only of about Rs. 7 crores. This is an
injustice which I cannot comprehend
The Finance Commission, although it
has given due considerstion for all
the demands of the State Govemn-
ments, has been able to recoacile
their mind to such a very mesagre
allotment from this excise duty.
That 1s a matter which should care-
fully be considered by this House. I
would very strongly urge that the
percentage should be increased for
the purpose of creating this divisible
pool of excise duties.

The hon. Finance Minister, while
moving thesc two Bills, has said that
it 13 very difficuit to disturb any of
these recommendations of the Finance
Commission, because they are all
inter-related; that either we accept
them in toto or we do not accept
them at all. He said that if you try
to disturb them then we shall be up
against very great difficulties 1
quite see the point. However, this
deficiency in the matter of distribu-
tion of the excise duties might per-
haps be made up with tie incredse
of amounts in the grants-in-aid that
are to be provided th another
Bill about which a reference has been
made by the Finance Minister. I hope
he would very sympathetically con-
sider 1t
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Shri T. T. Krishnamnoharl: Actu-
ally if the hon. Mamber thinks
that we have to increase the percen-
tage of distribution, then the
Rs. 39'25 crores which is given 1t
various States as grants-in-aid has
to be cut down. As a matter of fact,
Bombay, Uttar Pradesh and even
Madras would welcome it.

Shri Viswanatha Reddy: We are
not bound to cut it down. We can
keep this distribution as it is and
iIncrease the grants-in-aid.

Shri T. T. Krishnamachari: Where
is the money then?

Shri Viswanatha Reddy: That s
a different thing. I am only suggest-
ing that the grants.in-aid should be
increased.

Mr. Deputy-Speaker: It is for the
Finance Minister to find out the
money. It is for the Members to sug-
gest the solution.

Shri Viswanatha Reddy: While
speaking about these excise duties, I
would like to make another submus-
sion. The collection of all these duties
is done by the Central Government.
The Stales are also to some extent
beneficiaries of this collection. At no
stage do we see that the States are
agsociated even in the matter of col.
lection. It is quite possible that excise
duties are not collected so rigorously
unless the States are also associated
with it. I do not know how I could
suggest it and in what manner it
would be possible to associate the
administration of the State Govern-
ments also in the matter of coliection
of these excise duties But I
think it would be in the Iinter-
ests of the State Governments to see
that there is no iaxity in the coliection
of these duties, because they are the
beneficiaries. Therefore, increasing
associstion of the State administra-
tion in the matter of collection of ex.
tises would be a very healthy thing
to do. I hope some formula would be
found to see that such associstion is
obtained.
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In conclusion, I might say that al.
though there are a number of States
which are backward-——in the sense that
industrially they are backward—the
Finance Commission has done its job
pretty well, and it has been able to
get the appreciation of all : » State
Governments. After all, th:: had to
determine certain fundamer:a! prin-
ciples applicable to the whole of
India. It is quite possible that some
State, in the course of this determina-
tion of principles, or the wishes of
certain States, might have been ignor.
ed. Even 50, on the whole, the recom-
mendations of the Finance Commis-
sion in respect of thig distribution of
various sources of revenue have been
very fair. I have no hesitation in sub-
mitting that the House would readily
appreciate the provisions contained
in these two Bills and extend its
whole-hearted support to the two
Bills

Shri Bimal Ghose: 1 agree with my
hon. triend Shrm Mahanty that it
would have been of advantage il we
had a discussion on the report of the
Finance Commission as a whole
These two Bills merely give effect to
the recommendations of the Finance
Cemmission in their entirety and 1
can see the justification of the obser-
vation made by the Finance Minister
that if these recommedations were to
be interfered with, it might open the
floodgates of confusion and contro-
versy, and 1t would be difficult to
arrive at a bafls of distribution.
Nevertheless, certain observations
may be made on the distributions
recommended by the Finance Com-
mission, with a view particularly to
the fact that these observations have
a bearing on & asuggestion that I
should like to make to the Finance
Minister.

If you examine the recommendations
of the Finance Commission, you will
find that there i3 no serious prin-
ciple involved in these recommenda-
tions. And even H there is a certain
principle, it has been contradicted



SoBs tnion Duties

in the various recommendations, For
example, if you take the basis of
population and the argument advanc-
ed in favour of population for dis-
tribution of income-tax, certain
States had argued that it should be
the basis of collection, particularly,
Bombay and West Bengal. 1 am not
speaking in favour of my particular
State, I should like to tell my friend
Shri Punnoose that if there is a State
which has very difficult and varied
problems, it it West Bengal—much
mose than even Kerala. But that is a
problem sapart.

1 am saying that if you take the
basis suggested by the Finance Com-
mission, namely, population, for dis-
tribution of income-tax on the ground
that even business profits accrue from
sales made in various States all over
the country and that therefore col-
lection should not be the real basis,
then, when you come to the distri-
bution of estate duty, it is said that
property, where it is located, should
be the basis for immovable property.
I might argue that property is bought
by money made out of the business
profits which acerue from sales all
over the country. Therefore, if you
take that into consideration, if popu-
lation was a right basis for income-
tax distribution, then on that
ground, population should also
have been the right basis for distri-
bution in regard to estate duty. The
gquestion, when you examine this dis-
tribution, is this. The Finance Com-
misgion were not concerned really
with the number of excise duties
that were to be distributed or the
percentage as such. They appear to
me to have proceeded in this fashion
that & certain tota! had to be distri.
buted. They had come to the con-
clusion, let us say, that Ra. 100 crores
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much from other divisible profita or
grants-in-aid, and so on.

What is the justification of extend-
ing it from 3 to 8, when you take the
excise duties. What is the justifice-
tion of leaving out cloth which ac-
counts for the largest amount of ex-
cise duty? The Finance Commission
might have said that let one duty be
distributed, namely, cotton cloth and
only 40 per cent of that, because that
would have yielded about Rs. 28
crores. What the Finance Commis-
sion have done is this. The distri-
butable pool of excise duty on the
basis of coliections for 1957-88 would
have been about Rs. 24 crores. On
their revised allocation, it will be
about Rs. 28 crores. The excess
would be Rs. 5 crores. 1 do not think
it wiil be Rs. 7 crores, as the Finance
Minister suggested. They wanted it
shouid be only of the order of Rs. 30
crores. They could have as well
raised the 40 to about 50 and not
widened the range of excise dutles.
That would have also given the
same flgure. So, there is no sanctity
or valid reason for widening the
the excise duties. By widening,
the Finance Commission is not go~
ing to give a very large amount to
be distributed to the States. They
are only concerned with raising a
certain total amount which they had
thought would be necessary for dis-
tribution to the States.

Now, that brings us really to the
crux of the problem as to the work
of the Finance Commission, a diffi-
culty which they themselves have
experienced. My friend Mr. Mahanty
and many other friends have refer-
red to the difficulties of the States,
particularly of the States which are
under-developed. But that problem
is being taken into account by the
Planning Commission. The Planning
Commission ig distributing funds o
making commitments on behalf of
the Central Government for loans
and grants for raising the standards
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of the backward States. The Finance
Commission again comes into the
picture partially with the same
object in view, because if there is
any State which is in a bad position,
they examine it only from the reve-
nue point of view. They try to find
out how much money should be
given.

Therefore, they made certain obser-
vations which are very relevant. They
said that some anomalies inevitably
arise. The two Commissions—the
Planning Commission and the Finance

Commission—overlap. The Com-
mission says:
“It will be an advantage in

future if the period covered by
the recommendations of the Fin-
ance Commission coincides with
that of the Five Year Plan. Fur-
ther, it is desirable to eliminate
the necessity of making two
separate assessments of the needs
of the States.”

They go on further and observe that:

‘““The scope of the work of the
Finance Commission in assessing
the needs of the States
has become restricted as a
result of the setting up of the
Planning Commssion. For all
these reasons, it is for considera-
tion whether the time is not ripe
for a review of the Constitutional
provisions dealing with the finan~
cial relations between the Union
and the States.”

The fact of the matter is that once
the needs of the States have been as.
sessed by the Planning Commission,
it becomes anomalous if another
Commisaion comes along later on just
to do the same work. Therefore, I
should like to ask the Finance Minis.
ter as $0 whether the Government
are considering the necessity or the
desirability of promoting legislation
for altering the Constitutional pro-
visions relating to the establishroent
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and functioning of the Finance Com-
miasgion,

There has been a very material
change between the period in which
the two Commissions worked, name-
iy, the 1852 Commission and the 1§37
Commission. When the 1952 Commis-
sion was appointed, the Planning
Commission had not yet started
functioning. Now that the Planning
Commission has started functioning,
the work of the Finance Commission
has really in a very large measure be-
come redundant I believe 2 solution
of this kind may be considered by the
Government. There is first the Plan-
ning Cammission which will certainly
take into account the needs of the
various States. But in addition to the
Planning Commission, if you want to
have anything. we might try to borrow
the cxample of Australia, where only
the claimant States apply for special
assistance. The Planning Commisgion
will have first seen that the standards
are brought up to a certain common
Jevel as much as poasible. But
even therealter, if there are certain
States which feel that they are back-
ward compared to other States, there
may be provision for claiming special
assistance for which a Commission
should be set up.

Further, since we have not had a
discussion on the Finance Commis-
sion, 1 might also put it for the Fin.
ance Minister’s consideration that it
is much desirable to have some or-
ganisation or body reviewing the ne-
cessities of the States all through
this period of five yeurs and not have
a body only periodically at the end of
five years. Both the Commissions bave
recommended the setting up of a
nucleus body. Probably nothing has
been dome so far in that regard snd
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that they require or whether the
¥inance Commission should be con-
tinued should be oonsidered by the
Government.

Finally, T would like to know
what the Finance Minister thinks
about the effects of the recommenda-
tions of the Finance Commission that
Rs. 40 crores more will have to be
distributed this year. This is going to
wipe out the surplus which the Fin-
ance Minister had anticipated.

I should like also to know whether
he feels that he did the right thing
in promoting the legislation for the
Reilway Passenger Fares without
awaiting the report of the Finance
Commission, because the Finance
Commizssion was taking into considera-
tion the needs of the States and they
have recommended a larger alloca-
tion. These amounts will have to be
given to the States and in addition,
the Finance Minister has given them
another avenue of obtaining funds
and that is through the Railway Pas-
senger Fares Act. To that extent,
it would reduce the resources of the
Central Government, because the
railways could have augmented their
revenues by raising fares but that
source is now allocated to the States.
So, I think it would have been desir-
able to have awaited the recommen-
dations of the Finance CommisSion
before the Finance Minister had pro-
moted that Bill. I would like to know
as to whether he feels that it would
be necessary to reconsider the amounts
that he had promised he would make
available to the States after the
Finance Commission has made its re-
commendations. Now that the Finance
Commission is making more funds
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available, I would like to know whe-
ther he feels that the commitments
that he had made to the States need
any revision, because the Finance
Commission had stated that it had
taken all these facts into considera-
tion. How it will affect the Union
revenues is a matter which should
also be considered. Everybody is
interested in the States, but what are
you going to do about the Union re-
venues? We find that for the finan-
ces of the Plan, our resources are
becoming less and more and more
amounts are being asked for by the
States, who do not raise sufficient
resources with a view to implement
their own Plan and undertake larger
expenditures on non-development
work. What is the remedy for that?
How is the Finance Minister’s mind
working on that? Has he any solution
that he can put forward to cope with
this situation?
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The Lok Sabha then adjourned till
Eleven of the Clock on Fridoy, the
13th December, 1957.
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1550 Annual Report of the
Munstry 4905

1551 Colonisation in Anda-
mans . . 4905-06

1552 Standard Weights nnd

Measures ureau 4906-07
15s3 Advisory Boerd for

Central H-mln Wel-

fare . 4997
1554 Educational gnml to

Jammn and Kashmur 49070
155S Assistance to Jammu and

Kashmir . . 4908

1556 " Financial assistance to
Jammu and Kashmir 490F-C9

1557 Mu!txpurpou projects in .

Chotanagpur r. 4909

1558 Pmmouon in Ordnmct
Factorics 4909

1559 Overtime work

Ordnance acto . 4910

1560 Civilian jobs in Ordnanc
Factories . . 4910

1561 Tribal areas ofAndhrl
Pradesh 491011

1562~ Education in Andamln
,Nicobar  Islands, 4911
1563 "Sanctu monuments 4911-13

1564 Expansion programme
of coaljproduction 4912-14
1565 Iron Ore deposits. . 4954

1566 Researchey in  Secondary
BEducation . . ”i,



3993

[DAILY DIGEST ]

WRITTEN ANSWERS TO QUESTIONS—

U.s. Q.

Noe
1567
1568

1569
1570

1571
1572

1573
1574

1578
1576

1577
1578

579
1580
1581
1582
1583

1584
1585
1586
1587
1538

1589
1590
1591
1592
1593

1594
1595

1596

1597
1598

1599

SusjacT

Merit scholarships

Servioemeg'- colony at

Inter-Company Inven -

meats
Appointnent of Mnna-
ging Agents, .
Opium unuleins .
Housing of Schcduled
Castes. .

Civil and Cn'mind
cascs .

Dismissal on chargcs
of misappropristion .

Tamil schools in Anda-

U.N. Technical As-
sistance Programme .

Mineral prospecting ~»

Basic  Training Insti-
tute at Imp!

Single Teachcr Insu-
tutions in Manipur .

Smuggled currency
notes. . -

Government Security
Press .

Government Security
Press, Nasik .
Police at Goa and
Damaun borders,
Scheduled Castes
General Provident Fund
Life Insurance policies .
Hindi Sieno-typists

Private Educational In-
sututions of Dethi

Higher Sccondary
Schools in Delhi

Field firing ranges in
Punijab .

Lime stone deposits
Man-power Dhrectorate .

Superanpuated employees
in Himachal Pradesh

Institute of Indology

Ammunition Pactory
Kirkee

Scholasthip to Scheduled
Caste Students -

Aid to Rajasthan

Multipurpose Schools
in Rajasthan .

Bhopal finds

COoLUMNS

4915
4915-17
4917

4917-1%
4918-19

4919

4919
4919-20

4920

4920-21
4921

4921
4922
4922-23
492,
4923
4923-24
4924
4924-25

4925-26
4926

4926-27
4927-28

4928
4928
4929

4929-30
4930-31

493t

4931-32
4932-33

4933
4933

5094

Sumjacr CoLuMNs

U.S.0.

No.
1600

1601

1602
1604

1608

Central Excite Depart-
ment . .

Council of Scientific
and Industrigl Research
Workers Union.

House rent allowance in
Manipur.

Sabotage in Junmu nnd
Kashmir .

Naga hoculcc in Mnm-
pur .

PAPERS LAID ON THE
TABLE . .

The following papers were
laid on the Table :

)

(2)

€)]

A copy of Notification
No. S.R.O. 1743, dated
the 13th August, 195§,
making certain amendments
to lhc Mineral Conserva-
tion and Development
Rules, 19ss.

A copy of Notification
No. S.R.O. 1615, dated
the 16th November, 1957,
making certain amend-
ments to the Central
Sales Tax (Registration
and Tumover) Rules, 1957.

A copy of the pemphla
“Parliamentary Commuittees—
A Summery of work’’,
pertaining to the second
gsession of Second Lok
Sabha.

MESSAGES FROM RAJYA
SABHA . . .

Secrctary reported  messages
from Rajva Sabha that Rayys
Sabha had agreed without
any amendment to  the
Opinion Laws (Amendment)
Bill ; the capital Issues
(Control) Amendment Bill;
and the Coal-bearing Areas
(Acquisition and Develop-
ment) Amendment Bill as
passed by Lok Sabha on

2

9-11-1957, 4-12-1957 and

§-12-1957 Tespectively.

Secretary also reported a
message from Rajya Sabha
that Rajys Sabha had no
recommendation to  make
in regard to the Central
Excises and Salt {(Amend-
ment) Bill, 1957, ss puaed
by Lok Sabha on the 4th
December, 1957.

4933-34

4934
493435
4935
4935

4936

4936-37
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Suxyace

ATTENTION TO
OF URGBNT PUB-

LIC IMPORTAN:

The Depury Minister of
Labour m?u s nt:’temcn! in
regeard theréro.

ELECTION TO COMMITTEE

The Citizenship (Amendment)
Bill, 1957.
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CoLUMNS

MN7-39

493940

Suspect

BILL PASSED

Marther discussith o the
motion for consideration of
The Delhi

BILLS TUNDER CONSI-
DERATION. . . .
The Minls of Plnm?
(Shri T. T
moved Unton
Duties of Excise (Dis-
tribugion) RBill, 1957, and
the Estate Dnty and_Tax

on Railwa Fares
(Dmnbu . Bi 1997,

taken into con-
ndemion The discus-

sion was not concl

AGENDA PFOR FRIDAY,
13TH DECEMBER, 19587.

Purther considerstion of the
Union Duties of BExcise
(Distribution)  Bill, 19$7
and The Estate Dury od
Tax on Rsilway Passenger
Rares (Distribution) Ball,
1957, and Private Members®
Resolations.

509

CoLumns
5037

505890





